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The House reassembled at two of the clock, 
THE VICE-CHAIRMAN (PROF. P.J. KURIEN) in the Chair. 

...(Interruptions)... 

 THE VICE-CHAIRMAN (PROF. P.J. KURIEN) : The House stands adjourned to meet at 
3.00 p.m. 

The House then adjourned at one minute past two of the clock. 

The House reassembled at three of the clock, 
MR. CHAIRMAN in the Chair. 

GOVERNMENT BILL 

The Constitution (One Hundred and Eighth Amendment) Bill, 2008 

 MR. CHAIRMAN: Hon. Members, we resume the consideration of the Constitution 
Amendment Bill...(Interruptions)... I call on the first speaker...(Interruptions)... I call on the 
first speaker, the Leader of the Opposition...(Interruptions)... 

 THE LEADER OF THE OPPOSITION (SHRI ARUN JAITLEY): Mr. Chairman, 
Sir...(Interruptions)... 

 Ǜी सभापित: आप लोग चुप हो जाइए और अपनी जगह वापस जाइए ...(Ëयवधान)... आप लोग अपनी 
जगह वापस जाइए ...(Ëयवधान)... राजनीित जी, Ãलीज़ आप अपनी जगह जाइए ...(Ëयवधान)... आप अपनी 
सीटȗ पर वापस जाइए, Ãलीज़ ...(Ëयवधान)... अपनी बात कहने का बेहतर तरीका यही है िक आप अपनी जगह 
वापस जाइए ...(Ëयवधान)... मȅ आपसे कह रहा हंू ...(Ëयवधान)... राजनीित जी, Ãलीज़ अपनी जगह वापस 
जाइए ...(Ëयवधान)... Please, go back. ...(Interruptions)... आप बहुत सीिनयर मÇैबर हȅ ...(Ëयवधान)... 
Ãलीज़, आप अपनी जगह वापस जाइए ...(Ëयवधान)... राजनीित जी, साहू जी, Ãलीज़, आप लोग अपनी जगह 
वापस जाइए ...(Ëयवधान)... Ãलीज़, कमाल अ°तर साहब, डॉ¯टर साहब, आपके िलए यह करना मोहिज़ब 
नहȒ है, आप अपनी सीट पर जाइए ...(Ëयवधान)... खान साहब, Ãलीज़, आप अपनी जगह वापस जाइए 
...(Ëयवधान)... डॉ¯टर साहब, Ãलीज़, आप वापस जाइए ...(Ëयवधान)... आप वािपस जाइए। ...(Ëयवधान)... 
आप जाइए Ãलीज़। ...(Ëयवधान)... Ãलीज़, आप जाइए। ...(Ëयवधान)... आप लोग अपनी जगह चले जाइए, 
िडबेट शुǗ होने वाली है। ...(Ëयवधान)... कृपया आप लोग बैठ जाइए ....(Ëयवधान)... कृपया आप लोग अपनी 
जगह पर चले जाइए ...(Ëयवधान)...कृपया आप लोग अपनी जगह पर वापस जाइए ...(Ëयवधान)... I shall now 
put the motion to vote. ...(Interruptions)... 

 Ǜी सतीश चÂğ िमǛ (उǄर Ģदेश): महोदय, आप इसको िबना बहस के कैसे कर सकते हȅ? 
..(Ëयवधान).. हम लोग बहस करने के िलए बैठे हुए हȅ ...(Ëयवधान)... 

 Ǜी एम. वȂकैया नायडु (कनɕटक): सर, यह कोई तरीका नहȒ है। सर, ऐसा पहली बार हो रहा 
है।..(Ëयवधान).. 

 MR. CHAIRMAN: The question is: 

 “That the Bill further to amend the Constitution of India, be taken into consideration.” 

 THE MINISTER OF STATE OF THE MINISTRY OF SCIENCE AND TECHNOLOGY, THE 
MINISTER OF STATE OF THE MINISTRY OF EARTH SCIENCES, THE MINISTER OF STATE IN 
THE PRIME MINISTER’S OFFICE, THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS AND THE MINISTER OF STATE  IN  THE 
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MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI PRITHVIRAJ CHAVAN): Sir, hon. Leader  
of the Opposition wants to start the debate...(Interruptions)... Please sit down 
...(Interruptions)... Hon. Leader of the Opposition wants to speak on this...(Interruptions)... 

 MR. CHAIRMAN: The Leader of the Opposition will speak...(Interruptions)... Please 
...(Interruptions)... The Leader of the Opposition wants to speak...(Interruptions)... 

 Ǜी सभापित: आप बैठ जाइए। ...(Ëयवधान)... 

 Ǜी सतीश चÂğ िमìर: सर, हम कैसे बैठ जाए ं? सर, हमारी सीट के नीचे काचं के टुकड़े पड़े हुए हȅ? 
...(Ëयवधान)... अगर आप हमारी बात नहȒ सुनȂगे, तो हम बाहर चले जाएंगे। ...(Ëयवधान)... 

 Ǜी वीर ȋसह (उǄर Ģदेश): यह िबल दिलत मिहलाओ ंके िखलाफ आ रहा है। पहले इस पर िडबेट होनी 
चािहए। ..(Ëयवधान).. 

 Ǜी सभापित: आप बैठ जाइए। 

 Ǜी अǗण जेटली: सर, इस ऐितहािसक िवधेयक का समथ«न करते वƪ ...(Ëयवधान)... िजस उ¾साह के 
साथ ...(Ëयवधान)... 

 SHRI SATISH CHANDRA MISRA: Sir, I want to speak. I am sitting here. Now, I cannot sit 
here. यहा ंपर काचं के टुकड़े पड़े हुए हȅ। यहा ंपर बठैने की ËयवÎथा ठीक नहȒ है। आप हाउस को आड«र मȂ 
लीिजए। ...(Ëयवधान)... I want to sit in my seat...(Interruptions)... 

 MR. CHAIRMAN: Let the Leader of the Opposition speak ...(Interruptions)... 
Please...(Interruptions)... 

 SHRI SATISH CHANDRA MISRA: Where should I sit?...(Interruptions)... 

 Ǜी सभापित: आप अगली सीट पर बैठ जाइए। ...(Ëयवधान)... 

 Ǜी सतीश चÂğ िमǛ: सर, पहले हाउस मȂ ËयवÎथा करवा लीिजए। ...(Ëयवधान)... 

 Ǜी सभापित: वह हो जाएगी। ...(Ëयवधान)... 

 Ǜी सतीश चÂğ िमǛ: सर, यहा ं पर बैठने की जगह नहȒ है, काचं के टुकड़े पड़े हुए हȅ, कैसे हम  
अपनी सीट पर बैठȂगे, कैसे हम पाȌटिशपेट करȂगे? पहले आप हाउस को आड«र मȂ किरए। ...(Ëयवधान)...  
Where should I sit, Sir? ...(Interruptions)... Or, I am also supposed to stand here? 
...(Interruptions)... 

 Ǜी सभापित : Ãलीज। ...(Ëयवधान)... 

 DR. AKHILESH DAS GUPTA (Uttar Pradesh): There is a procedural mistake, Sir. 
...(Interruptions)... 

 DR. V. MAITREYAN (Tamil Nadu): Withdraw all the security, Sir. ...(Interruptions)... The 
House is not in order. ...(Interruptions)... 

 Ǜी सतीश चÂğ िमǛ: सर, हम कैसे अपनी सीट पर बैठȂगे ? ...(Ëयवधान)...  

 Ǜी सभापित: आप अगली सीट पर बैठ जाइए। ...(Ëयवधान)... िमǛ जी, यहा ं पर बहुत जगह है। 
...(Ëयवधान)... वह हो जाएगा। ...(Ëयवधान)... आप बैठ जाइए। ....(Ëयवधान)... आप अपनी जगह पर जाइए। 
...(Ëयवधान)... 

 DR. V. MAITREYAN: They should leave the House. (Interruptions) They should not remain 
here. ...(Interruptions)... 
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 Ǜी Ĥजेश पाठक (उǄर Ģदेश): जब तक हाउस आड«र मȂ नहȒ होगा, तब तक आप कैसे बहस करा 
सकते हȅ? ...(Ëयवधान)... सर, ऐसे बहस कैसे हो सकती है ? ...(Ëयवधान)... 

 MR. CHAIRMAN: Please allow the Leader of the Opposition to speak. ...(Interruptions)... 

 DR. V. MAITREYAN: They should leave the House. ...(Interruptions)... They should not 
remain here. ...(Interruptions)... 

 Ǜी सभापित: आप Ãलीज बैठ जाइए। ...(Ëयवधान)... आपसे गुजािरश है आप बैठ जाइए। ...(Ëयवधान)... 

 Ǜी िवĎम वमɕ (मÁय Ģदेश): यह हाउस है या पुिलस थाना है ? ...(Ëयवधान)... सर, हम यह जानना 
चाहते हȅ िक यह हाउस है या पुिलस थाना है ? ...(Ëयवधान)... 

 Ǜी बृजभूषण ितवारी (उǄर Ģदेश): सर, ¯या ऐसे सदन चलेगा ?...(Ëयवधान)... 

 Ǜी सभापित: Ãलीज आप चले जाइए। ...(Ëयवधान)... आप यहा ंमत आइए। आप यहा ंसे नहȒ बोल सकते 
हȅ? आप अपनी जगह से बोलȂगे, आप अपनी जगह से बोलȂगे ? ...(Ëयवधान)... 

 SHRI ARUN JAITLEY: Mr. Chairman, Sir, when I came to the House, today morning, I 
thought that, along with Members of this House, I would be a party to a great history in the 
making because we are all discharging a historical responsibility by becoming instrumental in 
legislating one of the most progressive legislations in recent times. On behalf of my party, let me 
state, at the very outset, that we all unequivocally support this law. But, then, Sir, this privilege, 
which we have all got, has been substantially diluted today. We have seen not one, but two 
histories in this House. The first, of course, will be a matter of privilege that we are enacting one 
of the most progressive legislations. The second is, and I have no doubt, all of us will hang our 
heads in shame because we have seen some of the most shameful incidents in India’s 
parliamentary democracy. I only wish that the situation, by all concerned, should have been 
handled with a great deal of maturity and restrain. Thus, the privilege of enacting this particular 
law would have been far more enjoyable for all of us. 

 This debate on women’s reservation, through a constitutional amendment, has been on for 
a decade-and-a-half. There is a myth that the reservations create a privileged class in the 
society. The truth is that the nature has created all of us as equals. Our Constitution provided for 
that equality but the situation in our society was such that some of our equals became unequals 
and the best evidence of that inequality is that 63 years after Independence, 50 per cent section 
of our society has at best 10 per cent representation in the Lok Sabha. In the State Assemblies 
also, the situation is not far different. Sir, today, we have all assembled here to enact a law or to 
initiate the process of enacting a law of affirmative action. The reservation quotas that we are 
going to provide for the women in the Lok Sabha and also the State Assemblies will become  
an essential instrument in giving a jump start to our object of equality which this country has 
always envisaged. Sir, we had the 15th General Elections to the Lok Sabha. The first 15 elections 
have seen between 7 per cent to 11 per cent women being elected to the Lok Sabha. वह सं°या 
िजसमȂ मिहलाए ँचुन कर आती रही हȅ, वह इन 15 चुनावȗ मȂ सात फीसदी  से  लेकर  11  फीसदी  तक  रही  है। 
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...(Ëयवधान)... आज 63 साल बाद भी यह आकंड़ा मौजदूा लोक सभा मȂ भी 10.7 परसȂट पहँुचा है। यह जो तक«  
िदया जाता है िक िबना आर©ण के...(Ëयवधान)... 

 MR. CHAIRMAN: The House has taken a decision; it stands. ...(Interruptions)... यह हाउस 
का decision है, आप interrupt मत कीिजए। आप बोिलए, अǗण जी।...(Ëयवधान)... 

 Ǜी अǗण जेटली: सभापित जी, यह जो तक«  िदया जाता है िक Îवाभािवक ǘप से समाज जो आगे बढ़ 
रहा है तो मिहलाओ ंका Ģितिनिध¾व भी अपने-आप बढ़ता चला जाएगा, 63 वषș तक हमारे सामने जो अनुभव 
आया है, उसमȂ हमने देखा है िक 63 वषș तक यह पिरȎÎथित नहȒ बदली और अगर यह कानून नहȒ आता तो 
हम यह सÇभावना भी मान लȂ िक शायद अगले 63 वषș तक भी यह पिरȎÎथित नहȒ बदलने वाली 
है।...(Ëयवधान)... इसीिलए, आज यह आवÌयक हो चुका है िक भारत की संसद और िवधान सभाओ ं मȂ 
मिहलाओ ंका Ģितिनिध¾व भी पूण« माĝा के ǘप मȂ सामने आये। सभापित जी, हम देश को एक बहुत बड़ी 
आȌथक शȎƪ के ǘप मȂ बनाना चाहते हȅ। आज हम वह देश हȅ िजसकी अपनी परमाणु शȎƪ है, but two-third 
of Indian children are born to women without medical help. ...(Interruptions)... आज िजतनी 
कÂयाए ँÎकूल छोड़ती हȅ, who drop out, उनकी सं°या male child की तुलना मȂ आ गयी है। अगर हम आज 
की पिरȎÎथित को देखते हȅ, demographically, it is said that there are 933 women for every 1000 men 
in India. ...(Interruptions)... Our laws, some of them, in implementation, are still discriminatory 
as far as one section of the society is concerned. ...(Interruptions)... Sir, if you look at the state 
of our personal laws, a large number of our personal laws still have inequality 
...(Interruptions)... I have always believed that it is the lesser participation of women in our 
Parliament and our State Assemblies which has still created ...(Interruptions)... a discriminatory 
position that we do not have the courage even to say that personal laws which violate the polity 
and dignity must all be replaced. ...(Interruptions)... Sir, we have practised enough the politics 
of tokenism as far as the system is concerned ...(Interruptions)... This politics of tokenism, 
Sir,...(Interruptions)... requires to be replaced ...(Interruptions)... by the politics of ideas 
...(Interruptions)... and the politics of ideas...(Interruptions)... 

 Ǜी सभापित: आप लोग अपनी जगह वािपस जाइए, Ãलीज़।...(Ëयवधान)... 

 SHRI ARUN JAITLEY: ..must now translate ...(Interruptions)... into politics of 
representation as far as women are concerned. 

 Ǜी सभापित: आप लोग अपनी जगह वािपस जाइए, Ãलीज़।...(Ëयवधान)... You have no right to be in 
the well. ...(Interruptions)... Please go back to your places. ...(Interruptions)... आपको यहा ँ
रहने का कोई हक़ नहȒ है।...(Ëयवधान)... आप अपनी जगह पर वािपस जाइए।...(Ëयवधान)... आप लोग अपनी 
जगह पर वापस जाइए ...(Ëयवधान)... जो कुछ कहना है, बाद मȂ किहए, अभी जो बोल रहे हȅ, उनको बोलने 
दीिजए ...(Ëयवधान)... देिखए, इससे कुछ नहȒ होगा। हाउस का जो िडसीजन है, वह हाउस तय करता है, 
आप तय नहȒ कर सकते ...(Ëयवधान)... आप interrupt कर रहे हȅ, आप interrupt करना बदं कीिजए। देिखए, 
आप ǘÊस से वािकफ हȅ ...(Ëयवधान)... Please go back to your places. ...(Interruptions)... 

 Ǜी अǗण जेटली : सभापित जी, जो संिवधान संशोधन पेश िकया गया है, उसका जो सार है, वह 
िबÊकुल ÎपÍट है। इस संिवधान संशोधन मȂ Ģावधान है िक 15 वष« के िलए देश की लोक सभा मȂ और िवधान 
सभाओ ंमȂ मिहलाओ ंको एक-ितहाई आर©ण Ģदान िकया जाएगा। 
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 MR. CHAIRMAN: Please. ...(Interruptions)... आप लोग अपनी जगह पर वापस जाइए 
...(Ëयवधान)... 

 Ǜी अǗण जेटली: सभापित जी, इस एक-ितहाई आर©ण के िसǉातं को लाग ूकरने के िलए एक रोटेशन 
की ĢिĎया लाग ूकी जाएगी। हर िवधान सभा मȂ और लोक सभा मȂ एक-ितहाई सीटȂ हर आम चुनाव के अंदर 
आरि©त की जाएगंी और अगले चुनाव के अंदर वे बदली जाएगंी। हम देखते हȅ िक संिवधान मȂ 73वȂ और 74वȂ 
संशोधन के बाद Đाम पंचायतȗ मȂ और अÂय पंचायतȗ मȂ तथा local self bodies मȂ जब से मिहलाओ ंकी 
भागीदारी आरंभ हुई है, उसका Ģ¾य© असर आज यह है िक इन 15-17 वषș के बाद हालािंक कानून मȂ उनके 
िलए केवल 33 फीसदी आर©ण है, लेिकन वाÎतिवकता मȂ इन 15 वषș के बाद करीब 43 Ģितशत मिहलाए ं
आज Đाम पंचायतȗ मȂ चुने हुए पदȗ पर कायम हȅ। 

 सभापित जी, अगर हम दूसरे देशȗ का अनुभव देखते हȅ, तो आज यह कानून केवल भारत मȂ नहȒ आ रहा 
है, दुिनया के िविभÂन देशȗ के अंदर यह Ģयोग मȂ लाया गया है और दुिनया के िविभÂन देशȗ मȂ इसको तीन 
अलग-अलग ĢिĎयाओ ंके माÁयम से लाग ूकरने का Ģयास िकया गया है। पहला सुझाव यह रहा िक कुछ देश 
राजनीितक दलȗ के िलए एक पोिलिटकल पाटȓ कोटा िफ¯स कर लेते हȅ। राजनीितक दलȗ के िलए जो कोटा 
िफ¯स होता है, उसके माÁयम से आर©ण लेने का Ģयास करते हȅ। कुछ देशȗ के अंदर िलÎट िसÎटम के माÁयम 
से हुआ और कुछ देशȗ के अंदर ऐसे चुनाव ©ेĝ हȅ, िजनको आरि©त िकया जाता है। जब हम इसका अÁययन 
करते हȅ और इन ËयवÎथाओ ंको अपने देश मȂ लाग ूकरने का Ģयास करते हȅ, तो अनुभव मȂ यह आया िक िजन 
देशȗ के अंदर चुनाव ©ेĝȗ को आरि©त िकया गया है, यह Ģयोग सबसे ¶यादा उÂहȒ देशȗ के अंदर सफल हो 
पाया है। दुिनया के जो िपछड़े देश हȅ, अģीका के देश हȅ ...(Ëयवधान)... 

 Ǜी सभापित: आप लोग अपनी सीट पर जाइए ...(Ëयवधान)... 

 Ǜी अǗण जेटली: Rawanda जैसे देश मȂ वहा ंकी संसद के अंदर मिहलाओ ंका Ģितिनिध¾व दुिनया मȂ 
सबसे अिधक हो गया है, ¯यȗिक वहा ंचुनाव ©ेĝȗ का आर©ण िकया गया था। अफगािनÎतान और पािकÎतान 
जैसे देश, जहा ंचुनाव ©ेĝȗ का आर©ण िकया गया था, उन देशȗ के अंदर भी आर©ण की ĢिĎया सफल हुई। 
इस Ģयोग को जब हम अपने देश के ऊपर लाग ूकरने का Ģयास करते हȅ, तो इसके िजतने भी आलोचक हȅ 
और मेरे िमĝ, िजनके अÂयथा िवचार हȅ, मȅ उनसे आĐह कǘंगा िक इस पर हमारी जो धारणा है और उसका 
जो िवÌलेषण है, वे उसे भी एक बार समझाने का Ģयास करȂ। राजनीितक दलȗ के ऊपर कोटा बन जाए, यह 
सुझाव आता रहा है। शायद आज का जो संिवधान है, उस संिवधान की धाराएं जब मȅ पढ़ता हंू, तो िबना उसको 
तÅदील िकए हुए यह अपने देश मȂ संभव नहȒ हो सकता। 

 लेिकन िजन देशȗ ने लाग ू िकया है, उनमȂ एक युनाइटेड ȋकगडम का उदाहरण है। आज युनाइटेड 
ȋकगडम के अंदर, राजनीितक दलȗ के ऊपर कोटा लाग ूहै। वे चुनाव ©ेĝȗ के अंदर मिहला उÇमीदवार उतारते 
हȅ। उस कानून के अंदर िकतनी सं°या है, इसका उसमȂ Ģावधान है। यिद आज हम वहा ंका अनुभव देखȂ, तो 
िĤटेन मȂ पािकÎतान और अफगािनÎतान की तुलना मȂ कम फीसदी मिहलाए ंहȅ, जो उस ĢिĎया के माÁयम से 
हाउस ऑफ कॉमÂस के अंदर जीतकर आई हȅ...(Ëयवधान)... पािकÎतान मȂ चुनाव ©ेĝȗ मȂ लाग ूकरना, 
अफगािनÎतान मȂ चुनाव ©ेĝȗ मȂ लाग ूकरना – जहा ंकी मिहलाओ ंको हम िपछड़ा मानते हȅ, उनको अिधक 
Ģितिनिध¾व िमल पाया है, बिनÎपत युनाइटेड ȋकगडम जैसे देश मȂ, जहा ंराजनीितक दलȗ के ऊपर एक कोटा 
लाग ू हुआ था।...(Ëयवधान)... इसिलए मȅ मानता हंू िक चुनाव ©ेĝȗ ǎारा...(Ëयवधान)... यह िनȎÌचत करना 
...(Ëयवधान)... इस देश की वत«मान भिूमका के अंदर ¶यादा सफल रहने वाला है। सभापित जी, यह आलोचना 
की जाती है िक ...(Ëयवधान)... जो रोटेशन की ĢिĎया है, उस रोटेशन की ĢिĎया को नहȒ रखना चािहए। यह 
कानून पंğह वष« के िलए है। पंğह वष« मȂ अगर तीन आम चुनाव होते हȅ और हर चुनाव के अंदर अगर एक 
ितहाई सीटȂ आरि©त रहती हȅ, तो पğंह वष« के बाद मिहला आर©ण देश के माÁयम से हर चुनाव ©ेĝ तक पहंुच 
चुका होगा...(Ëयवधान)... There will be a horizontal spread of women activism and women 
candidates across various constituencies and each constituency would  have  been  represented 
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by women candidates at one point of time or other year. ...(Interruptions)... Now, when this, 
coupled with reservation in the Assemblies, local-self Governments and the Panchayats, is 
thrown open after this Amendment after 15 years from today, it will throw up millions of women 
activists who will be available to various political parties to contest. ...(Interruptions)... सभापित 
जी, यह भी आलोचना की गई िक यह आर©ण देते वƪ समाज मȂ कुछ और वग« हȅ, िजनके िलए सब-कोटा 
रखना चािहए। आज हमारी संवैधािनक ËयवÎथा के तहत जो एस.सी. और एस.टी. समुदाय हȅ, उनके िलए 
चुनाव ©ेĝȗ मȂ आर©ण की ËयवÎथा है, िकसी अÂय के िलए ËयवÎथा नहȒ है...(Ëयवधान)... There is no 
provision for any other reservation of parliamentary and Legislative seats except Scheduled 
Castes and Scheduled Tribes. ...(Interruptions)... Those seats are already reserved amongst 
women constituencies also for Scheduled Castes and Scheduled Tribes. ...(Interruptions)... 
You cannot possibly have reservations for communities or groups which are not provided in the 
larger election to have those reservations only for a sub-section of the constituencies as far as 
women are concerned. ...(Interruptions)... Sir, having said this, let me tell my friends in the 
Congress party that they must have a uniform practice across the country. ...(Interruptions)... 
आज देश की िविभÂन िवधानसभाए ंकानून बना रही हȅ। एक ितहाई के Îथान पर, पचास फीसदी तक मिहलाओं 
को Đाम पंचायतȗ मȂ लोकल सेÊफ गवन«मȂट मȂ आर©ण िदया जा रहा है...(Ëयवधान)... कई िवधान सभाओ ंमȂ 
बहुत सफलता से कई रा¶यȗ मȂ लाग ूहुआ है...(Ëयवधान)... लेिकन जहा ंआपको पसंद नहȒ आता...(Ëयवधान)... 
गुजरात का उदाहरण है ...(Ëयवधान)... चार महीने पहले कानून पािरत हुआ था, लेिकन आज तक उस कानून 
को वहा ंके रा¶यपाल Îवीकृित नहȒ दे रहे...(Ëयवधान)... इस Ģकार के दोहरे मापदंड काĐेंस पाटȓ ǎारा भी 
नहȒ चल पाएगें ...(Ëयवधान)... सभापित जी, मȅ यह मानता था, जो मȅने आरंभ मȂ कहा...(Ëयवधान)... िक आज 
हम इितहास बनाने जा रहे हȅ...(Ëयवधान)... It is a new gender justice history that we are writing and, 
therefore, we should all be enthusiastic in supporting it. ...(Interruptions)... But, at the same 
time, incidents, which have taken place to which a large number of people have contributed, I 
think, have soured our very spirit by supporting this legislation. ...(Interruptions)... All I said, 
while I unequivocally support this law, I cannot but unequivocally also condemn what has 
happened in the House today. ...(Interruptions)... We did not enter this House to see some of 
our colleagues being physically manhandled and being taken out of this House. 
...(Interruptions)... It would have been better if we have been able to conduct it in a more 
congenial method. ...(Interruptions)... Sir, let us not forget that this country once passed the 
42nd Amendment to the Constitution by imprisoning each person who was opposed to that 
Amendment...(Interruptions)... All those who opposed the 42nd Amendment could have 
opposed it but they were jailed during the Emergency. The effect was that the Emergency  
was lifted and that Amendment had to be revoked substantially. Therefore, our experience  
has been that even though I disagree with my friends who are protesting against this, we  
should give them a voice to be heard to vote against this law because an overwhelming  
majority — I believe, 85 to 90 per cent of us — is in support of this Bill. I would also appeal to my 
friends who are opposed to it to support it because a vast majority in this House is supporting 
the Bill. 

 You must also respect the spirit of democracy. If 85-90 per cent of the Members are 
supporting  it,  allow  them  to  exercise  the  right  of  majority.  A  small  minority  group  cannot  
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pressurise them into not allowing the proceedings to be conducted. And, therefore, you must 
impress upon your colleagues, who have been asked to withdraw from the House, to allow a 
congenial environment of this House to continue. You have a right to speak against this Bill; you 
have a right to dissent; but, certainly, you have no right to disrupt the mandate of the majority. If 
we respect each other, then I am sure this Bill would have been passed in the very spirit with 
which we have wanted. ...(Interruptions)... 

 Sir, I appeal to you while we unequivocally support this legislation, let us think in terms of 
steps that you must also initiate, so that a congenial environment can be created in this House; 
and those dissenting against us also have a voice to be heard as far as this House is concerned. 
With these words, I support this legislation. Thank you. 

 SHRIMATI JAYANTHI NATARAJAN (Tamil Nadu): Sir, I rise to support the Constitution 
(Amendment) Bill. ...(Interruptions)... 

 Sir, I would like to begin on behalf of all the women of this country who have been waiting 
for over 62 years for justice, for reservation in this Parliament, for an equal voice in the 
development in this country, to thank the Congress President, Shrimati Sonia Gandhi, the Prime 
Minister, Dr. Manmohan Singh, and the entire UPA for bringing this historic legislation to vote, 
which no other party in 62 years has had the courage or the political will to deliver to the people 
of India. ...(Interruptions)... 

 Sir, I would like to point out in the two minutes that have been given to me that this is a 
logical continuation of Rajiv Gandhi’s dream by which 33 per cent of seats were reserved in local 
bodies for women. As a result of which more than 10-12 lakh women are in local government 
bodies in every village in the country today. ...(Interruptions)... More than 50 lakh women have 
fought elections for those seats; and a large number of women in the villages are now enjoying 
the fruits of political power. ...(Interruptions)... 

 At that time as well, Sir, there were people who opposed reservation and sharing of political 
space by women. But the Indian National Congress, the Congress President, and the Prime 
Minister, Dr. Manmohan Singh, have never lagged behind in fulfilling the promise that was made 
in our manifesto. ...(Interruptions)... It was our solemn promise. ...(Interruptions)... Even 
yesterday, all the time, colleagues, both within and outside the House, doubted the commitment 
of this Government and made uncharitable allegations against us. We stand vindicated. We have 
fulfilled our promise to the women of this country. Sir, it is the promise of the UPA that women 
will get justice and women will get a share in development and a share in the political space and 
political decision-making of this country. 

 Sir, I would like to say this. Mr. Jaitley has already spoken. A wrong canard is being  
spread. Even those who oppose the Bill more strongly keep talking about reservation for dalits.  
I would advise them to read the Bill. There  is  reservation  for  dalit  women  in  the  Constitution 
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(Amendment) Bill and also for tribals. And that reservation has been mandated by the 
Constitution of India. I would also like to say that my party was the first party to reserve 33 per 
cent seats for women at all levels of the party structure. Therefore, we are totally committed to 
gender parity. Sir, I would also like to point out that it was our Prime Minister who introduced 
...(Interruptions)... this piece of legislation. ...(Interruptions)... 

 Ǜी सभापित: आप यहा ँसे नहȒ बोल सकते हȅ ...(Ëयवधान)... 

(त¾पǙाÞ कुछ माननीय सदÎय सदन से बिहग«मन कर गए) 

 SHRIMATI JAYANTHI NATARAJAN: And raised the 33 per cent of reservation at the local 
body level to 50 per cent. ...(Interruptions)... And now at the local government level, the quota 
has been raised to 50 per cent by the Cabinet. 

 Therefore, Sir, we have fulfilled our commitment and our mandate to the women of this 
country. Sir, I would like only to conclude by making two observations. People talk about 
equality. There can be no equality among unequals. The rights of equality of gender parity that 
have been mentioned in the Constitution are completely meaningless on the ground. Sir, Indian 
women fought shoulder to shoulder with men in response to the call from Mahatma Gandhi for 
freedom. Indian women went to jail; Indian women kept the home fires burning; and yet, Sir, 
after Independence, although the Constitution guarantees equality, Indian women lag far behind 
in education, health and so many other parameters of development. The way has been shown 
by the trailblazers at the local government level where Indian women who have been elected to 
local government have shown tremendous interest in basic issues like sanitation, education, 
child health and every basic issue to which attention needs to be paid for the development of this 
country. Therefore, Sir, when this Constitutional amendment is enacted and Indian women get 
an equal space in decision-making, the concerns of our women will be adequately represented 
in Parliament. And, I daresay, scenes like what we have seen today for which all of us apologise 
to you most unreservedly will never happen again and our democracy will be well set on the path 
of gender parity, on the path of development and on the path of true social justice because 
women cut across every community. Sir, women are the most deprived in every community and 
that lowest level will get justice finally. Thank you, Sir. 

 MR. CHAIRMAN: Now, Shrimati Brinda Karat. 

 SHRIMATI BRINDA KARAT (West Bengal): Sir, before I speak, my colleague just wants to 
make a point. 

 SHRI SITARAM YECHURY (West Bengal): Sir, she is making a substantive contribution 
from my party, but, I just want to make one comment on behalf of my party CPI (M). 

 MR. CHAIRMAN: You are not listed here. 

 SHRI SITARAM YECHURY: Sir, with your permission, I will take two minutes of her time. 
...(Interruptions)... 
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 MR. CHAIRMAN: Okay. 

 SHRI SITARAM YECHURY: Sir, on behalf of CPI (M), we are very honoured that we are 
part of this august House in making history in our country by enacting this legislation. Sir, I have 
stood up to make this point that it is not only acceding to demands of the women, but we are 
doing our social duty to the country by discharging this responsibility and that we are going to 
unleash a lot of hidden potential that is there, so far suppressed, in our country to build a better 
India. With that spirit, Sir, despite the fact that the ruling alliance does not have two-thirds 
majority in this House, all of us together, are supporting it to enact this legislation and create 
history in our country. 

 SHRIMATI BRINDA KARAT: Sir, with a sense of deep satisfaction, I stand in this House to 
offer the unstinting and unambiguous support of my party and also the women organisations 
with whom I have been working for the last several decades in support of this Constitutional 
amendment which is a very historic legislation that is certainly going to change the face of Indian 
politics. And, I believe, it is a change for the better. It is a change which will not only address the 
long-standing discrimination that women in India have faced in the political sphere, but also, I 
believe, Sir, it is path-breaking because it is going to deepen democratic processes. This is a 
legislation which ensures that the slogan of inclusion is transformed from rhetoric to guarantees 
— to legislative and Constitutional guarantees — and that is where the significance of this 
legislation lies. Sir, for 13 years or more, the women of this country have been fighting for such a 
legislation. And we have heard the most outrageous arguments against this legislation. We 
understand that when there are path-breaking measures of social reform, there is opposition. I 
recall today with pride the words of Dr. Baba Saheb Ambedkar when in the Lok Sabha, there 
was such a long debate on the Hindu Reform Bill, there was such strong opposition to that. He 
did say that no country can go forward which leaves the women behind. And, therefore, Sir, 
today, I believe, it is a memory of our male reformers, although I would hate to just say male as 
far as Dr. Ambedkar is concerned. but as far as gender is concerned, this is a fact of history that 
in India it has not been male versus female, and female versus male. But some of the greatest 
social reformers in our country have been male, and we believe that this role also can go forward 
only with the support of democratic male, democratic-minded male, and therefore, I believe it is 
only fitting today that I congratulate all the men in this House, all the men in the country who 
have supported the Bill. I am serious because I want to say that this is not a narrow approach of 
women versus men. 

 Sir, the other two, three points which I would like to make, and which I think are very much 
required, and that is, in our politics, I think, one of the most historic experiences in the Indian 
politics over the last two decades has been the role played by grass roots women in the 
panchayats. आज हम देखते हȅ िक िहÂदुÎतान की पंचायतȗ मȂ जो सबसे गरीब औरतȂ हȅ, उन गरीब औरतȗ 
को जब यह मौका िमला तो इस मौके का फायदा उठाकर उÂहȗने गावँ  के  िलए,  पंचायत  के  िलए,  िजला  के 
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िलए और Åलॉक लेवल पर िकस ǘप मȂ काम िकया। उÂहȗने यह अपने उ¾थान के िलए नहȒ िकया बȎÊक पूरे 
गावँ के उ¾थान के िलए िकया। यह एक िरकाड« है। लोग कहते हȅ िक इसमȂ Ģॉ¯सी पॉिलिट¯स िदखाई देती है। 
मुझे पता है, मȅ सुनती हँू िक लोग कहते हȅ िक सारे िहÂदुÎतान की पंचायत मȂ एक नया phenomenon, Ģधान 
पित पैदा हो गया है। आज मȅ चुनौती देती हँू, अगर Ģधान पित होते हȅ तो Ģधान पित का जो ...(Ëयवधान)... 
जी? 

 Ǜी सीताराम येचुरी: पित-Ģधान। 

 Ǜीमती वंृदा कारत: अब पित Ģधान हो या Ģधान पित हो...(Ëयवधान)... ¯यȗ िक Ģधान तो मिहला ही 
होती है। उसका पित तो केवल माला लगा कर पंचायतȗ मȂ जाकर काम करता है। ...(Ëयवधान)... यह मȅ सही 
कह रही हँू। इसीिलए मȅ यह कहती हँू िक आज हम सब लोगȗ को यह समझाना है िक Ģॉ¯सी पॉिलिट¯स भी 
पुǗष Ģधान मानिसकता का एक reflection है। औरत काम करना चाहती है, लेिकन जब उसका पित वहा ँ
खड़ा हो जाता है और बी.डी.ओ. खड़ा होकर उसका हÎता©र घर मȂ ही करवा कर कहता है िक तुÇहȂ आने की 
जǘरत नहȒ है तो उसके िखलाफ औरतȂ खड़ी होती हȅ। इसीिलए मȅ कहती हँू िक आज हम उन लाखȗ औरतȗ 
को सलाम करते हȅ, ¯यȗिक अगर उÂहȗने इस Ģकार का सही काम पचंायतȗ मȂ नहȒ िकया होता तो आज हम 
लोगȗ की यह िहÇमत नहȒ होती िक हम इस िवधेयक को पास करते। इसिलए पंचायत की औरतȗ की भी इसमȂ 
एक जबद«Îत भिूमका है, िजसे हमȂ Îवीकार करना चािहए। 

 सर, मȅ एक और बात कहना चाहती हँू। मȅ इसकी पॉिलिट¯स मȂ नहȒ जाना चाहती हँू िक िकसको Ǜेय 
िमलना चािहए इ¾यािद, लेिकन मȅ यह जǘर कहना चाहती हँू और जयÂती जी को यह सुन कर शायद अ´छा 
लगेगा िक 1988 मȂ जब मिहलाओ ंके िलए National Prospective Plan बना था तो उस समय ruling party की 
तरफ से एक सुझाव आया िक हम एक-ितहाई nomination के ǘ प मȂ पंचायतȗ मȂ देना चाहते हȅ। सर, उस 
समय National Prospective Plan की debate मȂ मिहला संगठनȗ ने कहा िक हम िकसी भी संÎथा मȂ 
backdoor से नहȒ जाना चाहते हȅ और ये वे मिहला संगठन थे, िजÂहȗने कहा िक we do not want 
nomination; we want elections. So, when we talk about the contribution today of various 
individuals and personalities, please do not forget that today, if the Bill is alive, it is because of 
the efforts of women’s organizations, women’s movement who kept reminding political parties 
that they cannot forget it, and it is they who we also have to salute today. I want to put this with 
the record, and I hope, if the Prime Minister is going to speak today, it will be so excellent if he 
could also salute those women’s organizations and movements who have ensured that the Bill is 
alive. 

 Sir, I want to address two, three more issues. मुझे इस बात को सुन कर बहुत दु:ख होता है जब 
यह कहा जाता है िक यह िबल केवल एक वग« की मिहलाओ ंके िलए है। अगर हम अनुभव को देखते हȅ तो 
हकीकत यह है िक जब हम आज भी िबहार और उǄर Ģदेश के अंदर मिहलाओ ंकी सं°या को देखते हȅ तो यह 
ÎपÍट होता है िक राजनीित मȂ ओ.बी.सी. की बेटी होना कोई disadvantage नहȒ है। आज  
िबहार के अंदर 24 मिहलाओ ंमȂ से 60% से अिधक िपछड़ी जाितयȗ से हȅ। उǄर Ģदेश के अंदर 423 MLA हȅ.. 

 Ǜी सतीश चÂğ िमǛ: 403 हȅ। 

 Ǜीमती वंृदा कारत: सॉरी, िबहार मȂ 243 हȅ, िजनमȂ से अगर आप सं°या को देखȂ, ¯यȗिक यह जो िमथ 
िĎएट हो रहा है िक SC, ST और OBC को नहȒ िमलेगा, मȅ कहना चाहती हंू िक य0ूपी0 मȂ 23 मिहलाओ ंमȂ से 
over 65% SC, ST, OBC और हमारी माइनॉिरटी की बहनȂ हȅ। अगर हम िबहार मȂ देखते हȅ तो 243 सीटȗ मȂ 
से केवल 24 मिहलाए ंहȅ, िजनमȂ से वहा ंभी 70.8% या तो OBC, SC या हमारी मुȎÎलम मिहलाए ं हȅ।  इसिलए 
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यह कहना िक केवल जनरल कॉÎट की मिहलाए,ं जो बहुत सÇपÂन वगș से आती हȅ, उÂहȒ का यहा ंफायदा 
होता है, यह बात िबÊकुल गलत है। आंकड़े यह िदखाते हȅ िक जहा ंमिहला िरज़वȃशन होता है, वहा ंिनȎÌचत 
ǘप से ये जो हमारी बहनȂ हȅ, उनको और मौका िमलेगा, वे और आगे आएंगी। मȅ मानती हंू िक मंडल कमीशन 
के बाद िहÂदुÎतान की पॉिलिट¯स मȂ एक बुिनयादी पिरवत«न हुआ िजनकी अपर काÎट मोनोÃलीज़ थी, OBCs 
की सेÊफ मोबलाइजेशन से वह टूटा। यह एक सकारा¾मक चीज थी, लेिकन उसमȂ OBC मिहलाओ ंको वह 
िहÎसा नहȒ िमला। आज हम यह गारंटी के साथ कहते हȅ िक अगर आर©ण होगा, मिहला सीट अगर आप 
आरि©त करȂगे तो जो पाȌटया ंकाÎट के आधार पर सीट दȂगी, उसमȂ फक«  होगा — जाित का फक«  नहȒ होने 
वाला है, काÎट का फक«  होगा, भाई की बजाए बहन आएगी, लेिकन कोई पिरवत«न होगा, काÎट कÇÃले¯शन मȂ 
कुछ पिरवत«न होकर कोई कÂवज़«न होगा काȎंÎटटयशून गेरंटी आफ इ¯वेिलटी का, यह होने वाला नहȒ है, यह 
हकीकत है। 

 मȅ यह मानती हंू आज िक िहÂदुÎतान की जनवादी Ģणाली मȂ सबसे बड़ी कमजोरी है िक हमारे 
माइनॉिरटीज़ की, हमारी सं°या बहुत कम है, हम मानते हȅ। यह हमारे िलए, हरेक के िलए यह शम« की बात है। 
¯यȗ हमारी माइनॉिरटीज़ इतनी कम हȅ? ¯यȗ आबादी के मुतािबक उनकी सं°या पाȌलयामȂट मȂ, Îटेट 
असैÇबलीज़ मȂ नहȒ हȅ? िनȎÌचत ǘप पर यह हमारी कमजोरी है, कहȒ न कहȒ हमारे जनवाद मȂ यह एक 
कमजोरी है। इस कमजोरी को हम कैसे दूर करȂ? अगर कोई सोचे िक इस कमजोरी को दूर करने के िलए 
मिहला िबल एक जादू की छड़ी है, िजसे घुमाकर िहÂदुÎतान की जनवादी Ģणाली मȂ िजतनी भी कमजोिरया ंहȅ, 
सब ख¾म हो जाएंगी, यह होने वाला नहȒ है। लेिकन मȅ अपने अनुभव से जानती हंू िक जहा ंमिहला आर©ण है, 
लोकल लेवल पर, हमारी माइनॉिरटी कÇयुिनटी की बहनȗ को मौका िमला। सर, आप हैदराबाद को ही 
लीिजए। हैदराबाद मȂ कॉरपोरेशन मȂ 150 सी¹स हȅ, वहा ं 50 सी¹स आरि©त हȅ मिहलाओ ं के िलए। उन  
50 सीटȗ मȂ 10 सीटȗ पर हमारी मुȎÎलम बहनȂ चुनाव लड़कर जीतकर आई हȅ। ¯यȗ जीतकर आई हȅ? ¯यȗिक वे 
सीटȂ मिहला आरि©त सीटȂ थȒ। इसिलए, मिहला िरज़वȃशन का फायदा उठाकर हमारी बहनȂ खड़ी हो सकती 
हȅ, जीत सकती हȅ और आज मȅ यह उÇमीद जताती हंू िक मिहला आर©ण के बाद िनȎÌयत ǘप से जो हमारी 
गरीब मिहलाए ंहȅ, िपछड़ी हȅ, माइनॉिरटीज़ हȅ, SC हȅ, ST हȅ, िनȎÌचत ǘप से उनको इसका फायदा िमलेगा 
और मȅ पोिलिटकल पाटȓज़ से भी यह अपील करना चाहंूगी िक इस आर©ण का फायदा उठाकर उन मिहलाओं 
के िलए िवशेष Ģावधान करना अिनवाय« है, मȅ यह भी कहना चाहती हंू। 

 सर, रोटेशन के बारे मȂ लोगȗ ने कहा िक यह रोटेशन ¯या है, यह रोटेशन िबÊकुल गलत है, लेिकन हम 
यह पूछना चाहते हȅ िक एक काȎंÎट´युएंसी मȂ जहा ंढ़ाई या तीन लाख वोटर हȅ, वहा ं¯या एक ही Ģितिनिध है, 
जो ȋजदगी भर, जब तक जीएगा, वहȒ Ģितिनिध¾व करेगा। ¯या वहा ंऔर कोई नहȒ है, और कोई कािबल नहȒ 
है? यह िबÊकुल गलत समझ है। हम लोगȗ की पाटȓ मȂ, हम लोगȗ ने कोिशश की िक हम कम से कम दो टम«, 
रा¶य सभा मȂ तो दो टम« हमने लाग ूकर िलया, लेिकन लोक सभा मȂ भी जो चुने हुए Ģितिनिध हȅ, हमारा यह 
Ģयास है िक कम से कम दो या तीन टम« के बाद कोई और साथी आए और करे। चूिंक हम यह नहȒ मान सकते, 
मोनाकȓ के िखलाफ है, लेिकन इनडायरे¯ट मोनाकȓ है िक भइया, हम एक बार जीते तो हम कभी नहȒ इससे 
हट सकते और अगर हटȂगे तो लोग कहȂगे िक इनÎटेȎÅलटी होगी। 

 That is the stability of democracy that you have more and more people who can take the 
responsibility. मȅ बता रही हंू, मȅने “Ģयास” शÅद का इÎतेमाल िकया है और इसीिलए मȅ कहती हंू िक यह 
अिनवाय« है और यह बात सही है, जो अǗण जेटली जी ने कही िक horizontal spread of reservation. We 
don’t want monopolies to develop that only in one constituency there will be reservation and only 
that one constituency that women can develop. We want horizontal strength of  development  by 
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 women leaders just as has happened in panchayats where because of merit — please 
remember those of us who talk about merit — we are over 33 per cent. In many panchayats, we 
are 40 per cent. I don’t want to scare you too much. I certainly hope that in the Assemblies and 
the Parliament also very soon women, through their own work, capacity and sacrifice, will cross 
33 per cent and reach 40 per cent or 50 per cent. This is a promise. 

 MR. CHAIRMAN: Please keep an eye on the watch. 

 SHRIMATI BRINDA KARAT: I am keeping an eye on the watch. मȅ चेयर को भी address कर 
रही हंू और मȅ बाकी सदÎयȗ को भी address कर रही हंू। 

 SHRI SITARAM YECHURY: Should we keep a watch on the time or on the numbers, Sir? 

 Ǜीमती वंृदा कारत: सभापित जी, मȅ इस बारे मȂ एक बात और कहना चाहती हंू िक लोग पूछते हȅ िक िबल 
के बाद ¯या होगा, ¯या पूरी पोिलिट¯स बदल जाएगी, ¯या करÃशन ख¾म हो जाएगा, ¯या सब कुछ हो 
जाएगा? हम कहते हȅ िक औरत कोई super woman नहȒ है िक वह पाȌलयामȂट मȂ आएगी और पूरी दुिनया 
और देश को बदल देगी, हालािंक उसमȂ ताकत है बदलने के िलए। मȅ यह कहना चाहती हंू िक that don’t 
expect women to treat themselves superwomen just to fight against the discrimination which is 
there in politics. I don’t think it is required for us to prove that by fixing 33 per cent for women 
that they don’t want to reach there. However, I do believe that the entry into the electoral politics 
is most definitely going to lead to a more sensitive politics and we believe it is going to be our 
efforts that the core political agenda, the so-called hard issues and the soft issues... 

 MR. CHAIRMAN: Please conclude. 

 SHRIMATI BRINDA KARAT: Sir, this is the problem. What are the hardships? What are  
the core political issues? Is not violence against women a core political issue? Is not female 
foeticide a core political issue? Yet, when these are discussed, these are not considered to be 
core political agenda. Many people asked: Why is there only one-third? It is a threshold. It is a 
critical mass which is going to affect the policy and, therefore, I believe it will change. Lastly, 
Sir,... 

 MR. CHAIRMAN: No. Your time is over, Mrs. Karat. 

 SHRIMATI BRINDA KARAT: Yes, Sir. Just a little bit of indulgence since you make so much 
of adjustments. One more point. I believe, all this is also going to change the culture because 
women today, whether we accept it or not, in most of the modern societies, are still caught in a 
cultural prism. To be an equally independent citizen we have to fight every day. ...(Time-bell)... 
In our country, in the name of tradition, in the name of culture, stereotypes are imposed and, I 
believe, when so many women are there in public life, these stereotypes and cultures, those 
bars, which imprison women will also be broken. 

 MR. CHAIRMAN: Thank you. 

 SHRIMATI BRINDA KARAT: Therefore, I once again congratulate the House and I do 
express my disappointment that the floor management yesterday was very poor. 
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 MR. CHAIRMAN: Please conclude. 

 SHRIMATI BRINDA KARAT: You didn’t take everyone into confidence. When I believe,  
Sir, ... 

 MR. CHAIRMAN: Please conclude. I am afraid I can’t allow you any more time. 

 SHRIMATI BRINDA KARAT: ... I also hope there will be no delay in the Lok Sabha passing 
it. Don’t do it that नाम के वाÎते रा¶य सभा मȂ कर िलया भइया, लेिकन लोक सभा मȂ ¯या िदया? 

 MR. CHAIRMAN: Please. Please observe time. 

 SHRIMATI BRINDA KARAT: Please don’t do that. We want this Bill to be passed in the Lok 
Sabha in this session itself. Thank you. 

 Ǜी सतीश चÂğ िमǛ: माननीय सभापित महोदय, हम लोग बहुजन समाज पाटȓ की तरफ से आपके 
सम© यह रखना चाहते हȅ िक बहुजन समाज पाटȓ की हमारी राÍĘीय अÁय© एक मिहला हȅ और बहुजन 
समाज पाटȓ मिहला आर©ण के प© मȂ है। बहुजन समाज पाटȓ का यह मत है िक अगर मिहलाए ंपचास फीसदी 
हȅ, तो 33 फीसदी reservation ¯यȗ िकया जा रहा है? मिहलाओ ंके िलए पचास फीसदी आर©ण होना चािहए। 
मिहलाओ ं के अनुपात को देखते हुए 33 फीसदी reservation की बात करके मिहलाओ ं के साथ 
discrimination करने की बात इस िबल मȂ कही गई है, जो िक बहुत ही अफसोस की बात है। अगर आप 
बराबरी पर लाना चाहते हȅ, तो जो उनका अनुपात है, उसके िहसाब से बराबरी पर लाना चािहए, पचास 
Ģितशत के िहसाब से लाना चािहए। इसके अलावा इस िबल के संबंध मȂ हमारी राÍĘीय अÁय© ने माननीय 
Ģधान मंĝी जी को एक पĝ िलखकर यह बात कही िक मिहला आर©ण पर जो िबल आया है, उसमȂ कुछ 
किमया ंहȅ। इसिलए इन किमयȗ को पहले दूर करना चािहए और तब इस िबल को यहा ंपर पेश करना चािहए। 
इस तरीके से िबल को नहȒ लाना चािहए। जो किमया ंइिंगत की गई हȅ, उन किमयȗ के बारे मȂ मȅ बताना चाहंूगा 
िक मिहला आर©ण मȂ आप िकन मिहलाओ ंके िलए आर©ण करना चाहते हȅ? मिहलाओ ंको आप आर©ण 
इसिलए देना चाहते हȅ िक जो मिहलाए ंsocially, educationally, economically backward हȅ, िजनको आगे 
आने का मौका नहȒ िदया जाता है, उस वग« के लोगȗ को आगे आने का मौका िदया जाए। ऐसी मिहलाओ ंको 
opportunity िमले और वह संसद मȂ भी आ करके और िवधान सभा मȂ अपने पचास Ģितशत अनुपात के साथ मȂ 
अपनी भागीदारी कर सके। ऐसी मिहलाए ंकहा ंपर हȅ? ऐसी मिहलाए ंदिलत वग« मȂ, Scheduled Castes, 
Scheduled Tribes, OBC, Backward Class और Minorities मȂ हȅ, िजनको िक आगे बढ़ने का मौका नहȒ 
िमला है और सवण« जाित मȂ भी जो मिहलाए ंeducationally backward हȅ, economically backward हȅ, ऐसी 
मिहलाओ ंको आगे आने की opportunity िमलनी चािहए। अगर आप reservation कर रहे हȅ, तो उनके िलए 
भी आपको अलग से Quota िफ¯स करना चािहए िक आपको भी पूरा मौका िमलेगा और आपके िलए भी हम 
इंतजाम कर रहे हȅ िक आप भी सामने आएं। लेिकन इसकी जगह आपने इसमȂ जो reservation िकया है, जैसा 
िक Ǜीमती जयÂती नटराजन जी कह रही थी और Ǜी अǗण जेटली जी कह रहे थे िक इसमȂ Scheduled 
Castes, Scheduled Tribes के reservation को लेकर िवरोध हो रहा है। यह गलत है। मȅ आप लोगȗ को 
बताना चाहता हँू िक इस िबल मȂ जो reservation िकया गया है, आपने इसमȂ कोई extra चीज नहȒ दे दी है िक 
जो आप बताना चाहते हȅ िक Scheduled Castes, Scheduled Tribes को दे िदया है। उनके िलए जो 
reservation है, वह reservation तो जो पूरी सीटȂ हȅ, उनमȂ से िनकाल कर आप दे रहे हȅ। अब आप ¯या करने 
जा रहे हȅ? उÂहȒ मȂ से काट कर इस िबल के तहत Scheduled Castes, Scheduled Tribes वग« को 
reservation यहा ंपर  दȂगे, तो जो इस  category के  लोगȗ  का main reservation है, उसको कम करके यहा ं
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पर देने जा रहे हȅ, िजसका िक हम िवरोध कर रहे हȅ। हमारा यह कहना है और हमारी पाटȓ की यह मागं है, 
हमारी पाटȓ ने माननीय Ģधान मंĝी जी को एक पĝ भी िलखा है, उसमȂ भी इस बात को िलखा है िक उनको जो 
reservation िदया जाए, इस वग« की जो मिहलाएं हȅ, Scheduled Castes, Scheduled Tribes, 
economically और socially backward class की जो मिहलाए ंहȅ और Upper castes तथा Minorities मȂ भी 
जो इस category मȂ आते हȅ, उनके िलए आप reservation अलग से, जो category 33 percent आप अगर दे 
रहे हȅ, हमारी मागं है िक आप पचास Ģितशत दीिजए, लेिकन इसके तहत आप इनके िलए जो reservation 
करȂ, तो जो मु°य reservation पहले से है, उसमȂ से काट कर के reservation नहȒ दȂ। आपको वह 
reservation बरकरार रखना चािहए। अगर आप उसमȂ से काट कर दे रहे हȅ, तो कोई खैरात नहȒ दे रहे हȅ, 
बȎÊक इस वग« के लोगȗ को पीछे ढकेलने का काम कर रहे हȅ। डा. बाबा साहब भीमराव अÇबेडकर, जो िक 
संिवधान के जÂमदाता हȅ और िजÂहȗने संिवधान को बनाने मȂ बहुत योगदान िदया, उÂहȗने right of equality 
का अिधकार संिवधान मȂ िदया है, Congress ने अ´छा Ëयवहार उनके साथ नहȒ िकया है। ठीक है, आप 
दिलतȗ का उ¾थान नहȒ चाहते हȅ। आपने इतने वषș मȂ दिलतȗ का उ¾थान नहȒ िकया है, उनको पीछे ढकेलने 
का काम िकया है। Backward Class के लोगȗ को पीछे ढकेलने का काम िकया है। डा. बाबा साहब भीमराव 
अÇबेडकर जैसे ËयȎƪ को भी “भारत र¾न” पाने के िलए िकतने वष« लग गए। 1990 मȂ जब काĐेंस पाटȓ सरकार 
मȂ नहȒ थी, तब जाकर उनको “भारत र¾न” िमल पाया। इस बात का सबको ªान है िक Congress का दिलतȗ 
के िलए िकतना Ģेम है। लेिकन इस िबल को लाकर आपने अपना यह Ëयवहार और उजागर कर िदया है। आपने 
यह िदखाया है िक जब इन मिहलाओ ंको आप अलग से िरज़वȃशन नहȒ दȂगे, तो इस तरह से इनको आप आगे 
नहȒ बढ़ने दȂगे। िबल मȂ आप कह रहे हȅ िक हम रोटेशन करȂगे, पाचं साल मȂ आप रोटेट कर दȂगे। आप एक 
मिहला को िजस constituency मȂ पाचं वष« के िलए काम करने का मौका दȂगे, उसको पहले ही िदन बता दȂगे 
िक आप पाचं साल के बाद इस constituency मȂ काम नहȒ कर सकती हȅ और आप िसफ«  पाचं साल के िलए 
यहा ंपर हȅ। इससे यह होगा िक वे पहले ही िदन अपनी ©मता से कमज़ोर हो जाएगंी। इस तरह से इस िबल मȂ 
एक नहȒ, अनेकȗ खािमया ंहȅ, लेिकन जÊदी मȂ आप िबल ला रहे हȅ। आप िबल ला सकते थे, िबल लाने से  
पहले इन चीज़ȗ को देख सकते थे। िपछली बार भी जब िबल लाने की बात हुई थी, ऐसा नहȒ है िक हम लोग 
यह बात कोई आज ही कह रहे हȅ या बहुजन समाज पाटȓ पहली बार ऐसी बात कह रही है, इसके पहले भी  
जब आप यह िबल लाए थे, तब बहुजन समाज पाटȓ ने आपके सामने यह बात रखी थी िक आप इनको  
33 Ģितशत आर©ण दीिजए। अगर आप 33 Ģितशत ही आर©ण लाना चाहते हȅ, 50 Ģितशत देने की मंशा  
अगर आपकी नहȒ है, तो 33 Ģितशत मȂ आप Scheduled Castes, Scheduled Tribes,  
Backward classes, minorities और upper castes की मिहलाए,ं जो educationally backward हȅ, 
economically backward हȅ, उनके िलए आर©ण घोिषत कीिजए और जब आर©ण घोिषत कीिजए, तो  
हमारा जो main आर©ण Scheduled Castes and Scheduled Tribes का है, उसको disturb नहȒ  
कीिजए, लेिकन आपने ऐसा नहȒ िकया। इसके बावजूद भी आपने ऐसे िबल को यहा ंपर पेश करने का काम 
िकया, िजस िबल मȂ इस तरह का Ģावधान िकया गया है िक आरि©त category की जो मिहलाए ंहȅ, उनको 
आगे बढ़ने का मौका देने की जगह आप िलिमटेड लोगȗ को, ऐसे लोगȗ को, जो इस category मȂ नहȒ आते हȅ, 
उनको आगे बढ़ाने के िलए आप इस िबल को पेश कर रहे हȅ। अत: हमारी यह मागं है िक इस िबल पर वोȋटग 
कराने से पहले या इसे पास कराने से पहले आप इसको दोबारा देखȂ। दोबारा देखकर इसमȂ  
संशोधन लाए ंऔर संशोधन लाने के बाद आप इस िबल को दोबारा पेश करȂ, तब हम आपको पूरा समथ«न दȂगे, 
लेिकन अगर आप इसको यहा ंपर इस तरीके से नहȒ लाते हȅ या आप ये अमȂडमȂ¹स नहȒ लाते हȅ और िरज़वȃशन 
के नाम पर यह जो दिलत िवरोधी िबल आप लाए हȅ, अगर आप इसको वोȋटग के िलए भी पेश करते हȅ, तो 
बहुजन समाज पाटȓ इसका िवरोध करेगी, ¯यȗिक इसमȂ आपने आर©ण मȂ minorities का िवरोध िकया है, 
आपने उनका Áयान नहȒ रखा है, आपने Scheduled Castes and Scheduled Tribes का Áयान नहȒ रखा है, 
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आपने Backward Class का Áयान नहȒ रखा है। िजन लोगȗ को आगे बढ़ना चािहए, उनको आगे बढ़ने का 
मौका न िमले और जहा ंपर वे हȅ, उससे और पीछे उनको धकेल दȂ, इस तरह की आपकी मंशा है, इसिलए मȅ 
माननीय Ģधान मंĝी जी से आĐह कǘंगा.... जैसे िक हमारी राÍĘीय अÁय© ने भी पĝ िलखकर आपसे मागं 
की थी, मȅ दोबारा मागं कǘंगा िक आप इस िबल को दोबारा देखȂ और देखने के बाद इन चीज़ȗ पर गौर करके, 
इस िबल को संशोिधत करके, दोबारा से House मȂ रखȂ, तब बहुजन समाज पाटȓ आपका पूरा समथ«न करेगी, 
वरना बहुजन समाज पाटȓ इस िबल का इस condition मȂ समथ«न नहȒ करेगी। 

 DR. V. MAITREYAN: Mr. Chairman, Sir, on behalf of my party, the AIADMK, and on behalf 
of the General Secretary of my Party, Dr. Puratchi Thalaivi, we extend our whole-hearted 
support to the Women’s Reservation Bill. Yesterday was to be a historic day. But history is being 
made, at least, today. Pandit Jawaharlal Nehru once said, “To watch history is good. But to be 
a part of the history is even better.” And, we are proud to be a part of the history as is being 
made when this historic Bill is being passed today. 

 Sir, we are very sorry to be a witness to the various incidents which have happened 
yesterday and today, and I, on behalf of my party, sincerely apologise to the Chairman for 
whatever has happened. 

 I gladly recall that when the AIADMK was a part of the Central Government, in 1998-99, 
during the NDA regime, my party colleague, Dr. Thambi Durai, who was the then Union Law 
Minister, had an opportunity to pilot the Bill on the Women’s Reservation Bill. Mr. Chairman, Sir, 
when India attained independence, people in the Western democracies were stunned on one 
singular issue, that is, the issue of Universal Adult Franchise. When many people believed that 
democracy was being incubated there, the West did not give Universal Adult Franchise to their 
women. There were restrictions on the women to vote and express their freedom of choice. 
Great Britain, Germany, France, Switzerland and even the U.S. successfully relented and 
reversed their decision on the Universal Adult Franchise only in the second half of the 20th 
Century. So, it is no wonder that the world was stunned to see the founding fathers of the Indian 
Constitution work out the universal adult franchise without virtually any discussion of 
discrimination against the weaker sex. 

 India is one ancient land that has acknowledged the feminine divinity and the divinity in the 
feminine. Though apparently separate issues, these two concepts are intricately woven and are 
symbiotically interlinked to each other. The Western civilization is still in the formative years, as 
far as these concepts are concerned. It is, therefore, natural for an Indian male to recognize the 
power of mathru-shakti, while his counterpart in the West feels shy of recognizing that. No 
wonder, we celebrate Indian women and they celebrate and worship women. And this idea cuts 
across castes and communities in India, making it the most secular idea in modern India. In the 
mid-sixties, when Panditji and Lal Bahadur Shastriji died in quick succession, the mantle of 
leading the country fell on Indira Gandhi. The West, as well as the rest of the world, perhaps, 
with  a  few  exception  of  certain  Asian  countries,  was  aghast. The  reason  was, how could a 
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woman lead a country that too, as vast and complicated and convoluted as India. But,  
Indira Gandhi, not only led India for sixteen years but several times she took on the might  
of the world as only an Indian woman could do. Who can forget the big snub to the U.S. in  
the height of creation of Bangladesh? No wonder, Shri Vajpayeeji equated Indiraji as Mata 
Durga. 

 The rich tradition of Indian women occupying the political leadership continues from then 
on. My leader, Dr. Puratchi Thalaivi is the most towering woman leader from the South. 
Similarly, the Congress Party, the Trinamool Congress and the Bahujan Samaj Party are some of 
the major political parties which are headed by women. It is not only that women have been 
dominating the political scene. There are several women who have been dominating the literary, 
arts, films, science, sports and what not. On this great occasion, on behalf of my party, and my 
party General Secretary, Dr. Puratchi Thalaivi, I salute all the women who have done India 
proud. Much as we celebrate the Indian women, there is one class of Indian woman who is 
uncelebrated, unrecognized and un-debated. It is the Indian housewife. It is the power of this 
lady that propels every single house in India. Her dexterity in handling the finances of the house 
far exceeds the ability of all the Finance Ministers of the Government of India. Undeterred by all 
odds, she has ensured that Indian households are far more viable than even the Government of 
India. Today, the Indian domestic savings stands at approximately 37 per cent of the GDP. 
Today the Indian domestic savings approximately funds 90 per cent of the Indian investment 
requirement, virtually making India less dependent on the FDI than all other peer countries. All 
these have happened simply because of the innate discipline of the Indian housewife of 
managing the Indian households. 

 The West is in deep economic crisis and also in financial crisis. And the reason for the same 
is that while the West has liberated its women, the women have liberated themselves from the 
responsibilities of the family. The net result is the gargantuan spending with little or no savings. In 
contrast, the Indian women may not be liberated in the strictest sense of the term, but have 
carried with far more responsibility, dignity and discipline than their western counterparts. In 
short, the Indian model of preserving the space for women in the society by providing  
her respect instead of rights is the singular distinction between our society and the western 
society. 

 It is, therefore, incumbent that we continue to preserve this — not as a right to women but 
as a mark of respect by the society to the contribution by the Indian women to the development 
of our country for the past five thousand years of recorded history. 

 Realizing the need for gender equality in politics, the AIADMK under Dr. Puratchi Thalaivi 
played a pioneering role by reserving 33% of all party posts for women as early as in the 1990s. 
It was when Madam was the Chief Minister of Tamil Nadu that the Cradle Baby Scheme was first 
introduced in 1990s to prevent female infanticide under which the State adopted abandoned 
female infants. 
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 It was under Dr. Puratchi Thalaivi that all women police stations were introduced in Tamil 
Nadu in 1992 to exclusively handle cases relating to the offences against women, particularly 
domestic violence. 

 It was again she who constituted an exclusive commandor battalion comprising only 
women. She also accorded the maternal role of woman the due legal recognition by legitimizing 
the rule of one’s mother’s name as the initial instead of or in addition to the father’s name. Again, 
it was Puratchi Thalaivi who provided impetus for the growth of woman’s self-help groups to 
make women economically free. 

 MR. CHAIRMAN: Please conclude. 

 DR. V. MAITREYAN: Our party, headed by Puratchi Thalaivi, in our election manifesto for 
the Parliamentary elections in 2009, made a provision for 33 per cent women in the Lok Sabha 
polls. We reiterate that this is not a right conferred upon the women of India; rather, it is 
recognition of the fact that India is feminine, her economy is feminine, and her soul is feminine. 

 It is a small tribute made out by the people of this great country to the better-half of India. 
To this extent, AIADMK whole-heartedly supports this Bill. 

 Ǜी िशवानÂद ितवारी (िबहार) : सभापित महोदय, मȅ जनता दल यनूाइटेड की ओर से इस वमेून 
िरजवȃशन िबल के समथ«न मȂ खड़ा हुआ हंू। सभापित महोदय, हमको इस बात का फď है िक िबहार मȂ नीतीश  
कुमार जी के नेतृ¾व मȂ हमारी जो सरकार है, वह सरकार चल रही है। वह पहली ऐसी सरकार है िजसने 
औरतȗ को 50 परसȂट आर©ण देने का काम िकया है। मुझको इस बात की भी खुशी है िक उसका अनुकरण न 
िसफ«  कई रा¶य सरकारȂ कर रही हȅ, बȎÊक केÂğ सरकार ने भी पंचायती राज मȂ 33 परसȂट आर©ण को  
50 परसȂट करने का िनण«य िलया है। हम लोगȗ को इस बात की खुशी है। 

(Ǜी उपसभापित पीठासीन हुए) 

 उपसभापित महोदय, हम लोग आर©ण के भीतर आर©ण की मागं काफी िदनȗ से करते आए हȅ और 
उसके पीछे हमारा एक तक«  रहा है। आप जानते हȅ िक हमारे देश मȂ जाित ËयवÎथा वाला समाज है और पैदाइश 
के आधार पर गैर-बराबरी को हमारे समाज मȂ लÇबे समय से माÂयता रही है। उसी का पिरणाम है िक 1952 मȂ 
जो पहला चुनाव हुआ, आपने देखा होगा लोक सभा मȂ जो ओ0बी0सी0 है, जो िपछड़ी जाितया ंहȅ, उनका 
Ģितिनिध¾व माĝ 12 Ģितशत था, ऐसे िहÂदी बैÊट से 64 Ģितशत ऊंची जाित के लोग लोक सभा मȂ जीतकर 
आते थे, यह ȎÎथित थी। लेिकन वोट की राजनीित ने इस ȎÎथित को बदला और धीरे-धीरे जो अÂय िपछड़ी 
जाितया ं िजनकी तादाद ¶यादा थी, िजनकी सं°या ¶यादा थी, उनका Ģितिनिध¾व लोक सभा मȂ बढ़ने लगा। 
आपको जानकर खुशी होगी िक 1977 मȂ जब पहली दफे काĐेंस की सरकार िदÊली से हटी उसके बाद ऊंची 
जाितयȗ का Ģितिनिध¾व घटा और िपछड़ी जाितयȗ का Ģितिनिध¾व लोक सभा मȂ बढ़ा। आज यह हालत है िक 
लोक सभा मȂ 30 Ģितशत से ¶यादा ओ0बी0सी0 के सदÎय उपȎÎथत हȅ। यह वहा ंȎÎथित है। ऊंची जाित के लोग 
जो वहा ं64 परसȂट से ऊपर िसफ«  िहÂदी बैêट से आते थे, आज उनकी तादाद 33 परसȂट और उससे भी कम 
हो गई है। यही हाल सारे रा¶यȗ मȂ हुआ है। हमको लगता है िक शायद िहÂदुÎतान मȂ एकमाĝ पȎÌचम बगंाल 
ऐसा रा¶य है, जो उÊटी िदशा मȂ चल रहा है। 1972 से 1996 के बीच मȂ अगर आप वेÎट बंगाल असȂबली के 
सोशल कÇपोिजशन को देखȂगे तो वहा ं38 परसȂट से 50 परसȂट तक ऊंची जाित के लोगȗ का िरĢजȂटेशन हो  
गया है। बाकी रा¶यȗ मȂ ऊंची जाित का िरĢजȂटेशन घट रहा है लेिकन पȎÌचम बंगाल मȂ जहा ं 30 वषș तक 
Ďािंतकारी सरकार रही है, वहा ंिपछड़ी जाितयȗ की तादाद घटी है और  50  फीसदी  ऊंची  जाितयȗ  का  वहा ं
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Ģितिनिध¾व हो गया है। यही नहȒ, उपसभापित महोदय, जो वहा ंका मंिĝमडंल है, उस मंिĝमंडल मȂ भी 
देिखएगा िक 50 परसȂट से अिधक लोग वे िसफ«  एक ही िबरादरी, वैध िबरादरी, ĤाǨण िबरादरी, ĤाǨण 
िबरादरी इन दो-तीन िबरादिरयȗ मȂ से हȅ। यह फे¯´युअल ȎÎथित है। आर©ण के भीतर आर©ण हम अब भी 
चाहते हȅ, लेिकन िकस का? ओ0बी0सी0 एक बहुत बड़ा तबका है और ओ0बी0सी0 मȂ ऐसी-ऐसी जाितया ंहȅ, 
एक तो िजनका सं°या बल ¶यादा है, िजनको हम िमिडल कॉÎट कहते हȅ और ऐसी भी जाितया ं हȅ जो  
छोटी-छोटी सं°याओ ंमȂ, अनेकȗ जाितयȗ मȂ बंटी हुई हȅ, वे चुनाव लड़ नहȒ पाती हȅ। हमको इस बात का फď है 
िक िबहार मȂ हमारी सरकार ने पंचायती राज ËयवÎथा मȂ नगर िनकायȗ मȂ िजनको ए¯सĘीमली बैकवॉड« कहा 
जाता है, अित िपछड़ी जाितयȗ मȂ कहा जाता है, उनको हम लोगȗ ने आर©ण िदया। इस आर©ण का यह 
नतीजा िनकला िक हमारे यहा ंसमाज का लोकतािंĝकरण हुआ और जो हमारा उĐवाद है, वह इसकी वजह से 
कमजोर हुआ। हमारे यहा ंजो उĐवाद था, हम लोगȗ ने उसकी रीढ़ को भी कमजोर िकया। जो उĐवाद का 
सामािजक आधार था, जहा ंसे उनको ताकत िमलती थी, उस ताकत को हम लोगȗ ने कमजोर िकया। हमारे 
यहा ंऐसी-ऐसी जाितयȗ के लोग Ģमुख बने हȅ, िजला पिरषà के अÁय© बने हȅ, जो वाड« का चुनाव लड़ने की 
कÊपना भी नहȒ कर सकते थे। हम यह चाहते थे िक ऐसी जाितयȗ को िचȎÏनत िकया जाता और उनको इस 
आर©ण मȂ जगह दी जाती। मȅ एक गंभीर और मह¾वपूण« बात और कहना चाहता हंू, यहा ंपर Ģधान मंĝी जी 
मौजूद हȅ, उनके सामने कहना चाहता हंू। मȅने कई मुसलमान सािथयȗ से बात की है और मȅ आपको ईमानदारी 
के साथ कहना चाहता हंू िक उनके मन मȂ इस बात की आशंका है िक आज का जो लोकतंÞर है, इस लोकतंĝ 
मȂ, आबादी के अनुपात मȂ उनके Ģितिनिध¾व नहȒ िमल रहा है। लोक सभा मȂ मुȎÎलम समाज के 27 या 28 लोग 
हȅ और 2001 की जनगणना के अनुसार उनकी आबादी 13.4 है। उनके 60 या 62 Ģितिनिध होने चािहए थे, 
जबिक वे कुल 27 या 28 हȅ। उनको इस बात की आशंका है िक यह जो मिहलाओ ंका आर©ण होगा, तो उसमȂ 
करीब 279 या 280 जनरल सीट लड़ने के िलए हȗगे। उनका यह कहना है िक हमारे मद« तो जीत नहȒ पाते हȅ। 
हमारे यहा ंमुȎÎलम मिहलाए ंिकतनी हȅ, तो इससे हमारी तादाद और घट जाएगी। उनमȂ एक Ģकार से अलगाव 
की भावना पैदा हो रही है। आपको याद होगा pre independence era मȂ जब यह सवाल उठा था िक इस तरह 
का लोकतंĝ आएगा, वोट का राज होगा तो बहुमत मȂ िहÂदू हȅ, हम मुसलमान माइनोिरटी मȂ हȅ, हमको हमारा 
िहÎस नहȒ िमल पाएगा। यह जो उनके मन मȂ आशंका थी, उस समय उस आशंका को देश का नेतृÞव िनमू«ल 
नहȒ कर पाया, उसका नतीजा हुआ िक देश का िवभाजन हुआ। देश के िवभाजन के बाद भी संिवधान सभा बठैी 
हुई थी, उस संिवधान सभा मȂ कुछ मुȎÎलम Ģितिनिधयȗ ने इसको उठाया था िक िजस तरह से अंĐेजȗ के समय 
मȂ एक मुसलमानȗ का सेĢेट इले¯Ęोरल था, वह आजादी के बाद भी उनको िमले। आप उस Constituent 
Assembly की िडबेट को पिढ़ए Ģधान मंĝी जी, आप तो बड़े िवǎान आदमी हȅ। आपने पढ़ा होगा िक िकस तरह 
से धमकी देकर मुसलमानȗ को चुप करा िदया गया। उनके मन मȂ जो आशंका है, उस आशंका को िनकालने का 
इंतजाम भी आपको करना पड़ेगा, नहȒ तो देश का जो वातावरण है, इतनी ¶यादा आबादी, 13.6 Ģितशत 
आबादी, इस आबादी की मन मȂ आशंका हो िक हमारे साथ भेदभाव हो रहा है, हमको इÂसाफ नहȒ िमल रहा 
है, तो यह देश के ÎवाÎ¿य के िलए अ´छा नहȒ होगा। ...(समय की घंटी)... इसिलए मȅ आपसे आĐह कǘंगा िक 
आप इस बात को भी Áयान मȂ रखȂगे। रंगनाथ िमǛ कमेटी ने, जो मुसलमानȗ मȂ दिलत जाितया ंहȅ, उनको भी 
िहÂदू दिलत जाितयȗ के समान आर©ण देने की बात कही है। आज जो शैǹूÊड काÎट का िरजवȃशन 
असेÇबली और पाȌलयामȂट मȂ है, उसका लाभ मुȎÎलम समाज के कुछ तबके को िमल सकता था । ...(समय की 
घंटी)... ये जो आशंकाए ंहȅ, इन आशंकाओ ंको आपने दूर िकया होता, इन आशंकाओ ंको आपने इस िबल मȂ 
दूर िकया होता, तो यह िबल ¶यादा बेहतर बनता। मȅ एक अंितम बात कहकर अपनी बात समाÃत कǘंगा। 
हमारे साथी िवरोधी दल के नेता, Ǜी अǗण जेटली जी ने कहा िक बेहतर है, सबसे बेहतर है िक आप जो 
आर©ण देने जा रहे हȅ, इस आर©ण के बारे मȂ ऐसा कानून बनाइए िक पॉिलिटकल पाȌटयȗ के िलए कÇपलसरी 
हो जाए िक 33 परसȂट उÇमीदवार वे मिहलाओ ंको बनाएं। ...(समय की घंटी)... ये जो आप रोटेशनवाइज सीटȂ 
िरजव« करने जा रहे हȅ, पंचायतȗ मȂ हमने इसको रोटेशनवाइज िकया था, उसका पिरणाम बहुत अ´छा नहȒ 
आया, उसको हम लोगȗ को बदलना होगा। 

 Ǜी उपसभापित : ितवारी जी, आप समाÃत कीिजए। Ǜी तािरक अनवर । 
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 Ǜी िशवानÂद ितवारी: इसिलए बेहतर होगा, ¶यादा उÇमीदवार मिहलाए ंबन पाएगंी, अगर आप इले¯शन 

लॉ मȂ पिरवत«न करके पाȌटयȗ के ऊपर बंिदश लगा दȂ िक हर पाटȓ को 33 Ģितशत उÇमीदवार मिहलाओ ंको 

बनाना होगा। मȅ उÇमीद करता हंू िक यह जो सुझाव आया है, ...(समय की घंटी)... उस सुझाव को आप इस 

िबल मȂ इनकारपोरेट करȂगे, तािक सब लोग उ¾साह के साथ इस िबल का समथ«न कर सकȂ । इसी के साथ इस 
िबल का समथ«न करते हुए, मȅ अपनी बात समाÃत करता हंू। 

 Ǜी मोहÇमद अमीन (पȎÌचमी बंगाल): सर, पȎÌचमी बंगाल मȂ जात-पात का भेदभाव बहुत ही मामूली है 
और जो झगड़ा होता है, उसको वे लोग अपनी समझदारी से हल करते हȅ। 

 
 Ǜी उपसभापित: ठीक है, ठीक है। 

 Ǜी तािरक अनवर (महाराÍĘ) : उपसभापित महोदय, मȅ अपनी पाटȓ एन0सी0पी0 की ओर से इस 
ऐितहािसक संशोधन िबल के समथ«न मȂ बोलने के िलए खड़ा हुआ हंू। उपसभापित महोदय, आजादी के बाद 
लÇबा समय बीत जाने के बाद, लगभग 63 वष« बीत जाने के बाद आज यह संशोधन हम करने जा रहे हȅ। 
..लेिकन देर आयद, दुǗÎत आयद। कहावत है िक जब आंख खुले, तभी सवेरा है। मȅ समझता हंू िक मिहलाओं 
को उनका यह राजनीितक अिधकार — बहुत पहले िमलना चािहए था। देर से ही सही, लेिकन आज हम इस 
फैसले पर, नतीजे पर पहंुचे हȅ। जहा ंतक पंचायती राज की बात कही गई, यह बात सही है िक हमारे पास एक 
उदाहरण है िक जब पंचायती राज मȂ मिहलाओ ंको आर©ण िदया गया, तो जो मिहलाए ंअपने आपको यह 
महसूस करती थȒ िक उनको समाज मȂ, देश की राजनीित मȂ, देश की सǄा मȂ भागीदारी नहȒ िमल रही है, 
उÂहȗने उस आर©ण का लाभ उठाया। उÂहȗने हमारे पंचायती राज मȂ, लोकल बॉडीज मȂ, िजला पिरषद मȂ 
िजस Ģकार से नेतृ¾व संभाला और धीरे-धीरे अपने अिधकार का इÎतेमाल िकया, उससे यह िसǉ होता है िक 
उनके अंदर वह ©मता है, वह सलािहयत मौजदू है। बार-बार यह जो कहा जाता है िक राजनीित औरतȗ के 
बस की बात नहȒ है, मȅ समझता हंू िक वह बात बहुत पुरानी हो चुकी है। यह बात सही है िक हमारी आबादी की 
लगभग पचास Ģितशत आबादी मिहलाए ंहȅ। जब तक इन पचास Ģितशत मिहलाओ ंको देश की राजनीित मȂ 
और देश की सǄा मȂ भागीदारी नहȒ दȂगे, तब तक एक मजबतू भारत का, एक शȎƪशाली भारत का हमारा जो 
सपना है, वह सपना साकार नहȒ हो सकता है। जब तक देश की मु°यधारा से इस पचास Ģितशत आबादी को 
नहȒ जोड़ा जाएगा, तब तक यह संभव नहȒ है। मुझे खुशी है िक आज हम यह फैसला ले रहे हȅ, यह ऐितहािसक 
िनण«य लेने जा रहे हȅ। अ´छा यह होता िक यह िबल आम सहमित से पास िकया जाता, लेिकन ऐसा लगता है 
िक कुछ राजनीितक दलȗ ने अपना मन बना िलया था िक हम इस िबल का िवरोध करȂगे। यहा ंतक«  िदया गया, 
बहुत तरह की बातȂ कही गई,ं िपछड़े वग« और ओ.बी.सी. की बात कही गई, अÊपसं°यक समुदाय की बात 
कही गई, लेिकन जहा ंतक मȅ समझता हंू, मुझे लगता है िक इसके पीछे उनकी नीयत साफ नहȒ थी। वे उसमȂ 
िसफ«  अपना राजनीितक लाभ देख रहे थे, वे पोिलिटकल कैिपटल बनाने की कोिशश कर रहे हȅ। वंृदा जी ने 
ठीक कहा िक यह मिहलाओ ंका सवाल है। उÂहȗने आकंड़े बताए िक पंचायती राज और लोकल बॉडीज मȂ जो 
इले¯शन हुए, उसमȂ िपछड़े वग«, ओ.बी.सी. और अÊपसं°यक समुदाय की जो मिहलाए ंहȅ, उसमȂ उनकी 
भागीदारी आई है और इससे यह िसǉ होता है िक अगर उनको मौका िमलेगा तो वे यकीनन आगे आएगंी। 
राजनीितक दलȗ का काम यह है िक उनको Ģो¾सािहत करȂ — अÊपसं°यक की बात ठीक है, हमारे यहा ं
मुȎÎलम समुदाय मȂ पदɕ िसÎटम है, लेिकन उसके बावजूद आज मुȎÎलम मिहलाए ं आगे आ रही हȅ।  
आज तमाम राजनीितक दल उनकी तरफदारी की बात कर रहे हȅ, अगर  सही  मायनȗ  मȂ  उनको  Ģितिनिध¾व  

†[Transliteration in Urdu Script] 
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िदया जाए, तो मȅ समझता हंू िक वे आगे आएगंी। जो ओ.बी.सी. की बात कर रहे हȅ, जो अÊपसं°यक समुदाय 
की बात कर रहे हȅ, ये सभी वे राजनीितक दल हȅ, जो िकसी न िकसी ǘप मȂ सǄा मȂ रहे हȅ, ये दल रा¶यȗ मȂ 
सǄा मȂ रहे हȅ। जब उनको सǄा भोगने का मौका िमला, तब उनको Áयान नहȒ आया िक इस से¯शन के लोगȗ 
को आगे बढ़ाया जाए, उनको मौका िदया जाए। वे पिरवारवाद से ĐÎत हȅ। वे उससे ऊपर कभी भी नहȒ उठ 
पाए, लेिकन आज बड़ी-बड़ी बातȂ और िसǉातंȗ की बात कर रहे हȅ। मȅ यह बात ÎपÍट करना चाहता हंू िक 
इसमȂ कोई स´चाई नहȒ है। उपसभापित महोदय, मȅ इतना ही चाहंूगा िक आने वाले समय मȂ यह िबल सही 
मायनȗ मȂ हमारे िलए, हमारे समाज के िलए और देश के िलए बहुत ही लाभदायक होगा। एक लंबे समय से 
मिहलाओ ंका जो शोषण हो रहा था, उनका राजनीितक शोषण हो रहा था, इसके जिरए उनको उससे िनजात 
िमलेगी और आने वाले समय मȂ भारत की जो तÎवीर है, वह उभरकर सामने आएगी। हम दुिनया को यह बता 
सकȂ गे िक भारत ȋहदुÎतान; ȋहदुÎतान की मिहलाओ ंको बराबरी की िनगाह से देखता हȅ और उनको वे तमाम 
अिधकार ĢाÃत हȅ, जो यहा ंपर पुǗषȗ को ĢाÃत हȅ। इÂहȒ शÅदȗ के साथ, मȅ इस िबल का समथ«न करता हंू। 

 SHRI D. RAJA (TAMIL NADU): Thank you, Sir. 

 Sir, my party — Communist Party of India — expresses its total support to this historic 
legislation. On this occasion, I would like to give my Lal Salam — Red Salute — to com. Gita 
Mukherjee, one of the outstanding Parliamentarians of our country and the galaxy of women 
leaders who championed the cause of women’s reservation in this country. 

 Sir, what the august House doing today is not just giving some charity to the Indian women, 
but giving their due place in the decision-making bodies of the country. Sir, gender equality and 
women empowerment are the fundamental requirements of any society to grow into a civilized 
nation.  

 It is a Constitutional Amendment Bill. The august House is debating this Bill. I would like to 
remind this House what happened to the chief architect of the Indian Constitution, Dr. 
Ambedkar. While addressing a group of several thousands of women of depressed classes, on 
18th July, 1927, Dr. Ambedkar said, “I measure the progress of community by the degree of 
progress which women have achieved.” That is what Dr. Ambedkar said. The same Dr. 
Ambedkar moved the Hindu Code Bill on 11th April, 1947. The discussion on the Bill took place 
for several years — till 1951. Unfortunately, that revolutionary Bill could not see the light of the 
day. In view of the growing opposition, Shri Jawaharlal Nehru, the then Prime Minister, decided 
to drop the Bill. Dr. Ambedkar was so disgusted that he resigned from Shri Nehru’s Cabinet. 
While resigning, Dr. Ambedkar Said, “The Hindu Code Bill was killed and buried un-wept and 
unsung.” Sir, the hon. Prime Minister is sitting here. I would like to tell the Prime Minister that he 
should not face similar fate that Shri Pandit Jawaharlal Nehru faced. Our Prime Minister, with 
complete support from us, will be able to pass the Bill by both the Houses of Parliament and this 
becomes an Act of the country very soon. 

 Having said this, I would like to address two issues. The first one is: I appeal to the political 
parties which are opposing this Bill. They are opposing on the question of reservation to OBCs 
or reservation within reservation. I would like to tell them that the hon. Chief Minister of Tamil 
Nadu, the Chief of the DMK, Mr. Karunanidhi, and the hon. Chief Minister of Bihar, Mr. Nitish 
Kumar, have made a sensible suggestion. They said that let the Bill be passed and  those  issues 
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can be addressed at a later stage. That is the spirit that the parties which are opposing should 
have. 

 Then, Sir, I would like to address one more issue. It is the issue of reservation for SC/ST. 
The Bill says that rotation can take place after five years for fifteen years. The hon. Law Minister, 
in course of his reply, may have to address one issue and the Government will have to consider 
that issue in the coming days i.e., amending article 334 of the Constitution which deals with 
reservation to SC/ST. It may appear as a challenge before the Government, because after every 
ten years we renew reservation. But, in order to strengthen this historic legislation, it may require 
some amendment to article 334. I would like to be corrected if there is any contradiction; and, 
legal experts must be consulted. The other issue is, I don’t think this legislation is an end of all. It 
is just a beginning to provide space for women for their comprehensive development, for their 
political empowerment, for their economic empowerment, for their cultural and social 
empowerment. Gender equality must be the objective of the entire Parliament and the entire 
nation. 

 With these words, my party totally supports this Bill. 

 MR. DEPUTY CHAIRMAN: Hon. Members, among others, there are about sixteen names. 
Out of them, there are certain smaller parties who have given all the names of their Members. 
But, we would only be picking up only one, one name frame each party. So, only about three 
minutes are possible for each Member. Now, Shri Malihabadi. You have only three minutes. 

 Ǜी अहमद सईद मलीहाबादी (पȎÌचमी बंगाल): मोहतरम िडÃटी चेयरमनै साहब, आपका शुिĎया। आज 
के इस तारीख़ी िदन मȂ दÎतूरे िहÂद के 108वȒ तरमीम के ज़िरए ख़वातीन िरज़वȃशन िबल हम पास कर रहे हȅ, 
इसके िलए हम इसका ख़ैर मक़दम करते हȅ। हम यह उÇमीद करते हȅ िक जो हमारी ख़वातीन हȅ, क़ौमी 
िजÂदगी मȂ उनका जो मुनािसब हक़ और िहÎसा है, वह उनको िमलेगा। 

 हमारे मुÊक़ मȂ इतने बरसȗ से औरतȗ को एक मज़लमू का दजɕ हािसल था। हमने इसके बारे मȂ बहुत सी 
कहािनया ंसुनी हȅ। दहेज के िलए औरतȗ को मारना, यहा ंतक िक मा ँके पेट मȂ जो ब´चा है, अगर वह फीमेल 
है, तो उसको जान का ख़तरा है। आज हम उनको िरज़वȃशन दे रहे हȅ, तो मȅ यह समझता हंू िक हमको 
िरज़वȃशन की भी जǘरत है िक हम औरतȗ की िजÂदगी को बचा कर रखȂ। हम यह समझते हȅ िक आज 
िहÂदुÎतान एक ऐसे िसÇत की तरफ क़दम बढ़ा रहा है, जहा ंक़ौमी िजÂदगी का समाजी िहसाब हमारे उस 
िहÎसे को भी िमलेगा, िजसको हम ख़वातीन का दजɕ देते हȅ। 

 इस िसलिसले मȂ मȅ एक बात और अज« करना चाहता हंू िक हमारे कई ऑनरेबल मÇैबस« ने यह बात उठाई 
है िक आज जो िबल हमारे सामने है, उसमȂ मुȎÎलम ख़वातीन के िलए कोई िहÎसा िरज़व« नहȒ िकया गया है। 
हम उन मÇैबस« का शुिĎया अदा करते हȅ। स´चर कमेटी की िरपोट« ने न िसफ«  पूरी मुȎÎलम कमेटी को बैकवड« 
घोिषत िकया है, बȎÊक उÂहȂ दिलत के लैवल पर भी ला कर खड़ा कर िदया है और वह िरपोट« पाȌलयामȅट मȂ 
पेश हो भी चुकी है एव ंमंजूर भी हो चुकी है। जȎÎटस रंगनाथ िमǛा किमशन ने पहली बार मुसलमानȗ का नाम 
लेकर उनके िलए 10 फीसदी िरज़वȃशन की बात की है। 

 हम यह बात देखते हȅ िक जब रेविड़या ंतक़सीम करने का सवाल आता है, तो वे िसफ«  अपनȗ मȂ ही बाटं 
दी जाती हȅ। इसमȂ हमȂ िकसी से कोई भी िशकायत नहȒ है िक अपनȗ को यह न िदया जाए, लेिकन िहÎसा 
सबको िमलना चािहए। जब अक़िलयतȗ की बात आती है, खास तौर पर जब मुȎÎलम माइनॉिरटी की बात आती 
है, तो कुछ लोगȗ को यह बात पसÂद नहȒ आती है। यह बात ठीक नहȒ है। 
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 यह िबल अब पास हो रहा है और नािफ़ज़ भी होगा, अमली शĩल अिĪतयार करेगा, लेिकन हम इस बात 
की उÇमीद करते हȅ िक जो हमारी िसयासी पाȌटया ंहȅ, जो हमारे पॉिलटी िसÎटम को चलाती हȅ, िजनके ज़िरए 
हमारे दोनȗ हाउस काȎँÎटǷटू होते हȅ, अगर वे इंसाफ करȂगी, जो ¶यादा मुनािसब होगा। इस तरह वे उन 
तमाम त¾वȗ को, चाहे वे शैǹूड काÎट हȗ, शैǹूÊड ĘाइÅस हȗ या बै¯वड« हȗ, ¯यȗिक बै¯वड« मȂ सब लोग आ 
जाते हȅ, जो ग़रीब हȅ, जो सोशली, इकोनॉिमकली और ऐजुकेशनली िपछड़े हुए हȅ, उनका हक़ दȂगे। हमारी यह 
मागं है और हम यह समझते हȅ िक अगर हमारी िसयासी पाȌटया ंइस मुÊक़ के अÂदर इंसाफ का िसÎटम क़ायम 
करना चाहती हȅ, तो उन तमाम लोगȗ को इंसाफ िदया जाना चािहए, साथ ही क़ौमी िजÂदगी मȂ उनको उनका 
िहÎसा िदया जाना चािहए। 

 मुȎÎलम ख़वातीन के बारे मȂ हम लोगȗ ने बहुत सी कहािनया ंसुनी हȅ िक उनके ऊपर बहुत ज़ुÊम होता है। 
इस बारे मȂ मुसलमान मदș को एक ज़ािलम के तौर पर पेश िकया जाता है। आज इस मुÊक़ के अÂदर इस बात 
का टैÎट होगा िक जो लोग मुसलमान औरतȗ को मज़लमू का दजɕ देते हȅ, अब वे उनके साथ ¯या इंसाफ करते 
हȅ। हम अपनी िसयासी पाȌटयȗ से इस बात की उÇमीद करते हȅ िक उनके साथ इंसाफ होगा, इसके साथ ही हम 
इस िबल का ख़ैर मक़दम करते हȅ और इसको सपोट« करते हȅ। आपका बहुत-बहुत शुिĎया। 

 
†[Transliteration in Urdu Script] 
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 डा. (Ǜीमती) नजमा ए. हेपतुƥा (राजÎथान): शुिĎया, िडÃटी चेयरमनै साहब िक आपने मुझे यहा ँबोलने 
की इजाजत दी। कल 8 माच« को मेरे िदमाग मȂ तÎवीरȗ की तरह से, िफÊम की तरह से ǓÌय घूम रहे थे। आज 
आप िजस चेयर पर बैठे हȅ, उस चेयर से मȅने 1996 मȂ इस हाउस मȂ एक resolution move िकया था और मȅ यह 
कहना चाहँूगी िक उस वƪ कोई dissent नहȒ था। जब मȅने यह िडमाडं की थी िक मिहलाओ ंको adequate 
representation यानी सǄा मȂ भागीदारी िमलनी चािहए तो सारे हाउस ने ही तािलया ँबजाकर उसका ख़ैर 
मक़दम िकया था। मुझे आज थोड़ा दु:ख हुआ िक कुछ लोग इसके िखलाफ थे। सर, एक मिहला के तौर पर मȅ 
एक शेर पढ़ना चाहती हँू, 

मȅ चमन मȂ चाहे जहा ँरहँू, 
मेरा हक़ है फसले बहार पर। 

 आज तक इस चमन मȂ, िजसको हम पाȌलयामȂट कहते हȅ, िजसमȂ अलग-अलग वगș और मजहबȗ के 
लोग आते हȅ, िरĢेजȂटेिटव आते हȅ, जो इस अज़ीम िहÂदुÎतान की democracy को represent करते हȅ, उसमȂ 
मुझे भी हक़ है िक मȅ िजस जगह चाहँू, रहँू। चाहे मȅ लोक सभा मȂ जीत कर आना चाहँू, चाहे रा¶य सभा मȂ रहँू। 
सर, यह तो सरकार को पता है िक भारतीय जनता पाटȓ की यह commitment है िक हम इस िबल का समथ«न 
करने जा रहे थे, मगर हमारी यह एक मागं थी िक जब हम िबल का समथ«न करȂ तो मुÊक को यह  मालमू  होना 
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चािहए िक जो एक तÅदीली न िसफ«  लोक सभा मȂ आ रही है, एक silent revolution, जो पचंायत िबल से हमारे 
देश मȂ आया, उससे एक िमिलयन मिहलाए ँइस सǄा मȂ भागीदार हुईं। हम यह ¯यȗ चाहते हȅ? इसकी ¯या 
वजह है? चूिँक मȅ उस कमेटी की मÇैबर थी और ना´चीयÃपन साहब उसके चेयरमनै थे, वहा ँइस पर बड़े 
िवÎतार से चचɕ हुई िक कोई और तरीका ¯यȗ इÎतेमाल नहȒ िकया गया, 33 परसȂट िरजवȃशन की बात ¯यȗ 
हुई, ¯यȗिक हमȂ थोड़ी सी जगह देने मȂ तकलीफ हो रही थी। ...(Ëयवधान)... आप तो दे देते हȅ। 

 Ǜी उपसभापित: मȅ दे देता हँू? 

 डा. (Ǜीमती) नजमा ए. हेपतुƥा: आप दे देते हȅ। आपसे िशकायत नहȒ है। िशकायत तो िकÂहȒ और लोगȗ 
से है। सर, तीन बार सुषमा Îवराज जी ने कोिशश की, मगर उस वƪ िकसी ने सपोट« करने के िलए वहा ँसे 
हाथ नहȒ बढ़ाया। Ģधान मंĝी जी आप यहा ँबैठे हȅ। आप यहा ँभी बैठते थे। आपको मालमू है िक उस वƪ भी 
अगर आप सपोट« करते तो यह िबल पास हो जाता। ...(Ëयवधान)... अटल िबहारी वाजपेयी जी ने यह बात कही 
थी और जो कल मȅने Ģेस मȂ दोहरायी िक यहा ँसवाल नÇबरȗ का नहȒ है, नÇबर तो लेÄट के भी थे और हमारे भी 
थे, सवाल नीित और िनयम का था। आज हमारी नीयत भी साफ है और हमारी नीित भी साफ है ...(Ëयवधान)... 
सर, मȅ बाहर सुन रही थी। Ģेस के बहुत से लोग बात कर रहे थे। हो सकता है िक यह िबल पास होने के बाद 
मिहलाओ ंकी वह importance Ģेस के िलए कल यकीनन ख¾म हो जाए, मगर हमारी पाटȓ के िलए ख¾म नहȒ 
होगी। सर, ये बड़ी-बड़ी बातȂ कही जा रही थȒ िक बीजेपी इसके िखलाफ है, बीजेपी इसको लाना नहȒ चाहती, 
¯यȗिक बीजेपी ने इसमȂ अब discussion का अड़ंगा लगा िदया है। सर, यह बात सही है। हमारी जो चीफ Ëहीप 
हȅ, जब वह गुǗ वार को गयी थȒ, उसी वƪ यह तय हो गया था िक आपने इसके िलए चार घंटे तय िकए हȅ। 
इस पर discussion की मागं तो हमारी शुǘ से ही थी। हम चाहते थे िक लोगȗ को, इस मुÊक को, इस मुÊक के 
बाहर के लोगȗ को मालमू हो िक हम ¯यȗ इसे सपोट« करना चाहते हȅ। हम चाहते थे िक मिहलाओ ंको आप खुद 
ही िदल बड़ा करके दे देते। जब आपने नहȒ िदया, तब हमने यह िकया। 

 मȅ एक और बात यहा ंकहंूगी। िहÎĘी है, सर। 1996 मȂ यह रेज़ोÊयशून यहा ंहाऊस मȂ पास हुआ, िफर 
इले¯शन हुए तो सबने अपने मेिनफेÎटो मȂ बड़े जोर-शोर से िलख िदया िक मिहलाओ ंको सǄा मȂ भागीदारी 
दȂगे। उस वƪ देवेगौड़ा जी जीतकर आ गए। 1997 मȂ इंटर पाȌलयामȂĘी यिूनयन की काģंȂ स हुई, towards 
partnership between men and women, वहा ंसंगमा जी ने और मȅने यह बात रखी, देवेगौड़ा जी सǄा मȂ थे, 
देवेगौड़ा जी से कहा, तो देवेगौड़ा जी ने हा ंभर ली, मगर िबल लाने की िहÇमत नहȒ हुई। िबल आया और गीता 
मुखजȓ किमटी मȂ गया। िफर, िहÎĘी है। सर, आज हम पंचायत की बात करते हȅ, जो हमने िबल पास िकया, 
मुझे याद है िक वह िबल रात के 12:00 बजे इसी हाऊस मȂ तीन वोटȗ से िडफीट हुआ था। िफर दोबारा वह िबल 
लाया गया, दो-तीन साल के गैप के बाद, तब वह िबल पास हुआ। तो मिहलाओ ंको देते वƪ थोड़ा दुख होता 
है। मȅ समझती हंू। वह िबल यनेूिनमस यूं पास हो गया िक कहȒ िहÂदुÎतान के िकसी और इलाके मȂ एक 
िमिलयन मिहलाए ंएक िमिलयन पुǗषȗ की सीटȗ पर कÅज़ा करने वाली थȒ, मगर यहा ंलोक सभा मȂ जो उगलीं  
बटन दबा रही है, उसे यह नहȒ मालमू िक कल यहा ंमेरी यह उगलीं  रहेगी या कहȒ बाहर चली जाएगी। िसफ«  
यही बात है और कोई बात नहȒ है। सर, दुिनया मȂ सब जगह मिहलाओ ंका मूवमȂट है, वहा ं Women’s 
movement will be led by women, लेिकन िहÂदुÎतान मȂ, इस मुÊक की िहÎĘी है िक हमारे िजतने बड़े लोग 
हुए हȅ, चाहे वे राजा राम मोहन राय हुए हȗ, चाहे ¶योित बा फूले हȗ, चाहे महाȌष करवे हȗ, चाहे बाबा साहब 
डा0 भीमराव अÇबेडकर हȗ, िजÂहȗने काȎंÎटटयशून बनाया, उन लोगȗ ने यह काम िकया। काȎंÎटटयशून की 
कापी मेरे पास रखी है, चाहे आप इसके िĢएÇबल मȂ कहȂ, चाहे उसके डायरेȎ¯टव ȋĢिसपल मȂ कहȂ, चाहे 
फंडामȂटल राइ¹स मȂ कहȂ, मिहला को सबसे पहले वोट देने का हक िजस िदन िहÂदुÎतान के संिवधान ने 
िदया, उसी िदन मिहला को शȎƪ िमल गई थी िक वह अपने Ģितिनिध चुन सकती है और Ģितिनिध बन सकती 
है। सवाल हमारा िसफ«  यह था िक िकस हद तक वह मिहला Ģितिनिध  बन  सकती  है।  ¯या  हमारी  भागीदारी 
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नहȒ है? वंृदा जी बड़ा अ´छा बोलȒ, अǗण जेटली जी ने बड़े िवÎतार से इसके काȎंÎटटयशूनल और रोटेशन के 
बारे मȂ जो बात बताई, मȅ उसके ऊपर कोई चचɕ नहȒ कǗंगी, मेरी पाटȓ के पास समय बहुत कम है। मȅ केवल 
दो चीजȂ बाकी कहना चाहती हंू िक आपने पॉिलिटकल इÇपावरमȂट िदया है, अभी देने की बात कर रहे हȅ, िदया 
नहȒ है। यहा ं से तो हम पास करके भेज दȂगे। सर, आपको याद होगा, Ģाइम िमिनÎटर साहब, मȅ बार-बार 
कहती थी चेयरमनै साहब के चैÇबर मȂ, गुलाम नबी जी आप भी उस समय पाȌलयामȂĘी अफेयर िमिनÎटर थे, 
Ģमोद महाजन से भी मȅ कहती थी िक रा¶य सभा मȂ िबल लाओ, िबल पास कर दȂगे, ¯यȗिक रा¶य सभा मȂ कोई 
समÎया अगर होगी भी तो थोड़ी-बहुत होगी। आज, सर, मुझे थोड़ा दुख हुआ। हमने इस हाऊस मȂ पहली बार 
ऐसा सीन देखा। िपछले तीस सालȗ से, जब से मȅ इस हाऊस की मÇैबर हंू, िजसमȂ से 17 साल मȅने उस कुसȓ पर 
गुजारे हȅ, मुझे दुख हुआ चेयर के साथ जो बदतमीज़ी की गई, चेयर की शान मȂ जो कुछ हरकतȂ हुईं, मुझे 
अ´छा नहȒ लगा। मुझे इस बात का बहुत दुख हुआ। चेयर के साथ जो हुआ उसके िलए सारा हाऊस मेरे साथ 
शािमल होगा माफी मागंने के िलए, हम सब माफी मागंते हȅ। मगर, सर, चेयर का िदल बड़ा होना चािहए, चेयर 
का िदल छोटा नहȒ होना चािहए। आप बड़ी ऊंची कुसȓ पर बैठे हȅ, कोई छोटे िदल के नहȒ हȅ। आज िजन लोगȗ 
को पकड़-पकड़ कर, उठाकर ले जाया गया, मȅने आज तक इस हाऊस मȂ 100-150 लोगȗ को इस तरह हमला 
करते हुए नहȒ देखा। मुझे खराब लगा। मȅ आपसे यह बात अपनी पूरी िजÇमेदारी से कह रही हंू िक हमारे पूरे 
इंिडया के लोग जो देख रहे हȅ, वे भी देखते हȅ िक आज जो कुछ हुआ, वह डेमोĎेसी नहȒ है। 

 Ǜी तािरक अनवर: उपाय ¯या है? 

 डा0 (Ǜीमती) नजमा ए0 हेपतुƥा: उपाय िनकलते हȅ, तािरक अनवर साहब, उपाय िनकलते हȅ। 

 एक माननीय सदÎय: उनको बुलाकर बात करनी चािहए थी। 

 डा0 (Ǜीमती) नजमा ए0 हेपतुƥा : हा,ं मȅने बताया था, बात करनी चािहए थी, सरकार को िडÎकस 
करना चािहए था, सरकार को Äलोर मनेैजमȂट करना चािहए था। ऐसा नहȒ है िक िकसी चीज का हल नहȒ 
िनकलता। उनका भी हक है बोलने का। मुझे मालमू है, सर, आपके चेहरे पर खुशी नहȒ थी। मȅने िडÃटी चेयरमनै 
साहब का चेहरा देखा है, वे बहुत दुखी थे, वे मना करना चाह रहे थे। वे मना करना चाह रहे थे, अगर उनका 
हु¯म चलता, तो वे कभी भी ऐसा नहȒ करने देते ...(Ëयवधान)... सर, आप अपनी सीट पर बैठे थे, देिखए, 
Ģधान मंĝी जी भी नहȒ चाह रहे थे ...(Ëयवधान)... मुझे यकीन है िक Ģधान मंĝी जी, आपको भी अ´छा नहȒ 
लगा, ¯यȗिक आप डेमोĎेसी को मानते हȅ, हम भी जनतंĝ को मानते हȅ, हम यह नहȒ चाहते िक िबल िसफ«  
...(Ëयवधान)... आपको सǄा मȂ भागीदारी िमल रही है, झगड़ा करने से कोई फायदा नहȒ है ...(Ëयवधान)... यह 
अ´छा नहȒ हुआ, कोई भी तारीफ नहȒ करेगा, जो हुआ, अ´छा नहȒ हुआ। आप खुश हȅ, कल आपके साथ भी 
यह हो सकता है ...(Ëयवधान)... 

 उपसभापित जी, हम Institution को बरबाद नहȒ कर सकते, Institution को कायम रखना हमारा फज़« 
है। सबसे पहले उÂहȂ भी Áयान रखना चािहए था, उÂहȂ एक हद तक ही बोलना चािहए था। उÂहȂ अपनी बात 
बोलने का हक है, िचÊलाने-चीखने और तोड़-फोड़ करने का अिधकार उÂहȂ नहȒ है। मȅ उनके बतɕव को कंडम 
करती हंू, लेिकन हमȂ भी िदल बड़ा रखना चािहए। आज अगर वे भी यहा ंआकर बोलते, वे आकर अपना 
dissent बताते िक ¯या problem है, तो इससे ¯या फक«  पड़ जाता ...(Ëयवधान)... 

 Ǜी उपसभापित: नजमा जी, अब आप समाÃत कीिजए। 

 डा. (Ǜीमती) नजमा ए. हेपतुƥा: सर, आप िफĎ मत कीिजए, मेरी पाटȓ का समय अभी बाकी है। आप 
¯यȗ िदल छोटा कर रहे हȅ, मȅ िदल बड़ा करने की बात कर रही हंू। मेरा तो िचÊला-िचÊलाकर गला दुख गया। 
मȅ इस दु:ख के साथ इस िबल का पूरा समथ«न करती हंू। मुझे इस बात की खुशी है िक यह िबल आया और 
हमारी पूरी पाटȓ इस िबल के ऊपर आपके साथ है, मिहलाओ ंके साथ है, ¯यȗिक अगर आप  एक  अ´छा  काम 
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कर रहे हȅ, जो हम भी करना चाहते थे, ये कह रहे हȅ िक आपने उस समय हमारा साथ नहȒ िदया 
...(Ëयवधान)... लेिकन आज हम आपका साथ दे रहे हȅ, आपके पास मजैोिरटी नहȒ है, िफर भी हम आपको 
सपोट« कर रहे हȅ। उपसभापित जी, आपने मुझे इस िबल पर बोलने का मौका िदया, इसके िलए बहुत-बहुत 
शुिĎया। 

 डा. Ģभा ठाकुर (राजÎथान): उपसभापित जी, मȅ इस मिहला आर©ण िवधेयक के समथ«न मȂ बहुत खुशी 
से अपनी ओर से, सदन की सभी मिहलाओ ंकी ओर से, हमारे तमाम उन भाइयȗ की ओर से जो इस िबल को 
समथ«न दे रहे हȅ, पूरे देश की जनता की ओर से, िजसमȂ ȎÎĝया ंऔर पुǗष दोनȗ शािमल हȅ, अपनी खुशी 
ज़ािहर करते हुए इस ऐितहािसक िबल के संबंध मȂ अपने कुछ िवचार आज यहा ंरख रही हंू। 

 उपसभापित जी, आज जब यह िवधेयक यहा ंपािरत होने जा रहा है, तब इस अवसर पर मȅ Îवगȓय Ģधान 
मंĝी, Ǜी राजीव गाधंी जी का Îमरण िकए िबना नहȒ रह सकती। यह उनकी पिरकÊपना थी। वे Îवय ंपुǗष थे, 
लेिकन उनके मन मȂ मिहलाओ ं के Ģित कǗणा थी और उÂहȗने महसूस िकया िक इस देश की ȎÎĝयȗ को 
राजनीितक हक और राजनीितक अिधकार तब तक नहȒ िमल सकता, जब तक िक आर©ण जैसी कोई 
ËयवÎथा नहȒ हो जाती। उनकी इसी सोच के तहत काĐेंस सरकार के समय मȂ पंचायतȗ मȂ हमारी बहनȗ को 33 
फीसदी आर©ण िमला, नगर िनगमȗ और िनकायȗ मȂ भी हमारी बहनȗ को 33 Ģितशत आर©ण िमला। मेरी बहन 
नजमा जी अभी कह रही थी िक राजीव जी की सरकार के समय मȂ यह िवधेयक ĢÎतुत हुआ था और केवल 2 
वोटȗ से िगर गया था, मȅ उनसे िसफ«  यह जानना चाहती हंू िक उस समय कौन लोग थे, जो इसका िवरोध कर 
रहे थे और वे िकस तरफ थȒ, िकन लोगȗ के िवरोध के कारण उस समय यह िवधेयक िगरा था? आज खुशी की 
बात है िक देर आयद दुǗÎत आयद, आप लोगȗ ने यह महसूस िकया िक मिहलाओ ंके सशƪीकरण के िबना, 
मिहलाओ ंको समथ«न िदए िबना, आपका आपके घर मȂ भी गुज़ारा नहȒ होने वाला है। इसिलए मȅ Ǜीमती 
सोिनया गाधंी जी, उनकी इ´छा शȎƪ को, UPA सरकार को और हमारे माननीय Ģधान मंĝी जी को बधाई 
देती हंू िक उÂहȗने परमाणु करार जैसी Ǔढ़ता िदखाई। अगर वे इतनी Ǔढ़ता नहȒ िदखाते, इतनी Ģितबǉता 
नहȒ िदखाते, तो मȅ नहȒ समझाती िक िकसी भी सरकार के समय मȂ यह ऐितहािसक आर©ण िवधेयक इस 
संसद का मंुह तक देख पाता और पािरत हो पाता। लोग तो देख नहȒ पाते हȅ, बहुत कुछ बातȂ करते हȅ, मगर 
जनता सब जानती है और मीिडया भी सब समझता है। असिलयत सब जानते हȅ और जो लोग कह रहे हȅ िक 
मुȎÎलम समाज और ओबीसी समाज की मिहलाओ ंको आर©ण नहȒ िमलेगा। मȅ भी ओबीसी समाज से आती हँू। 
रा¶य सभा मȂ मेरी पाटȓ ने मुझे िलया, िकसी पूंजीपित को नहȒ िलया। जो उधर बैठ कर बातȂ करते हȅ, उनमȂ से 
िकतने कमजोर लोगȗ को रा¶य सभा मȂ लेकर आए, िकतनी मुȎÎलम समाज की हमारी बहनȗ को, िकतनी 
ओबीसी समाज की हमारी बहनȗ को लेकर आए? उस समय उÂहȂ बड़े नामी-िगरामी लोग, बड़ी हȎÎतया ंया 
बड़े पूंजीपित लोग याद आते हȅ। जो इस तरह की बात करते हȅ, मȅ उनसे हाथ जोड़ कर कहना चाहती हँू िक 
देश की बहनȗ और इस समाज को गुमराह मत कीिजए। आप चाहȂ तो 33 Ģितशत से ¶यादा ओबीसी की बहनȗ 
को िटकट दे सकते हȅ, Minorities की मुȎÎलम समाज की बहनȗ को िटकट दे सकते हȅ। जब यह िवधेयक 
पािरत होगा, तब देश की बहनȂ देखȂगी िक आिखर आपकी िकतनी इ´छा शȎƪ है। िकतने मुȎÎलम समाज की 
बहनȗ को और िकतनी ओबीसी समाज की बहनȗ को आप उस समय िटकट देते हȅ। उस समय यह मत 
कीिजएगा िक उन समाजȗ के नाम पर अपने ही घर की बहन, बेिटया,ं बहू और बीवी नजर आए। उस समय यह 
जǘर देख लीिजएगा। इस पर भी देश की नजर रहेगी। मȅ इस सरकार को बधाई देते हुए अंत मȂ यही  
कहना चाहती हँू िक िजन सबने ने समथ«न िदया है ..(Ëयवधान).. कल जो यहा ंपर हंगामा हुआ, िजस तरह से 
सभापित जी के आसन का अपमान िकया गया, हम उसका तहे िदल से ȋनदा करते हȅ। उसके िखलाफ यिद 
कड़ी कार«वाई नहȒ होगी, तो भिवÍय मȂ भी रा¶य सभा जैसे सदन मȂ इस तरह के उ¾पात होते रहȂगे। आगे 
भिवÍय के िलए अनुशासन बनाए रखने के िलए यह कार«वाई जǘरी थी। हमारे सािथयȗ ǎारा यह कार«वाई करने 
के िलए मजबूर िकया गया, तब यह कार«वाई की गई। हम ȋनदा करते हȅ और आशा करते हȅ िक भिवÍय मȂ  कोई 
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अपना िवरोध Ģकट करने के िलए इस हद तक अनुशासनहीनता नहȒ करेगा और हम सदन की गिरमा को 
बनाए रखȂगे। मȅ मिहला शȎƪ को नमन करते हुए, पूरी देश की मिहलाओ ंको नमन करते हुए, Ǜीमती सोिनया 
जी को नमन करते हुए कहना चाहती हँू िक 

“हम उबलते हȅ, तो भचूाल उबल जाते हȅ, 
हम मचलते हȅ, तूफान मचल जाते हȅ। 

हमको कोिशश न रोकने की करे अब कोई, 
हम जो चलते हȅ, तो इितहास बदल जाते हȅ।” 

 अब यह नया इितहास इस देश मȂ आज यपूीए सरकार ने बनाया है। यह Ģधान मंĝी जी की देन है, यह 
काĐेंस नीत सरकार की देन है। यह बात पूरा देश जानता है और आप भी जानते हȅ। जो पचास फीसदी की बात 
कह रहे थे, उनसे कहना है िक सािथयो, हमारी सरकार पंचायतȗ और नगर िनगमȗ मȂ आर©ण को 33 फीसदी 
से बढ़ाकर 50 फीसदी तक ले गई है और एक बार िफर ĢिĎया शुǘ हुई है, अब देिखए, आगे, आगे होता है 
¯या। धÂयवाद। 

 MR. DEPUTY CHAIRMAN: Shri M.V. Mysura Reddy; you have three minutes. SHRI 

 M.V. MYSURA REDDY (Andhra Pradesh): Mr. Deputy Chairman, Sir, I rise to speak on 
behalf of the Telugu Desam Party. I am proud to take part in this historic debate. There is no 
doubt that empowering of women will work as an indispensable tool for eliminating gender 
inequality and discrimination. Mahatma Gandhi had rightly said, “Man’s education is education 
for himself; woman’s education is education for the society. I strongly feel that empowerment of 
woman is not only empowering herself but also empowering the society.” Our Party totally, 
wholeheartedly supports the Constitution Amendment Bill, and it is not out of way to mention 
that it is the Telugu Desam Party which had first implemented reservation for women in local 
bodies and N.T.R. was also the first Chief Minister of Andhra Pradesh who had given property 
rights to women in 1986. I want to bring it to the notice of this august House that our Party  
is committed to reservation for backward-classes women and for the minority community also.  
If the Government comes forward with official amend ment also, our Party will support that 
official amendment. Our Party wholeheartedly supports this Constitution Amendment Bill. Thank 
you. 

 Ǜीमती माया ȋसह (मÁय Ģदेश): आदरणीय उपसभापित जी, मुझे याद है आज से 22 साल पहले 
पंचायती राज संÎथाओ ंके माÁयम से, मिहलाए ंराजनीितक ©ेĝ मȂ गावं-गावं तक मज़बतूी के साथ उभरकर 
आए,ं इसकी पहल की गई थी और बाद मȂ 1992 मȂ 73वा ंसंिवधान संशोधन कर कȂ ğ सरकार ने पंचायती राज 
मȂ एक-ितहाई मिहलाओ ंकी भागीदारी सुिनȎÌचत की थी। उस वƪ यह एक Ďािंतकारी पहल थी और इसके 
माÁयम से मिहलाओ ंका एक नया Îवǘप राजनीित मȂ उभरकर सामने आया। िबहार सरकार ने इसके अ´छे 
पिरणामȗ के कारण पंचायतȗ मȂ मिहलाओ ंका आर©ण 33 Ģितशत से बढ़ाकर 50 Ģितशत कर िदया और 
इसका अनुसरण अÂय Ģदेशȗ ने भी िकया, िजसमȂ मÁय Ģदेश, उǄराखंड, िहमाचल Ģदेश, छǄीसगढ़, 
राजÎथान, केरल और गुजरात की रा¶य सरकारȂ शािमल हȅ। इस आर©ण के कारण ही गावंȗ के Îतर पर एक 
ओर तो मिहलाओ ंमȂ उÇमीद से ¶यादा जागǘकता पैदा हुई, दूसरी ओर पढ़ी-िलखी और अनपढ़, दोनȗ ही 
तरह की मिहलाओ ंकी नेतृ¾व ©मता भी सामने उभरकर आई। यह मिहलाओ ंकी इ´छाशȎƪ और लगनशीलता 
का Ģतीक है िक आज गावंȗ मȂ मिहलाए ंअपने पैरȗ पर खड़ी हȅ और राजनीितक ©ेĝ मȂ अपनी बढ़ी हुई 
िजÇमेदारी का बखूबी से िनव«हन कर रही हȅ। वे घर के चौके-चूÊहे से लेकर Ģदेश के िवकास मȂ भी हाथ बंटा 
रही हȅ। 
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 उपसभापित जी, अभी हाल ही मȂ मÁय Ģदेश मȂ पंचायतȗ के, ÎवायǄ संÎथाओ ंके जो नगरीय चुनाव हुए 
हȅ, मुझे यह बताते हुए ĢसÂनता हो रही है िक 50 Ģितशत आर©ण के कारण गावंȗ मȂ और शहरȗ मȂ िवकास की 
बागडोर 2,00,000 से ¶यादा मिहलाओ ं के हाथ मȂ आई है। वहा ं 1,80,000 से ¶यादा मिहलाए ंपंच बनी हȅ, 
11,520 मिहलाए ंसरपंच बनी हȅ, 3,400 मिहलाए ंजनपद की सदÎय बनी हȅ, 415 मिहलाएं िजला पंचायत की 
अÁय© हȅ, 25 मिहलाए ंिजला पंचायत मिहला अÁय© बनी हȅ, 1,780 मिहलाए ंपाष«द चुनकर आई हȅ और हमारे 
यहा ं8 मिहलाए ंनगर िनगम की महापौर बनी हȅ, िजसमȂ भोपाल मȂ सामाÂय मिहला की जो सीट आरि©त थी, 
उस पर ओ.बी.सी. की मिहला महापौर चुनकर आई है। ये आंकड़े बताते हȅ िक यह िकतना Ďािंतकारी बदलाव 
है। 

 उपसभापित जी, भारतीय जनता पाटȓ ने तो सव«Ģथम िवधान सभा और संसद मȂ मिहलाओ ंकी 33 
Ģितशत आर©ण की शुǗआत बड़ौदा राÍĘीय पिरषद मȂ जून, 1994 मȂ ĢÎताव पास करके की। महोदय, उस 
समय मिहलाओ ंको यह जानकारी भी नहȒ थी िक मिहलाओ ंको राजनीितक ©ेĝ मȂ अिधकार सÇपÂन बनाने के 
िलए इस तरीके का कोई ĢÎताव हमारी पाटȓ पास करेगी, लेिकन भारतीय जनता पाटȓ ने मिहलाओ ंके िलए 
यह ĢÎताव पास िकया और इसके बाद हमारी पाटȓ ने संगठन मȂ 33 Ģितशत आर©ण मिहलाओ ंको देकर 
राजनीित मȂ आगे बढ़ाने का काम पहले से ही शुǘ कर िदया। मुझे याद है िक एन.डी.ए. के काय«काल मȂ दो 
बार पूव« Ģधान मंĝी, अटल िबहारी वाजपेयी जी ने इस िवधेयक को पास कराने के िलए आम सहमित बनाने के 
Ģयास िकए और सुषमा Îवराज जी, जो उस समय पाȌलयामȂटरी अफेयस« िमिनÎटर थȒ, उÂहȗने इसके िलए 
बेहद पिरǛम िकया और इसे संसद मȂ चचɕ के िलए रखा, पर उस वƪ हमȂ सफलता नहȒ िमली। महोदय, इस 
मिहला आर©ण िवधेयक का मेरी पाटȓ समथ«न करती है। भारतीय जनता पाटȓ हमेशा ही मिहलाओ ंको संसद 
और िवधान सभाओ ंमȂआर©ण देकर उÂहȂ समाज की मु°य धारा मȂ िनणɕयक भिूमका देने की प©धर रही है। हम 
कोई राजनैितक खेल खेलना नहȒ चाहते और न ही Ǜेय लेने की होड़ मȂ इस िवधेयक मȂ रोड़ा डालना या 
अवरोध पैदा करना चाहते हȅ, जो दल िवरोध कर रहे हȅ, उनसे भी मेरा आĐह है िक मिहला आर©ण िवधेयक मȂ 
संशोधन और सुधार की गुंजाइश हमेशा हो सकती है। संसद मȂ बहस के दौरान सभी दल अपनी भावनाओ ंऔर 
िवचारȗ को रखते हुए िवधेयक मȂ उसे समािहत करने का Ģयास करȂ। लेिकन मेरा यह भी आĐह है िक इस 
िवधेयक को उसके वत«मान Îवǘप मȂ ही पास कराया जाए। आने वाले समय मȂ अनुभव के आधार पर िवधेयक मȂ 
संशोधन और पिरमाज«न िकए जाने की संभावना सव«था बनी रहेगी। उपसभापित महोदय, िपछले कई वषș से 
संसद मȂ मिहला आर©ण िवधेयक लȎÇबत रहने से आम जनता मȂ यह संदेश जा रहा है िक हमारी संसद 
मिहलाओ ंके अिधकारȗ के Ģित संवेदनशील नहȒ है जबिक वाÎतिवकता यह है िक इसी ससंद ने मिहलाओ ंके 
िहतȗ और अिधकारȗ की र©ा तथा उनकी तर¯की के िलए कई कानून बनाए हȅ। इसीिलए मेरी सबसे यह अपील 
है, मȅ सबसे यह आĐह करना चाहती हंू िक सब इस िवधेयक के Ģित उदार भाव रखȂ तािक इसके पािरत होने 
की सूरत उभर सके। महोदय, भारतीय जनता पाटȓ शुǘ से ही इस िवधेयक की प©धर रही है। आज, जब 
सदन मȂ यह िवधेयक ĢÎतुत हुआ है और इस पर मȅ अपनी बात रख रही हंू तो इस िवधेयक पर अपने िवचार 
रखते हुए मȅ Îवयं को गौरवाȎÂवत महसूस कर रही हंू। लेिकन दो िदन का जो घटनाĎम था, उसने जो पीड़ा 
पहंुचाई है, अगर हम पहले से इसका थोड़ा सा होमवक«  कर लेते तो शायद ऐसी कटुतापूण« ȎÎथित न आती और 
हमȂ उन भाइयȗ का, उन दलȗ का समथ«न भी िमलता, या उनकी सहमित भी हो सकती। ...(समय की घंटी)... 
एक िजÇमेदार िवप© के ǘप मȂ हम आज इस िवधेयक का िजस तरीके से समथ«न कर रहे हȅ...। 

 Ǜी उपसभापित: माया ȋसह जी, अभी आपकी पाटȓ से एक और मȅबर बोलने वाले हȅ। 

 Ǜीमती माया ȋसह: मुझे यह कहने मȂ कोई संकोच नहȒ है िक काĐेंस पाटȓ भी ऐसी ही िजÇमेदारी का 
पिरचय देकर इस िवधेयक का समथ«न करती तो एनडीए के शासनकाल मȂ ही यह िवधेयक पािरत हो गया 
होता और इसका लाभ हमारे देश की मिहलाए ंले रही होतȒ। यह िवधेयक भारतीय  लोकतंĝ  की  मजबतूी  की 
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िदशा मȂ एक ऐसा ऐितहािसक कदम है, जो हमारे संिवधान िनमɕताओ ंके उस सपने को मूत« ǘप देगा, जो 
मिहलाओ ंऔर पुǗषȗ के बीच मȂ गैर-बराबरी को िमटाने की हसरत रखता था। मुझे यह बताने की जǘरत नहȒ 
है िक भारतीय समाज मȂ मिहलाए ं िकस तरीके से अ¾याचार, शोषण, उ¾पीड़न और दूसरी नागिरकता का 
िशकार रही हȅ। ...(समय की घंटी)... संसद के भीतर और बाहर मिहलाओ ंके िहतȗ और अिधकारȗ की र©ा के 
जो भी Ģयास हुए हȅ, उनमȂ से मिहला आर©ण िवधेयक एक ऐसा मील का प¾थर सािबत होगा जो उÂहȂ 
राजनैितक और शासन चलाने की ĢिĎया मȂ अिधकार सÇपÂनता के साथ सबǉ करता है। दुिनया भर मȂ चल 
रहे नारी मुȎƪ आंदोलन और Îवतंĝता आंदोलनȗ से भी आगे बढ़कर यह मिहलाओ ंको अिधकार देगा। सर, 
आजाद भारत के इितहास मȂ मिहलाओ ंको मजबतू करने का, मिहलाओ ंके सशȎƪकरण का हमारा इितहास 
रहा है। आज जब संसद मȂ मिहलाओ ंको यह कानूनी अिधकार िमलने जा रहा है, मुझे इस बात की ĢसÂनता है 
िक मेरी पाटȓ इस ऐितहािसक Ģसंग की मूक गवाह नहȒ है, बȎÊक इसकी सिĎय भागीदार बनने जा रही है। मȅ 
अपनी पाटȓ की ओर से इस मिहला आर©ण िवधेयक का पुरजोर समथ«न करती हंू और अÂय दलȗ से अपे©ा 
करती हंू तथा उनसे आĐह करती हंू िक वे भी इस िवधेयक का समथ«न करȂ तािक यह िवधेयक सव«सÇमित से 
पास हो। आपने मुझे बोलने का अवसर िदया, इसके िलए आपका बहुत-बहुत धÂयवाद। 

 DR. (SHRIMATI) KAPILA VATSYAYAN (Nominated): Mr. Deputy Chairman, Sir, I rise here 
on behalf of the nominated Members of the Rajya Sabha. We belong to no parties but we belong 
to the human race. At this momentous moment, all that I can say is to remind this House of one 
sentence of the Father of the Nation, Mahatma Gandhi, writing to Julian Huxley in 1946 when 
UNESCO was started. What did he say? He said, I learnt from my illiterate but wise mother.  
that all rights to he dereserved and preserved came from duty well done. Today, I think  
whether illiterate mothers or literate mothers, they will have to bring about a civilised society; a 
civilised society which cannot, in the very nature, indulge in the kind of action that we saw 
yesterday. 

 With these words, Sir, I say this is a momentous moment, but it will be for us to show in 
action what we have shown in this legislation. Thank you, Mr. Deputy Chairman. 

 सरदार तरलोचन ȋसह (हिरयाणा): शुिĎया िडÃटी चेयरमेन साहब, आज इस हाउस को यह Ǜेय जाता 
है िक हम यह िहÎटोिरक िबल पास करने जा रहे हȅ। अभी िकसी सदÎय ने कुछ कहा, िकसी ने कुछ कहा, 
लेिकन इस िबल की िहÎĘी यह है िक 1997 मȂ जब Ǜी इÂğ कुमार गुजराल Ģाइम िमिनÎटर थे, तो पहली बार 
यह िबल लाया गया, दो बार Ǜी अटल िबहारी वाजपेयी जी भी लाए, लेिकन पास नहȒ हुआ। अब जब इस 
हाउस मȂ आया तो एक कमेटी बनाई गई, पाȌलयामȂĘी ÎटȂȋडग कमेटी ने इस पर दो साल काम िकया, िजसका 
Ǜेय इस कमेटी को जाता है। इस कमेटी के पहले चेयरमेन Ǜी ना´चीयÃपन थे और िफर Ǜीमती जयÂती 
नटराजन चेयरमेन बनी। मȅ भी उस कमेटी का मȂबर था। इस कमेटी ने पूरे देश मȂ जाकर अÁययन िकया और 
आज यह िबल आया है। मȅ धÂयवाद देता हंू Ģधानमĝंी जी और लीडर ऑफ िद अपोिज़शन को िक आज हमारा 
हाउस इस िबल को पास करने जा रहा है, इसिलए ये दोनȗ बधाई के पाĝ हȅ। हम सारे लोग इकƻे  
होकर इसको आज पास कर रहे हȅ। लेिकन मȅ एक और बात भी कहना चाहता हंू िक गुǗ नानक देव जी ने  
540 साल पहले िहÂदुÎतान मȂ यह जो सोशल िरवोÊयशून िजसका आज आप िजĎ कर रहे हȅ, उÂहȗने कहा था 
िक: 

“ ¯यȗ मÂदा आिखए िजत जÇमे राज़ान” 

 वह लेडी जो ȋकग सȂट को पैदा करती है, वही सबसे ¶यादा सÇमान की पाĝ है। मझे खुशी है िक आज 
गुǗ नानक देव जी के उपासक डा0 मनमोहन ȋसह आज इस िबल को  पास  करवा  रहे  हȅ।  मȅ  ¶यादा  बातȂ  न  
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कहता हुआ, ¯यȗिक समय कम है, पंजाब और हिरयाणा मȂ यह िबल अमली तौर पर ऑलरेिड अपने मन से 
िकया हुआ है। पजंाब मȂ लोक सभा की 13 सीटȗ मȂ से चार वमेून इले¯ट हुई,ं िजसमȂ 33 परसȂट हो जाता है। 
हिरयाणा मȂ 10 सीटȂ हȅ, िजसमȂ दो वमेून इले¯ट हुईं। तो ऑलरेिड पंजाब और हिरयाणा इसकी तरफ चल रहा 
है। हिरयाणा की कÊपना चावला astronaut भी बनी। तो औरतȗ के Ģित सÇमान मȂ हमारे यहा ंकोई कमी नहȒ 
है। चौधरी देवी लाल को Ǜेय जाता है िक सबसे यंगेÎट सुषमा Îवराज जी को मंĝी बनाया। आज सुषमा Îवराज 
जी िजस सीट पर बैठी हȅ उसका Ǜेय चौधरी देवी लाल को जाता है। मȅ यह ही नहȒ, यह भी कहना चाहता हंू 
िक इस िबल मȂ जब कमेटी ने काम िकया तो कई सझाव आए। इसमȂ यह सुझाव भी आया िक सीटȂ बढ़ाओ और 
डबल सीटȂ करो। यह भी सझाव आया िक अपोिजशन पाटȓ को यह मागं करो। लेिकन एक सझाव यह भी आया 
िक जो आज िडमाडं ओ0बी0सी0 के बारे मȂ है, इसको आप Îटे¹स को दे दȂ। जैसे पंचायती राज मȂ हर Îटेट को 
पॉवर है और अगर वह चाहे तो ओ0बी0सी0 की सीटȂ कर सकता है। तो इस िबल मȂ भी यह Ģोिवजन हो सकता 
है, तो यह िकया जाए। महोदय, मȅ एक और बात िबना कहे नहȒ रह सकता हंू। जब आज लेडीज के नाम पर 
हम सब काय« कर रहे हȅ तो Ģधान मंĝी जी, िसख लेडीज की छोटी सी बात पȅȋडग पड़ी हुई है। मझे खुशी है िक 
लॉ िमिनÎटर साहब ने तथा िपछले लॉ िमिनÎटर साहब ने भी Ģोिमस िकया था िक आनÂद मिैरज ए¯ट िजसमȂ 
िसखȗ की मिैरज होती है, उसमȂ रिजÎĘेशन ¯लॉज नहȒ है। इतनी छोटी सी मागं जो मȅ यहा ंतीन साल से पेश 
कर रहा हंू, पूरी नहȒ हुई है। इस बारे मȂ तमाम िसख मȂबर पाȌलयामȂट ने भी कहा है, आज लॉ िमिनÎटर साहब 
बैठे हȅ, उसका भी आज यहा ं वमेून डे पर ऐलान कर दो, तािक िसख लेडीज भी आपका धÂयवाद करȂ। 
धÂयवाद। 

 MR. DEPUTY CHAIRMAN: Hon. Members, voting will be around six of the clock. 

 SHRI MANOHAR JOSHI (Maharashtra): Sir, the Bill for consideration before the House is 
really an important one. I must remind the House that the same Bill came up in the Lok Sabha in 
1996. When the debate started in that House, I remember, the Maharashtra Assembly had 
passed unanimously a resolution which was moved by me as the Chief Minister and that 
resolution said that Women Reservation Bill should be supported not only by the State of 
Maharashtra, by all the Assemblies in the country. And, therefore, I must make it clear that this 
Bill is accepted by my party for a long time, that is, since 1996. Therefore, there was no question 
before us whether we should support the Bill or we should oppose the Bill. 

 Sir, I remember that whenever this Bill came up in Parliament for discussion, my party chief, 
Shri Balasaheb Thakre, had always asked us to vote in favour of the Bill. The only demand right 
from the beginning from my party was that particular constituencies should not be reserved for 
women. We wanted, as the Leader of Opposition has already said, the reservation of 
constituency for women should be decided by all political parties. Every party should decide and 
the mandate should be given by the Parliament that whichever party contests the elections, 
either of Lok Sabha or Legislative Assembly, 33 per cent of the contestants should be women. 
And, this was the point for which we had requested different authorities in the Government 
saying that the experience of reserving particular constituencies is not good because the 
candidates who contest election are not sure whether next time their constituency will be 
reserved or not. Therefore, in the larger interest of the people in the constituency, I would still 
request the hon. Prime Minister because I have spoken to a number of political parties and they 
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also have expectation that the reservation of 33 per cent should be done by the political parties 
themselves. Except that, I always thought that by passing this Bill, we will be looking into the 
interests of our own mother, sister and wife. (Time-bellrings) Passing this Bill means bringing 
happiness not only in the constituency but also in your family. And, therefore, Shiv Sena strongly 
supports the Bill before the House and we expect that after passing of the Bill, the women in the 
country also start taking keen interest in politics and do the social work as much as possible. 

 Sir, with these few words, I express the opinion of my party that the entire House should 
unanimously pass this Bill and also try to find out a way whereby the constituencies will be 
decided by the parties themselves. Thank you very much. 

 Ǜी राज मोिहÂğ ȋसह मजीठा (पंजाब) : ऑनरेबल िडÃटी चेयरमनै सर, मȅ आपको धÂयवाद देता हंू, 
आज िहÂदुÎतान की पाȌलयामȂट मȂ एक िहÎटोिरकल िबल पेश हुआ है, उस पर आपने मुझे बोलने का टाइम 
िदया है। भारतवष« मȂ औरतȗ की आबादी तकरीबन आधी या 48 परसȂट है। हजारȗ सालȗ से औरतȗ पर जुÊम 
होते आए हȅ। सबसे पहले औरतȗ के हक मȂ िजसने आवाज उठाई थी, तो वह िसख कौम थी और बाबा गुǗ 
नानक जी थे। 1526 मȂ जब बाबर ने िहÂदुÎतान पर हमला िकया था, तब बाबा नानक जी उस समय ऐमनाबाद 
मȂ घूम रहे थे। िजस तरह आतताइयȗ ने अपनी िबरादरी को भी नहȒ छोड़ा, उस बारे मȂ बाबा नानक जी ने बहुत 
कुछ कहा है, इसिलए मȅ इस बारे मȂ ¶यादा कुछ नहȒ कहना चाहता हंू। मेरी पाटȓ व िशरोमिण अकाली दल के 
Ģधान की इ´छा के मुतािबक, मȅ और मेरे साथी गुजराल साहब और बाजवा जी इस िबल का सपोट« करते हȅ। 
िशरोमिण अकली दल एक ऐसी जमात है िक इसने औरतȗ के बारे मȂ काफी कुछ िकया है। यह SGPC, 
िशरोमिण गुǗǎारा Ģबंधक कमेटी बड़ी कुरबािनयȗ के बाद बनी। इसको महा¾मा गाधंी जी, पं0 जवाहरलाल 
नेहǗ जी ने भी सपोट«  िकया। उसका इलै¯शन िपछले सालȗ मȂ हुआ है और हमारे Ģधान सरदार बादल जी ने 
40 परसȂट औरतȗ को िटकट देकर खड़ा िकया और वे कामयाब हुए। ऐसे ही पंजाब मȂ चाहे वह िकसी भी पाटȓ 
मȂ है, उनके िदमाग मȂ औरतȗ के बारे मȂ जो इ¶जत है, वह और िकसी और सूबे मȂ कम होगी। िपछली 
पाȌलयामȂट मȂ 13 मȂ से 4 औरतȂ िजनकी सं°या 33 परसȂट के करीब बन जाती है, वे हमने भेजी हȅ। 50 परसȂट 
अकाली दल की मिहलाए,ं इस हाउस की मÇैबस« बनी हȅ। यह ठीक है िक आज इस िबल को Ģधान मंĝी जी की 
पाटȓ ने पेश िकया है। इस िबल को पहले भी दो Ģाइम िमिनÎटस« ने पेश िकया है। इसका Ďेिडट उनको भी 
जाता है। पहले 11वȒ लोक सभा मȂ गुजराल साहब जी ने और िफर अटल िबहारी वाजपयी जी ने दो दफा पेश 
करने की कोिशश की है। हमारी पाटȓ NDA का िहÎसा है और BJP तथा अकाली दल वाले इस िबल को पास 
करवाने के िलए कोिशश करȂगे। 

(उपसभाÁय© (Ģो. पी.जे. कुिरयन) पीठासीन हुए) 

 *Ambika Soni ji, please listen to me carefully. I want to speak on the amendment on the 
basis of my experiences in Punjab. 

 Panchayati Raj was started in Punjab and women were elected as sarpanches as a result of 
33% reservation. When one goes to get some signatures the husbands of the women 
sarpanches claim themselves to be the real sarpanches; I dread the same here and hope we 
don’t bring illiterate women here and allow their husbands to claim themselves as Members of 
Parliament. Dear sister I request that matriculation should be the minimum qualification to 
become a member so that the women understand what they are reading and somebody doesnot 
compel them to write what they are not aware of. 

*English Translation of the original speech in Punjabi 
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 With these words I congratulate the Prime Minister who is from Amritsar. 

 WAHE GURU JI KA KHALSA 
 WAHE GURU JI KI FATHEH !! 

 SHRIMATI KANIMOZHI (Tamil Nadu): Thank you, Sir. I rise here to support this historic Bill 
on behalf of the DMK and my leader, Dr. Kalaignar M. Karunanidhi, who has unflinchingly 
supported this Bill, who has always stood by the women of this country, and the UPA-II, to 
make sure and see that it is passed. 

 Sir, I would like to recollect the words of our social reformer and thinker Periyar who once 
said that the women of this country are suppressed, are the outcasts and dalits of this country, 
in spite of whichever religion they belong to, whichever community they belong to or whichever 
caste they belong to. Today, this is an opportunity for us to make right the historical mistakes, 
the crimes which we have committed against the women of this country. 

 Sir, we have passed so many Bills. We have made so many amendments. There have been 
many laws made in this House, in the Parliament and in the State Assemblies. Many Budgets 
have been passed without hearing the voice, without listening to the opinions of half of the 
population of this country! Does the price rise not affect us? Does the climate change not affect 
us? But nobody hears us. Had there been an opportunity awarded to the women of this country 
to say what they want, the situation would have been quite a different one. Does the allotment of 
money to education or anything affect the women? Our opinions have not been heard; we have 
been ignored for many years in this country. Today, I congratulate the UPA Government, the 
UPA Chairperson Mrs. Sonia Gandhi, our Prime Minister, our President and every political party 
and leader, who have stood by us and supported this Bill. Yesterday, we started with euphoria; 
we were all so happy and we were really looking for the day when this Bill was going to be 
passed. But, unfortunately, we went back with heavy hearts. There were differences of opinion, 
but Members started blaming each other. We were all worried. But I am proud to say that we 
have all come back together to pass a Bill which we all believe in. I once again congratulate every 
leader in this House, every Member in this House, all those who have come together to pass this 
Bill. 

 Sir, there are a lot of questions raised about this Bill. A few days ago, our leader Dr. 
Kalaignar issued a statement, and in that statement, he had quoted Rousseau. In his statement, 
Dr. Kalaignar said: 

 “The ‘general will’ reflects the welfare of the overall group, without taking into account the 
conflicting interests of this constituents. This must not be misunderstood as a suppression 
of constituent viewpoints, but as a means to execute and implement the common interests 
of a group initially. Once the execution is carried out, it is important that the ‘general will’ 
always be open to challenge and questioning.” 
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So, today, people are talking about reservations within reservation. They were worried 
about minorities, and I am sure the Government, I am sure all of us who are interested in 
protecting the interests of the OBCs, and also the interests of the suppressed classes and the 
minorities, will make sure that the amendments are passed later like what we have done in Tamil 
Nadu. We had the SC reservations and we realized that a small community, the Arunthathiyar 
community, within that category, needed more protection, needed more help. So, we have 
made an exclusive three percent reservation for the Arunthathiyar community. Likewise, we can 
make changes; we can amend this Bill later. So, I request everybody to let this Bill be passed. 
Today is a historic day. It is a dream coming true. Especially our Poet Bharathi said: 

(Hon. Member spoke in Tamil) 

 Today is the day that we should see that this really happens. Thank you, Sir. 

 THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Thank you very much, Shrimati Kanimozhi. 
Now, Shri Pyarimohan Mohapatra. 

 SHRI PYARIMOHAN MOHAPATRA (Orissa): Sir, I rise to support this Bill and I congratulate 
the Prime Minister and pay tributes to all his three predecessors, Shri Vajpayee, Shri Gujral and 
Shri Deve Gowda, who had tried to bring the Bill and been frustrated. I congratulate the Leader 
of the Opposition, the leaders of all political parties, including the Left Parties, and all those who 
have unequivocally supported you in getting this Bill passed. Please don’t keep on harping that 
so and so has done it. You couldn’t pass this Bill on your own strength. Please give everyone his 
due. That is my plea. 

 It is unfortunate that in this House the disciples of late Ram Manohar Lohia did create some 
unfortunate scenes forgetting what Ram Manohar Lohia stood for. He stood for amelioration of 
the condition, torture of women. He thought women in India, irrespective of caste and class, 
were tortured, exploited and demeaned by men and, therefore, he wanted some kind of 
representation by reservation for women of all castes and classes. The Biju Janata Dal, my 
party, which was named after our great leader, late Biju Patnaik, has deep commitment to the 
empowerment of women and representation of women in the State Legislatures and at the 
Centre. Bijubabu, when he was the Chief Minister, said that men had not succeeded in solving 
the problems of the country and, therefore, the time had come that women should come forward 
and they should be entrusted with the responsibility of taking the leadership. He reserved one-
third of the seats for women in the panchayat raj institutions and urban local bodies well before 
the Constitution Amendment was made. We have 30 per cent reservation for women in jobs. It is 
compulsory to put the name of the mother. We did it long before the AIADMK did it in Tamil 
Nadu. That was done in 1991. While admitting the children to schools, it is compulsory to put the 
name of the mother. The name of the father is optional. Joint recording of Pattas is compulsory 
so that the assets would be available to the women also. His son, the present Chief Minister and 
President of the BJD, Shri Navin Patnaik, has taken  women  empowerment  to  new  heights.  In 
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the International Women’s Year in 2002, he nominated two women Members to the Rajya 

Sabha. We had one-third Members here. We have, an OBC lady Member, here. You are talking 

about OBCs and Muslims and saying that we are not taking care of them. We are committed to 

50 per cent reservation. Bijubabu, when he was the Chief Minister, in a meeting in the Parliament 

House Annexe, had demanded 50 per cent reservation. 

 THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Yes, Mr. Mohapatra, please conclude. 

 SHRI PYARIMOHAN MOHAPATRA: Sir, I will take one more minute, please. We have made 

50 lakh for women as members of Self Help Groups for empowering them. We have created a 

number of things. 

 Sir, for lack of time, I am concluding. In spite of a number of weaknesses in the Bill like 

rotation system and non-inclusion of OBCs, we support this Bill. All the other things can be 

taken care of later through discussions and deliberations. My party has abiding faith in woman 

power and their ability to shape the destiny of the country for the better. Therefore, we support 

the Bill and we will support any amendment which will be brought forward in future to better the 

condition of women in this country. Thank you. 

 SHRI NARESH GUJRAL (Punjab): Mr. Vice-Chairman, Sir, at the outset, I would like  

to quote the words of Mahatma Gandhi who said, “Man the law-giver will have to pay a  

dreadful penalty for the degradation he has imposed upon the so-called weaker sex. When 

woman, freed from man’s snares, rises to the full height and rebels against man’s legislation and 

institutions designed by him, her rebellion, no doubt, non-violent, will be none the less 

effective.” 

 The words of the father of the nation are finally coming alive today in this historic Session of 

the Indian Parliament. The implication of the Women’s Reservation Bill, which recognises the 

perpetuating inequalities of the sexes and seeks to empower the fairer sex by reserving one/third 

of the seats in State Legislatures and the Parliament, is indeed a rebellion in some sense against 

the age-old institutions that have continued to alienate women from politics since the very 

foundations of democratic institutions were set. 

 The progressive efforts to make a legal provision for reserving seats for women in State 

Legislatures and the Parliament came into being during the term of Shri Rajiv Gandhi, as Prime 

Minister, with the Panchayati Raj Act of 1992. Thereafter, it was Shri I.K. Gujral, who during his 

Prime Ministerial tenure, personally, piloted the Bill and presented it in the present form in the 

11th Lok Sabha. Unfortunately, due to opposition from various quarters and lack of support, the 

Bill could not be passed. Shri Atal Bihari Vajpayee, as Prime Minister, made two attempts to get 

this Bill passed, but to no avail. 
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 Sir, it is commendable that today almost all political parties are unanimous in their support 
of this groundbreaking Bill — a far cry from the Parliamentary proceedings of 1997. This is a true 
reflection of the fact that the Indian people, as well as their elected representatives, are far more 
sensitive to the rights and aspirations of the Indian women. 

 Regrettably, however, I must point out that there has been a lot of * on the part of certain 
party leaders who are today pretending to be the champions of democracy. 

 THE VICE-CHAIRMAN (PROF. P.J. KURIEN): The word * used by you is unparliamentary. 
Therefore, that word is deleted. 

 SHRI NARESH GUJRAL: Sir, I withdraw that word. They could easily have given tickets to 
more women from their parties in the last 13 years. They chose not to do so. However, this law 
will now force their hand and women will finally find their rightful place under the sun, despite the 
inactions that have marked the history of this Bill. 

 Sir, allegations are being made by some political leaders.... 

 THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Three minutes are over. Please conclude. 

 SHRI NARESH GUJRAL: With these words, on behalf of my party, 

 I support the Bill. 

 SHRI BIRENDRA PRASAD BAISHYA (Assam): Mr. Vice-Chairman, Sir, I am very proud to 
associate myself with this historic event. I remember, in the year, 1996, for the first time, this Bill 
was moved during the tenure of the United Front Government. In 1996, myself and my party, 
totally, supported the Bill. Today again, I am standing here, on behalf of my Party, the Asom 
Gana Parishad, to support this Bill. Although I strongly support the Bill, yet I must point out that 
it was initially not done in a proper manner, and this could have been avoided. 

 Sir, we are here today to pass the Constitution (Amendment) Bill, and I am very sorry 
about the unwanted situation that happened today. This could have been avoided. Sir, I am 
coming from the North-Eastern Region of our country where the composition of women is very 
high. It is known to everybody that in the name of dowry, many women get killed every day in 
many parts of our country. But this situation is not applicable to Assam and other North-Eastern 
Region of our country. This is the position of women in our society. Now I recall the role of  
the women of Assam in the success of the Assam Movement. My Party, the Asom Gana 
Parishad, was formed after the successful ending of the Assam Movement against the  
foreign nationals in Assam. I recall that lakhs of Assamese women took part in the struggle;  
there were a lot of agitations carried out by the Assam Movement. Today, on behalf of my party 
and on behalf of the people of Assam, I would  like  to  salute  the  women  of  Assam  who  took  

*Expunged as ordered by the Chair. 
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part in the Assam Movement. After the successful ending of the Assam Movement, the Assam 

Accord was signed, and our party, the Asom Gana Parishad, was formed. Today, I am standing 

here to declare our full support to the Women’s Reservation Bill moved by the Government. 

Thank you, Sir. 

 SHRI SHARAD ANANTRAO JOSHI (Maharashtra): Sir, I rise to speak on behalf of 

Swatantra Bharat Paksh. The position of my party can be very briefly summarised as follows: 

Political empowerment for women — a “thumping yes, yes, yes.” Reservation — a fairly big 

question mark. And, Rotation and lottery system — “An absolute No, No, No.” It was in 1986 

that the Shetakari Mahila Aghadi of my party, the Rural Women’s Organisation in Maharashtra, 

decided for the first time to have 100 per cent women’s panel for contesting the Panchayati Raj 

elections. It was the Congress (I) Party, under Shri Shankar Lal Chauhan in Maharashtra, who 

opposed that idea and postponed all elections to the Panchayati Raj for three years running. And 

it was only after that that they accepted the concept of 33 per cent reservation. Sir, hon. Mishra 

of the BSP raised the question: Where does this reservation come from? This is the genesis of 

33 per cent. Now, the question is: Has the reservation, actually, ever given benefit to any of the 

targeted communities? And our experience is not very happy. This problem could have easily 

been solved by a system of proportional representation rather than the Party List system. That 

would take care of the entire set of problems connected with reservation. And, the scenes that 

we have witnessed in the last two days could have also been avoided had we included 

proportional representation instead of the Party List system. 

 Lastly, coming to the lottery-cum-rotation system, this is not a minor defect. I still insist that 

this is a fatal defect in the system. Here, we choose a constituency first, and it is very likely that 

for that constituency, there may not be an enthusiastic woman candidate. On the other hand, it 

is likely that a man has nursed that constituency for some time. This will unnecessarily create 

bitterness against the women’s movement. Sir, secondly, it is also likely that this opportunity will 

be used by established leaders for pushing the candidature of their family members which is not 

the purpose of this Bill at all. Sir, once a woman is elected, she would know that she does not 

stand a chance of getting the ‘woman reserved constituency’ again. Therefore, she would not 

be equally enthusiastic about nursing the constituency. Similarly, the men candidates who get 

elected would also have doubts about their getting to contest that election once again from  

the constituency because the chances that it will be available to them would be only 50:50. 

Under these circumstances, Sir, the major effect will be that all the constituencies will be badly 

nursed. 

 And, lastly, Sir, this kind of a reservation system will make it impossible for any House to 

have more than 33 per cent repeaters at any time. So, we will lack the experienced people in the 

Legislatures and the Parliament. That could prove to be fatal for the Indian Democracy. Thank 
you, Sir. 
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 Ǜी मोहÇमद अदीब (उǄर Ģदेश): शुिĎया। िपछले दो िदनȗ से जो कुछ हाऊस मȂ मȅने देखा, इससे  
बड़ा दुख भी है, अफसोस भी है। इसको बयान करने का इज़हार मȅ इस शेर के साथ करना चाहता  
हंू :— 

रंगो गुल का है न सलीका, न बहारȗ का शअ◌ुर 
हाय िकन हाथȗ की तकदीर मȂ तकीरे िहना ठहरी। 

हालत यह है िक जो कुछ हमने देखा, बहुत अफसोसनाक है, लेिकन इस बात की भी एक खुशी हो रही है िक 
िहÂदुÎतान के मु°तिलफ लीडरान ने यह फैसला िकया िक हम देहात और खिलहानȗ से औरतȗ को लाएगें और 
िहÂदुÎतान के उस सबसे बड़े मंिदर मȂ, जहा ंकानून बनाए जाते हȅ, वहा ंलाकर इÇपावरमȂट दȂगे। यह एक अलग 
बात है िक वहा ंकी औरतȂ आज रोज़ डॉवरी की िशकार हो रही हȅ, उधर हमारी तव¶जो नहȒ है, वहा ंकी 
औरतȗ को नौकिरया ंनहȒ िमल रही हȅ, तालीम नहȒ िमल रही है, लेिकन हम पाȌलयामȂट मȂ उनको लाने के िलए 
बहुत उ¾सुक हȅ। जब सबकी यह राय है तो मेरी भी यह राय है। मेरे िदल की जो कैिफयत है, वह उधर बैठे 
ितवारी जी ने बयान की है। मȅ समझता हंू िक हमारी कौम के िलए एक तÌवीश का लÇहा आ गया है। यह वह 
वƪ है, मȅने देखा है पाȌलयामȂट के और असैÇबली के इले¯शनȗ मȂ, तरीकेकार यह है िक अगर तीन लाख 
ठाकुर हȅ और चार लाख मुसलमान हȅ तो फैसला यह िकया जाता है िक ठाकुर को वोट दे दो, मुसलमान वोट 
दे ही देगा, इसिलए िक उसके पास इतना लायक आदमी नहȒ है। मȅ नहȒ जानता िक इस कंडीशन मȂ हमारी 
औरतȂ कहा ंसे इले¯शन मȂ आएगंी। 

 Ģाइम िमिनÎटर साहब मौजूद हȅ, मȅ इनके सामने एक वाकया बयान करना चाहता हंू और यह बताना 
चाहता हंू िक हम िकस माहौल मȂ हȅ और हमने ¯या समाज बनाया है। मेरी मा ंकी सगी बड़ी बहन ने सâ 36 मȂ 
लखनऊ से काĐेंस की तरफ से मुȎÎलम लीग के िखलाफ इले¯शन लड़ा बुकɕ पहनकर। हमारी समाज 80 
साल के बाद ¯या इस बात के िलए तैयार है िक मȅ अपनी बेटी को बुकɕ पहनकर इले¯शन मȂ ले जाऊं? ¯या 
कहलाएगी वह, आतंकवादी, बैकवड« और दिकयानूसी? यह हमने समाज बनाया है। हम ऐसी श¯ल मȂ खड़े हȅ। 
इस पाȌलयामȂट मȂ हमारी नुमाइंदगी 50 और 55 की थी, आज हम 27 पर आ गए। हमको यह खौफ है, हम 
जानते हȅ, हम इस सरकार से मुहÅबत करते हȅ, हमको काĐेंस से मुहÅबत और अकीदत है, हम काĐेंस को 
सपोट« करते हȅ लेिकन काĐेंस से पूछते हȅ िक हम वोट डालने की मशीन कब तक रहȂगे, कब तक हमारे साथ 
यह होगा? अगर िगल कमीशन की बात मान ली जाती तो इन पाȌटयȗ मȂ यह कहा जाता िक 33 परसȅट 
िरज़वȃशन िकया जाए, लेिकन यह नहȒ िकया गया, इसिलए िक लड़िकया,ं औरतȂ कȂ िडडेट नहȒ बन सकती 
थȒ, इले¯शन नहȒ जीत सकती थȒ। पाȌटया ंकमजोर हो जातȒ, पाȌटयȗ को कमजोर करना मकसद नहȒ है, 
पाȌलयामȂट कमजोर हो जाए, कोई बात नहȒ है। हम तर¯की कर रहे हȅ! यह हमारा मनसब है। मȅ आज Ģाइम 
िमिनÎटर साहब से गुज़ािरश करना चाहता हंू और अपने काĐेंस के भाइयȗ से और लेÄट के भाइयȗ से कहना 
चाहता हंू िक यह िबल आप पास करȂ, हम आपके साथ रहȂगे लेिकन इस बात का वायदा कीिजए और अ¶म 
कीिजए िक आप जब 33 परसȅट का िरज़वȃशन कर रहे हȅ तो इसमȂ 15 से 17 परसȅट मुसलमानȗ का िरज़वȃशन 
यकीनी बनाइए और यह किहए, अगर आपने यह नहȒ िकया तो यकीनन आप हम लोगȗ के साथ नाइंसाफी 
करȂगे। 

 इन अÊफाज़ के साथ मȅ Ģाइम िमिनÎटर साहब से कहना चाहता हंू िक मȅ आपको सपोट« करता हंू, 
आपकी पाटȓ को सपोट« करता हंू ¯यȗिक मेरे पास कोई दूसरा ज़िरया नहȒ है। मȅ जानता हंू िक िहÂदुÎतान मȂ 
आप ही एक अकेली पाटȓ हȅ, लेिकन हमȂ नज़रअंदाज मत कीिजए, हमारे िदल मȂ जो शक-ओ-शुबहात हȅ, 
उनको आप पाटȓ के अंदर यह कानून लाकर पूरा कीिजए िक हम िरज़वȃशन जब दȂगे तो मुसलमानȗ को, 
बैकवड« को और दिलतȗ को 20 से 25 परसȅट इन 33 परसȅट मȂ से दȂगे। शुिĎया। 
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 Ǜी अविन राय (पȎÌचमी बंगाल): उपसभाÁय© जी, पहले तो मȅ इस िबल का समथ«न करता हंू और 
समथ«न के साथ अपनी बात भी यहा ंकहना चाहता हंू िक राजीव गाधंी जी ने मिहलाओ ंको आगे बढ़ाने की 
कोिशश की, यह सबको मालमू है, लेिकन स´चाई यह है िक मिहला आर©ण िबल को United Front की 
सरकार के समय मȂ लाया गया था, यह बात भी आपको कहनी चािहए। हमȂ संिवधान संशोधन िबल के िलए दो-
ितहाई मत चािहए, लेिकन दो-ितहाई का मतलब यह नहȒ है िक केवल हमने िकया है, आप यह राजनीित मत 
कीिजए, मȅ काĐेंिसयȗ से यह बात कह रहा हंू। इसके साथ ही मȅ यह कहंूगा िक इसके िलए बहुत बार Ģयास 
िकया गया था, लेिकन िकसी न िकसी कारण से यह नहȒ हो पाया। कल यह ऐितहािसक िबल, एक ऐितहािसक 
अवसर पर, एक इितहास की रचना के िलए हम इस संसद मȂ लाए थे, लेिकन कल हम इसे पास नहȒ कर पाए 
और इस बीच एक दूसरा इितहास भी आपने रच िदया, ऐसा ¯यȗ हुआ? जहा ंतक हमारे इस सदन की गिरमा 
और मयɕदा की बात है, कल इस सदन को ¯यȗ चार बार adjourn करना पड़ा, ¯यȗ आपने इसमȂ दखल नहȒ 
िदया, ¯यȗ आपने इस िबल को कल पािरत करने की कोिशश नहȒ की? यह सवाल आपके ऊपर आता है और 
आज भी जो घटना घटी है, यह हमारे सदन के िलए अ´छी नहȒ है। मȅ दोनȗ की ȋनदा करता हंू। मȅ यह कहता हंू 
िक अगर सदन की गिरमा को बनाए रखना है, तो Treasury Benches को िकसी भी िबल को सदन मȂ रखने से 
पहले, सदन को confidence मȂ लेना चािहए। 

(Ǜी सभापित पीठासीन हुए) 

 सभापित जी, कहा जा रहा है िक आज़ादी के 63 सालȗ के बाद आज यह िबल पास हो रहा है। काĐेंस की 
बहुत सारी अ´छी बातȂ हȅ, लेिकन इन 63 सालȗ मȂ आपने िकतने सालȗ तक राज िकया और 1991 से 1995 के 
बीच आप यह िबल ¯यȗ नहȒ ला पाए, इस बारे मȂ आपको सोचना चािहए। Do not play politics with women. 
You respect them. आप उनको सÇमान दीिजए और मयɕदा के साथ इस िबल को पािरत कीिजए। खाली 
िबल मȂ िरज़वȃशन की बात नहȒ है, लोक सभा मȂ या िवधान सभाओ ंमȂ आने की बात नहȒ है, इसके साथ पूरे देश 
मȂ नारी जाित को पूरा सÇमान िमलना चािहए, तभी उनके empowerment की बात आती है ...(Ëयवधान)... जब 
women empowerment की बात आती है, तो हर जगह, घर से लेकर संसद तक, हर जगह उनके पूरे 
सÇमान की बात होनी चािहए। रोजाना अखबारȗ मȂ जो हम पढ़ते हȅ, ¯या इसमȂ हमारी women empowerment 
की कोई बात आती है? मȅ गुज़ािरश कǘंगा िक पूरा सदन इस िबल का समथ«न करते हुए यह भी कहे िक 
मिहलाओ ंका भारत मȂ इस तरह से सÇमान होना चािहए तािक हमसे दुिनया सीखे िक मिहलाओ ंके साथ िकस 
तरह का Ëयवहार िकया जाता है। इसी के साथ मȅ इस िबल का समथ«न करते हुए अपनी बात समाÃत करता हंू। 
धÂयवाद। 

 SHRI ABDUL WAHAB PEEVEE (Kerala): Thank you, Mr. Chairman, Sir, for giving me an 
opportunity to speak. I rise here, on behalf of the Indian Union Muslim League to speak on the 
Bill. We are discussing on implementation of the reservation for women. But, we hope, the UPA 
Government, under the leadership of Dr. Manmohan Singh and the UPA Chairperson, would 
give adequate representation to minorities, especially the Muslims and the backward 
communities. I wonder, in future, we may have to have another Bill reserving 33 per cent seats 
for males if this trend continues in the House. After ten years, I think, another Bill has to be 
brought in this same House even if I am not there because I am retiring on April 2. I am lucky to 
be here when reservation of seats is being considered in the House. But if this trend continues, 
the male Members will be in minority here. ...(Interruptions)... Brinda Karatji was telling about 
the representation in Hyderabad Corporation and all that. I thank her for making a mention  
of Hyderabad Municipality. But what is happening in West Bengal? ...(Interruptions)... Muslims 
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are 25 per cent of the population in West Bengal. What is the representation of Muslims in West 
Bengal? ...(Interruptions)... You are ruling that State. ...(Interruptions)... 

 MR. CHAIRMAN: Please. ...(Interruptions)... Mr. Abdul Wahab, you have limited time. 

...(Interruptions)... Please complete your speech. ...(Interruptions)... Mrs. Karat, please allow 

the debate to go on. ...(Interruptions)... I request you to please resume your place. 

...(Interruptions)... Mr. Abdul Wahab, you have three minutes and two minutes have already 
gone. So, you have one minute left. 

 SHRI ABDUL WAHAB PEEVEE: I just mentioned two or three places, namely, West Bengal 

and Kerala. Kerala has adequate number because our party is there. Unfortunately, in West 

Bengal our party is not there. Anyway, we hope that in future adequate representation, 25 per 

cent, will come from West Bengal and other States. Sir, I once again thank you for having given 
me this opportunity, and I support the Bill. 

 MR. CHAIRMAN: Thank you very much. 

 Ǜी पिरमल नथवानी (झारखंड): सभापित महोदय, मȅ Ģधान मंĝी जी का और सरकार का शुिĎया अदा 

करता हँू और भारतीय जनता पाटȓ िजÂहȗने इस ऐितहािसक िबल का शुǘ से समथ«न िकया है, उनका भी मȅ 

शुिĎया अदा करता हँू। सारी राजनीितक पाȌटयȗ ने जो कुछ लोगȗ को छोड़कर समथ«न िकया है, उसके िलए 

मȅ अपनी खुशी Ëयƪ करता हँू। सर, मȅ इसिलए अपनी खुशी Ëयƪ करता हँू, ¯यȗिक मȅ झारखंड को represent 

करता हँू। झारखंड से लोक सभा के अंदर एक भी मिहला चुन कर नहȒ आई है। झारखंड मȂ assembly के अंदर 

भी मिहलाओ ंकी सं°या double digit मȂ नहȒ पहंुची है, िजसको हम दस कह सकते हȅ। इस िबल के माÁयम से 

हमारे झारखंड की बहनȗ और मिहलाओ ंको खूब लाभ पहंुचेगा। इतना ही नहȒ, यहा ंसे पंचायती राज की बात 

की जा रही थी। जब से झारखंड अलग रा¶य बना है, तब से वहा ंपंचायतȗ का चुनाव भी नहȒ हुआ है। झारखंड 

मȂ पंचायततȗ के चुनाव हȗगे, तो जैसे यहा ंǛीमती वंृदा कारत जी ने कहा िक पंचायती राज से मिहलाओ ंका 

योगदान शुǘ होता है, तो मȅ मानता हँू िक रा¶य सरकार और भारत सरकार को िमलकर झारखंड के अंदर भी 

पंचायती राज को लाने का Ģयास करना चािहए, जो सुĢीम कोट« मȂ Ǘका हुआ कोई मामला है। मȅ िफर से पूरे 
सदन को धÂयवाद देता हँू और मुझे मौका िमला, उसके िलए मȅ सबका आभारी हँू। 

 सुǛी अनुसुइया उइके (मÁय Ģदेश): माननीय सभापित महोदय, आपने मुझे जो िवधेयक पर बोलने के 

िलए समय िदया है, इसके िलए मȅ आपको धÂयवाद देती हँू। इस िवधेयक मȂ मिहला सशȎƪकरण, आȌथक एव ं

सामािजक ǓȎÍटकोण से बराबरी का दजɕ देने के िलए जो मिहला आर©ण िबल यहा ंĢÎतुत िकया गया है, 

इसके िलए मȅ सरकार को धÂयवाद देती हँू और इसकी Ģशंसा करती हँू। मȅ यह भी कहना चाहंूगी िक हमारी 

पाटȓ ने सâ 1996 मȂ पूव« Ģधान मंĝी Ǜी अटल िबहारी वाजपेयी जी के नेतृ¾व मȂ लगातार इस मिहला आर©ण 

को लाग ूकरने का Ģयास िकया और उसका ही पिरणाम यह है िक आज मिहला आर©ण िवधेयक इस सदन मȂ 

ĢÎतुत हो पाया। मȅ इसके िलए हमारी पाटȓ के नेता, माननीय जेटली जी, समîत विरÍठ नेताओ ंऔर िवरोधी 

दल के तमाम नेताओ ंको धÂयवाद देना चाहती हंू। एक बात मȅ और कहना चाहती हंू िक भारतीय जनता पाटȓ, 

जो िवप© की Ģमुख पाटȓ है, उसने मिहला आर©ण िबल को िदल से समथ«न िदया है और मȅ यह बात दाव ेसे 

कहना चाहंूगी िक अगर काĐेंस पाटȓ िवप© मȂ होती, तो वह मिहला आर©ण िबल का समथ«न नहȒ 
करती।...(Ëयवधान)... माननीय सभापित महोदय...(Ëयवधान)... 
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 Ǜी सभापित: Ãलीज़....Ãलीज़.... बैठ जाइए। ...(Ëयवधान)... 

 Ǜीमती िवơव ठाकुर (िहमाचल Ģदेश): आपकी पाटȓ ने िकया था। ...(Ëयवधान)... 

 Ǜी सभापित: Ãलीज़ बैठ जाइए। ...(Ëयवधान)... 

 सुǛी अनुसुइया उइके: माननीय सभापित महोदय, देश की आधी जनस°ंया ...(Ëयवधान)... 

 Ǜी सभापित: Ãलीज़, बैठ जाइए.... Ãलीज़ बैठ जाइए.. समय कम है, Ãलीज़। 

 सुǛी अनुसइया उइके: माननीय सभापित महोदय, देश की आधी जनसं°या मिहलाओ ंकी है, िफर भी 
उÂहȂ समान और पयɕÃत अवसर ĢाÃत नहȒ हुए हȅ, िजनकी लंबे समय से मागं की जा रही थी और आज़ादी के 
62 वष« उपरातं आज यह मागं पूरी होने जा रही है, इसिलए यह मिहलाओ ंके िलए एक ऐितहािसक िदन माना 
जाएगा। इसके िलए मȅ हमारी भारतीय जनता पाटȓ, िवप© के नेता और अटल िबहारी वाजपेयी जी को बहुत-
बहुत बधाई और धÂयवाद देती हंू...(Ëयवधान)... 

 MR. CHAIRMAN: No interventions please. 

 सुǛी अनुसुइया उइके: माननीय सभापित महोदय, मझे एक बात और कहनी है िक यहा ंपर हमारे िजतने 
भी सासंद भाई हȅ, उÂहȗने मिहलाओ ं के िलए समान अिधकार देने की बात कही है। आज मȅ इस सदन के 
माÁयम से यह कहना चाहंूगी और यह मागं रखती हंू िक िजस तरह से पाचं साल के िलए Ģधान मंĝी पुǗष होते 
हȅ, उसी Ģकार मिहला को भी पाचं साल के िलए Ģधान मंĝी होना चािहए। ...(Ëयवधान)... मंिĝमंडल मȂ भी  
33 परसȂट मिहलाओ ंके िलए आर©ण होना चािहए। ...(Ëयवधान)... 

 SHRI RAJIV PRATAP RUDY (Bihar): Sir, this is the best speech. ...(Interruptions)... 

 Ǜी सभापित: Ãलीज़... आपका समय ख¾म हो रहा है। ...(Ëयवधान)... 

 सुǛी अनुसुइया उइके: माननीय सभापित महोदय ... 

 Ǜी सभापित: अब आप ख¾म कीिजए। ...(Ëयवधान)... Ãलीज़...(Ëयवधान)... आपके तीन िमनट पूरे हो 
चुके हȅ। 

 सुǛी अनुसुइया उइके: माननीय सभापित महोदय, मȅ सभी पुǗष भाइयȗ से कहना चाहंूगी िक आपका 
कोई अिधकार कम करके हम उसमȂ से कुछ नहȒ मागं रहे हȅ। हमने तो सदैव ही आपको जो भी अिधकार िमलते 
रहे हȅ, उÂहȂ Ģदान करने मȂ कभी भी िकसी Ģकार की रोक नहȒ लगाई, ȋकतु आज जब मिहलाओ ंको कुछ 
अिधकार देने की बात हो रही है, तो उसमȂ एकजुटता िदखाई दे रही है, इसके िलए मȅ सदन के समÎत सासंद 
भाइयȗ का अपनी ओर से बहुत-बहुत आभार Ëयƪ करती हंू, धÂयवाद। 

 THE PRIME MINISTER (DR. MANMOHAN SINGH): Mr. Chairman Sir, I should begin by 
expressing my deep sorry over some abnormal developments that took place in this House in the 
last two days. Mr. Chairman, on behalf of our Government I owe you profound apology on the 
disrespect that was shown to you and the office bearers. These things should never have 
happened. They have happened and we have to reflect as to how we can streamline our 
functioning in future that these things don’t take place. Mr. Chairman, despite these abnormal 
developments the unanimity or near unanimity that has been displayed while considering this 
landmark legislation is a living proof that the health of Indian democracy is sound and is in the 
right place. I, therefore, congratulate the hon. Leader of the Opposition, the leaders of all other 
political parties whose cooperation has made it possible for us to enact a truly historic legislation. 
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 This is a momentous development in the long journey of empowering our women. Mr. 
Chairman, Sir, that process began with the freedom. When it dawned, our leaders have the 
wisdom to give all persons — men and women — of the age of 21 years the voting rights. 
Subsequently, Shri Rajivji, lowered the voting age to 18 years. But, we have also to recognize 
that despite various efforts that have been made in the Independent India for social and 
economic development, our women have faced enormous difficulties even when we talk in terms 
of the benefits of the processes of social and economic development. Our women faced is 
crimination at home. There is domestic violence. They face discrimination in their unequal access 
to education, in healthcare, etc. All these things have to end if India is to realize the full potential 
of its social and economic development. The Bill that is going to pass today is a historic step 
forward, is a giant step forward in strengthening the process of emancipation of India’s 
womanhood. It is a celebration of our womanhood. It is a celebration of India’s regard and 
respect in our ancient culture and civilization for our women. It is a great remembrance of all 
those brave women who fought for India’s Independence. On this occasion, my thoughts go to 
Kasturba Mata, Dr. Annie Besant, Smt. Kamla Nehru, Smt. Sarojni Naidu, Rajkumari Amrit 
Kaur, Smt. Vijayalakshmi Pandit, Smt. Indira Gandhi. All these brave daughters of India have 
fought and contributed enormously to the success of our freedom struggle. What we are  
going to enact today is a small token of our homage to the sacrifices that our women have  
made in the processes of nation building, freedom struggle and all other nation building 
activities. I recall also the contribution of late Smt. Gita Mukherjee. She was the Chairperson of 
the Standing Committee which reported on the first Bill that came before Parliament. I also thank 
Smt. Jayanti Natarajan, the Chairperson of the Standing Committee, whichprocessed this 
important Bill. 

 SHRIMATI BRINDA KARAT: Sir, don’t mention the name of Shri Natchiappan. He was the 
one who opposed the Bill. 

 DR. MANMOHAN SINGH: But, I should also mention his name...(Interrruptions)... 

 SHRI SITARAM YECHURY: Men have also contributed...(Interruptions)... 

 DR. MANMOHAN SINGH: Sir, some hon. Members have expressed some reservations that 
they would have liked to see some recognition of disabilities of the Minorities, the disabilities of 
backward classes, of the SC/ST. I do recall and I do recognize that our Minorities have not got 
an adequate share of the fruits of our development. Our Government is committed to work 
sincerely for the empowerment of our minority communities. There are many other ways. The 
process has already begun. We will attend to this task with all sincerity. This Bill is not an anti-
minority Bill; it is not an anti-Scheduled Castes Bill; it is not an anti-Scheduled Tribes Bill. It is a 
Bill that carries forward the process of emancipation of our women. It is a major and a joint step 
forward. It is a historically occasion that calls for celebration. I thank each one of the Members of 
this august House. I also thank, Mr. Chairman, your goodself and Mr. Deputy Chairman for your 
enormous contribution. At the end of the acrimonious events, it is  the  ending  that  matters.  As 
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somebody has said, “आगाज को कोई पूछता नहȒ, अंजाम अ´छा हो आदमी का।” So, with these 
words, once again, I express my joy that we are going to enact this very historic path-breaking 
legislation. 

 THE MINISTER OF LAW AND JUSTICE (SHRI: M. VEERAPPA MOILY): Mr. Chairman, Sir, 
after having heard the 27 speakers, commencing from Arun Jaitleyji and, finally, finale or climax 
which was spoken out by our beloved Prime Minister, I don’t want to speak much. But, today is 
a historical day because all of us are paying our debt to our mother. This is the greatest day. The 
necessity of such a legislation is all the more, today, when the percentage of women in this 
world’s largest democracy has not exceeded 11.25 per cent. In fact, the world average itself is 19 
per cent, even the Asian average is 18.7 per cent. That’s why, today, the time has come to act 
and act boldly and with a vision. The momentous days and acts will not come that easily at a 
normal time. As it is said, any step up for a reform as a precept is ultimately the precept of 
creative destruction. Whatever happened yesterday and today, I must, ultimately, commend the 
tolerance, resilience and also the great, great meticulous willpower demonstrated by our great 
Chairman to withstand that turbulence that was unprecedented. And, yes, he is, now, 
witnessing today this kind of convergence of unity in diversity. I must also say that our 
civilization, our history, our philosophy, our religion continue to inspire the people. Our 
commitment to the principle of non-violence was heralded by the entire world. Today, we have 
an opportunity to demonstrate to the world that when it comes to the progressive measures our 
country will not fall back or look back, and that is the great step that was taken today.  

 I must congratulate all the hon. Members, irrespective of Parties, who have rendered 
whole-hearted support, which is not a mechanical support. There are some misgivings which 
have been expressed both inside the House and also outside the House. I need to clarify a few. 
After passing of this Constitutional amendment, there will be a law which will be passed by the 
Parliament, which will look into the determination of seats and also decision on quotas, so that 
some of the concerns expressed today, can, definitely, be addressed. Determination of seats 
and also reservation will be addressed by a separate law, just like the Delimitation Act. So, that 
will be addressed. We need to look into those matters and we will come out with a legislation. 
...(Interruptions)... 

 SHRI S. S. AHLUWALIA (Jharkhand): Sir, you said, ‘it is ‘quota’. 

 SHRI M. VEERAPPA MOILY: That was wrongly said..(Interruptions).. That was slip of 
tongue. That was wrongly said. ...(Interruptions)... 

 SHRI RAVI SHANKAR PRASAD (Bihar): That should be clarified. ...(Interruptions)... 

 SHRI M. VEERAPPA MOILY: I think it is clarified. 

 The last point which I would like to clarify is about the reservation of the OBCs, minorities 
and the rest. As you all know, as on today, we have reservation only for the Scheduled Castes/ 
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Scheduled Tribes. We do not have the data for the entire nation because after 1931, no national 
Census has been done. A backward class in one State may not be the backward class in 
another State. If we want real reservation for OBCs and minorities, we need to address many 
other issues. I do not want to prolong this. I commend this Bill for consideration and passing by 
this House. Thank you. 

 MR. CHAIRMAN: Thank you very much. This concludes the discussion on the Bill. 

 Ǜी सतीश चÂğ िमǛ: सर, हमारा दो िमनट का समय बचा है, उसमȂ से मȅ एक िमनट का समय लूंगा। 

 Ǜी सभापित: जी, फरमाइए। 

 Ǜी सतीश चÂğ िमǛ: सभापित महोदय, अभी लॉ िमिनÎटर साहब ने कहा िक ओबीसी का िरजवȃशन वह 
समझते हȅ िक होना चािहए, लेिकन डाटा नहȒ है इसिलए नहȒ हुआ। हमȂ इस बात का बहुत अफसोस है। हम 
लोगȗ ने अपनी बात कही िक ...(Ëयवधान)... 

 Ǜी सभापित: देिखए, अब आप इस पर ...(Ëयवधान)... 

 Ǜी सतीश चÂğ िमǛ: सर, मȅ िसफ«  एक बात कहना चाहता हंू, उसके िलए आप मझे परिमट कर दीिजए। 
...(Interruptions)... 

 MR. CHAIRMAN: You wanted to say something else. 

 SHRI SATISH CHANDRA MISRA: Yes, Sir, I want to say something else. मझे यह उÇमीद थी 
िक हमने जो अपनी बात रखी थी, हमारी पाटȓ की राÍĘीय अÁय© माननीय कुमारी बहन मायावती जी ने रखी 
थी, उÂहȗने जो पĝ मȂ िलखकर कहा था उसको कंसीडर करते हुए शायद यह िबल आज वोȋटग के िलए नहȒ 
रखा जाएगा, उसमȂ अमȂडमȂ¹स करने के बाद आएगा, लेिकन ऐसा मझको नहȒ लगता है। जैसा िक आप ने 
कहा आप वोȋटग के िलए िबल को रखने जा रहे हȅ और चूिंक इसमȂ गरीब मिहलाओ ंको चाहे वह शैǹूÊड 
काÎट हो, शैǹूÊड ĘाइÅस हो, चाहे वह अÊपसं°यक हो, बैकवड« हो या अपर काÎट की हो, उनकी अनदेखी 
की जा रही है। इसिलए इस वोȋटग मȂ बहुजन समाज पाटȓ participate नहȒ करेगी। ¯यȗिक हम िबल के इस 
Îवǘप से असहमत हȅ और इस िबल पर अपनी असहमित Ëयƪ करते हुए, हमारी पाटȓ के लोग इस वोȋटग से 
अपना walk out करते हȅ। 

(At this stage, some Hon. Members left the Chamber.) 

 SHRI SITARAM YECHURY: Sir...(Interruptions).. 

 MR. CHAIRMAN: Now, what is it? 

 SHRI SITARAM YECHURY: Sir, I have a matter that I think merits your consideration and 
consideration of the House that after this process is over, I think the House must place on record 
our deep sense of appreciation to our staff and the marshals for the work they have done and 
permitted this very, very meaningful discussion. That must be placed on record. 

 MR. CHAIRMAN: Thank you. 

 Ǜीमती माया ȋसह: सभापित जी, हम आपके माÁयम से माननीय Ģधान मंĝी जी से यह आÌवासन चाहते 
हȅ िक यह मिहला आर©ण िबल आज यहा ंसे पास हो रहा है, यह िबल रा¶य सभा से पास हो जाएग। अभी  
आधा काम हुआ है, लोक सभा मȂ इसी सĝ मȂ ...(Ëयवधान)... बȎÊक इसी सĝ मȂ लोक सभा से पास होना 
चािहए। 
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 MR. CHAIRMAN: I shall now put the motion for consideration of the Bill to vote. 
...(Interruptions)... Please, hon. Members do not interrupt now. ...(Interruptions)... The 
question is, 

 That the Bill further to amend the Constitution of India, be taken into consideration. 

The House divided 

 MR. CHAIRMAN: Ayes - 186 
    Noes - 01 

AYES – 186 

Abdul Wahab Peevee, Shri 

Achuthan, Shri M.P. 

Adeeb, Shri Mohammed  

Adik, Shri Govindrao Wamanrao 

Agarwal, Shri Ramdas 

Ahluwalia, Shri S.S.  

Alvi, Shri Raashid 

Amin, Shri Mohammed  

Anand Sharma, Shri 

Anbalagan, Shri S.  

Ansari, Shri Ali Anwar 

Antony, Shri A.K.  

Apte, Shri Balavant alias Bal 

Ashwani Kumar, Shri 

Azad, Shri Ghulam Nabi  

Bagrodia, Shri Santosh 

Baishya, Shri Birendra Prasad 

Bajaj, Shri Rahul 

Bajwa, Shri Varinder Singh  

Balaganga, Shri N.  

Batra, Shri Shadi Lal 

Bhartia, Shrimati Shobhana 

Budania, Shri Narendra 

Chakraborty, Shri Shyamal 

Chandrasekhar, Shri Rajeev  
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Chatterjee, Shri Prasanta  

Chaturvedi, Shri Lalit Kishore 

Chaturvedi, Shri Satyavrat  

Chavan, Shri Prithviraj 

Condpan, Shri Silvius 

Daimary, Shri Biswajit  

Darda, Shri Vijay Jawaharlal 

Das, Shri Kumar Deepak  

Dave, Shri Anil Madhav 

Deora, Shri Murli  

Deshmukh, Shri Vilasrao Dagadojirao 

Dhawan, Shri R.K.  

Dhinakaran, Shri T.T.V. 

Dhoot, Shri Rajkumar 

Dwivedi, Shri Janardan  

Elavarasan, Shri A.  

Fernandes, Shri Oscar  

Gill, Dr. M.S.  

Gnanadesikan, Shri B.S.  

Govindarajar, Shri N.R. 

Gujral, Shri Naresh 

Hariprasad, Shri B.K. 

Hashmi, Shri Parvez  

Heptulla, Dr. (Shrimati) Najma A. 

Ismail, Shri K.E. 

Jaitley, Shri Arun 

Javadekar, Shri Prakash 

Jha, Shri Prabhat  

Jinnah, Shri A.A. 

Jois, Shri M. Rama 

Kalita, Shri Bhubaneswar 

Kanimozhi, Shrimati 

Kannan, Shri P. 
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Karan Singh, Dr.  

Karat, Shrimati Brinda  

Katiyar, Shri Vinay 

Keishing, Shri Rishang 

Kesari, Shri Narayan Singh 

Khan, Shri K. Rahman 

Khan, Shri Mohd. Ali  

Khuntia, Shri Rama Chandra  

Kidwai, Shrimati Mohsina  

Kore, Dr. Prabhakar 

Koshyari, Shri Bhagat Singh 

Krishna, Shri S.M.  

Kshatriya, Prof. Alka Balram 

Kurien, Prof. P.J. 

Lad, Shri Anil H. 

Lalhming Liana, Shri 

Madhu, Shri Penumalli 

Mahendra Prasad, Dr. 

Maitreyan, Dr. V.  

Majhi, Shri Bhagirathi 

Majitha, Shri Raj Mohinder Singh 

Malaisamy, Dr. K.  

Malihabadi, Shri Ahmad Saeed 

Mangala Kisan, Shri 

Mathur, Shri Om Prakash 

Mishra, Shri Kalraj 

Mohanty, Shri Kishore Kumar 

Mohapatra, Shri Pyarimohan 

Mohite-Patil, Shri Ranjitsinh Vijaysinh 

Moinul Hussan, Shri 

Mukut Mithi, Shri 

Naidu, Shri M. Venkaiah 

Naik, Shri Pravinonandra Rughnathji 
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Naik, Shri Shantaram Laxman 

Nandamuri Harikrishna, Shri 

Nandi Yellaiah, Shri 

Natarajan, Shrimati Jayanthi 

Natchiappan, Dr. E.M. Sudarsana 

Nathwani, Shri Parimal 

Nayak, Dr. Radhakant 

Pany, Shri Rudra Narayan 

Parmar, Shri Bharatsinh Prabhatsinh 

Pasha, Shri Syed Azeez 

Patel, Shri Ahmed 

Patel, Shri Kanjibhai 

Patel, Shri Surendra Motilal 

Pathak, Shri Saman 

Pilania, Dr. Gyan Prakash 

Pradhan, Shrimati Renubala 

Prasad, Shri Ravi Shankar 

Punj, Shri Balbir  

Rai, Shrimati Kusum 

Raja, Shri D.  

Rajan, Shri P.R.  

Rajeeve, Shri P.  

Ram Prakash, Dr. 

Ramesh, Shri Jairam  

Rangarajan, Shri T.K. 

Rao, Dr. K. Keshava  

Rao, Shri K.V.P. Ramachandra 

Rao, Shri V. Hanumantha  

Rashtrapal, Shri Praveen  

Ratanpuri, Shri G.N. 

Ratna Bai, Shrimati T.  

Raut, Shri Bharatkumar 

Raut, Shri Sanjay 
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Ravi, Shri Vayalar 

Rebello, Ms. Mabel  

Reddy, Shri G. Sanjeeva 

Reddy, Shri M.V. Mysura  

Reddy, Dr. N. Janardhana  

Reddy, Dr. T. Subbarami 

Roy, Shri Abani 

Roy, Shri Tarini Kanta 

Rudy, Shri Rajiv Pratap  

Rupala, Shri Parshottam Khodabhai 

Rupani, Shri Vijaykumar  

Sabharwal, Shri Dharam Pal 

Sahani, Prof. Anil Kumar 

Sahu, Shri Dhiraj Prasad 

Sai, Shri Nand Kumar 

Sanghi, Shri Gireesh Kumar  

Sangma, Shri Thomas 

Sarkar, Shri Matilal 

Seelam, Shri Jesudasu  

Sen, Shri Tapan Kumar  

Sengupta, Shri Arjun Kumar 

Shafi, Shri Mohammad 

Shanappa, Shri K.B. 

Shanta Kumar, Shri  

Sharma, Shri Raghunandan  

Sharma, Shri Satish Kumar  

Shukla, Shri Rajeev 

Singh, Shri Arjun  

Singh, Shri Ishwar  

Singh, Shri Jai Prakash Narayan  

Singh, Dr. Manmohan 

Singh, Shrimati Maya 

Singh, Shri N.K. 
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Singh, Shri R.C. 

Singh, Shri Shivpratap 

Singh, Sardar Tarlochan 

Singhvi, Dr. Abhishek Manu  

Siva, Shri Tiruchi  

Solanki, Shri Kaptan Singh 

Soni, Shrimati Ambika  

Soz, Prof. Saif-ud-Din 

Stanley, Shrimati Vasanthi 

Swaminathan, Prof. M.S. 

Taimur, Shrimati Syeda Anwara 

Tariq Anwar, Shri 

Thakor, Shri Natuji Halaji 

Thakur, Dr. C.P.  

Thakur, Dr. Prabha  

Thakur, Shrimati Viplove 

Tiriya, Ms. Sushila  

Tiwari, Shri Sivanand 

Trivedi, Shri Y.P. 

Uikey, Miss Anusuiya 

Vasan, Shri G.K. 

Vatsyayan, Dr. (Shrimati) Kapila 

Verma, Shri Vikram 

Vijayaraghavan, Shri A.  

Vora, Shri Motilal  

Vyas, Shri Shreegopal 

Waghmare, Dr. Janardhan 

Yechury, Shri Sitaram 

Zhimomi, Shri Khekiho 

NOES – 1 

Shri Sharad Anantrao Joshi 

The motion was carried by a majority of the total membership of the  
House and by a majority of not less than two-thirds of the  

Members present and voting.  
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MR. CHAIRMAN: Now, we shall take up clause-by-clause consideration of the Bill. We will 
take up clauses 2 to 6. 

The House divided. 

MR. CHAIRMAN: Ayes - 186 
                      Noes - 1 

AYES – 186 

Abdul Wahab Peevee, Shri 

Achuthan, Shri M.P. 

Adeeb, Shri Mohammed  

Adik, Shri Govindrao Wamanrao 

Agarwal, Shri Ramdas 

Ahluwalia, Shri S.S.  

Alvi, Shri Raashid 

Amin, Shri Mohammed  

Anand Sharma, Shri 

Anbalagan, Shri S.  

Ansari, Shri Ali Anwar 

Antony, Shri A.K.  

Apte, Shri Balavant alias Bal 

Ashwani Kumar, Shri 

Azad, Shri Ghulam Nabi  

Bagrodia, Shri Santosh 

Baishya, Shri Birendra Prasad 

Bajaj, Shri Rahul 

Bajwa, Shri Varinder Singh  

Balaganga, Shri N.  

Batra, Shri Shadi Lal 

Bhartia, Shrimati Shobhana 

Budania, Shri Narendra 

Chakraborty, Shri Shyamal 

Chandrasekhar, Shri Rajeev  

Chatterjee, Shri Prasanta  

Chaturvedi, Shri Lalit Kishore 
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Chaturvedi, Shri Satyavrat  

Chavan, Shri Prithviraj 

Condpan, Shri Silvius 

Daimary, Shri Biswajit  

Darda, Shri Vijay Jawaharlal 

Das, Shri Kumar Deepak  

Dave, Shri Anil Madhav 

Deora, Shri Murli  

Deshmukh, Shri Vilasrao Dagadojirao 

Dhawan, Shri R.K.  

Dhinakaran, Shri T.T.V. 

Dhoot, Shri Rajkumar 

Dwivedi, Shri Janardan  

Elavarasan, Shri A.  

Fernandes, Shri Oscar  

Gill, Dr. M.S.  

Gnanadesikan, Shri B.S.  

Govindarajar, Shri N.R. 

Gujral, Shri Naresh 

Hariprasad, Shri B.K. 

Hashmi, Shri Parvez  

Heptulla, Dr. (Shrimati) Najma A. 

Ismail, Shri K.E. 

Jaitley, Shri Arun 

Javadekar, Shri Prakash 

Jha, Shri Prabhat  

Jinnah, Shri A.A. 

Jois, Shri M. Rama 

Kalita, Shri Bhubaneswar 

Kanimozhi, Shrimati 

Kannan, Shri P. 

Karan Singh, Dr.  

Karat, Shrimati Brinda  
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Katiyar, Shri Vinay 

Keishing, Shri Rishang 

Kesari, Shri Narayan Singh 

Khan, Shri K. Rahman 

Khan, Shri Mohd. Ali  

Khuntia, Shri Rama Chandra  

Kidwai, Shrimati Mohsina  

Kore, Dr. Prabhakar 

Koshyari, Shri Bhagat Singh 

Krishna, Shri S.M.  

Kshatriya, Prof. Alka Balram 

Kurien, Prof. P.J. 

Lad, Shri Anil H. 

Lalhming Liana, Shri 

Madhu, Shri Penumalli 

Mahendra Prasad, Dr. 

Maitreyan, Dr. V.  

Majhi, Shri Bhagirathi 

Majitha, Shri Raj Mohinder Singh 

Malaisamy, Dr. K.  

Malihabadi, Shri Ahmad Saeed 

Mangala Kisan, Shri 

Mathur, Shri Om Prakash 

Mishra, Shri Kalraj 

Mohanty, Shri Kishore Kumar 

Mohapatra, Shri Pyarimohan 

Mohite-Patil, Shri Ranjitsinh Vijaysinh 

Moinul Hussan, Shri 

Mukut Mithi, Shri 

Naidu, Shri M. Venkaiah 

Naik, Shri Pravinonandra Rughnathji 

Naik, Shri Shantaram Laxman 

Nandamuri Harikrishna, Shri 
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Nandi Yellaiah, Shri 

Natarajan, Shrimati Jayanthi 

Natchiappan, Dr. E.M. Sudarsana 

Nathwani, Shri Parimal 

Nayak, Dr. Radhakant 

Pany, Shri Rudra Narayan 

Parmar, Shri Bharatsinh Prabhatsinh 

Pasha, Shri Syed Azeez 

Patel, Shri Ahmed 

Patel, Shri Kanjibhai 

Patel, Shri Surendra Motilal 

Pathak, Shri Saman 

Pilania, Dr. Gyan Prakash 

Pradhan, Shrimati Renubala 

Prasad, Shri Ravi Shankar 

Punj, Shri Balbir  

Rai, Shrimati Kusum 

Raja, Shri D.  

Rajan, Shri P.R.  

Rajeeve, Shri P.  

Ram Prakash, Dr. 

Ramesh, Shri Jairam  

Rangarajan, Shri T.K. 

Rao, Dr. K. Keshava  

Rao, Shri K.V.P. Ramachandra 

Rao, Shri V. Hanumantha  

Rashtrapal, Shri Praveen  

Ratanpuri, Shri G.N. 

Ratna Bai, Shrimati T.  

Raut, Shri Bharatkumar 

Raut, Shri Sanjay 

Ravi, Shri Vayalar 

Rebello, Ms. Mabel  
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Reddy, Shri G. Sanjeeva 

Reddy, Shri M.V. Mysura  

Reddy, Dr. N. Janardhana  

Reddy, Dr. T. Subbarami 

Roy, Shri Abani 

Roy, Shri Tarini Kanta 

Rudy, Shri Rajiv Pratap  

Rupala, Shri Parshottam Khodabhai 

Rupani, Shri Vijaykumar  

Sabharwal, Shri Dharam Pal 

Sahani, Prof. Anil Kumar 

Sahu, Shri Dhiraj Prasad 

Sai, Shri Nand Kumar 

Sanghi, Shri Gireesh Kumar  

Sangma, Shri Thomas 

Sarkar, Shri Matilal 

Seelam, Shri Jesudasu  

Sen, Shri Tapan Kumar  

Sengupta, Shri Arjun Kumar 

Shafi, Shri Mohammad 

Shanappa, Shri K.B. 

Shanta Kumar, Shri  

Sharma, Shri Raghunandan  

Sharma, Shri Satish Kumar  

Shukla, Shri Rajeev 

Singh, Shri Arjun  

Singh, Shri Ishwar  

Singh, Shri Jai Prakash Narayan  

Singh, Dr. Manmohan 

Singh, Shrimati Maya 

Singh, Shri N.K. 

Singh, Shri R.C. 

Singh, Shri Shivpratap 
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Singh, Sardar Tarlochan 

Singhvi, Dr. Abhishek Manu  

Siva, Shri Tiruchi  

Solanki, Shri Kaptan Singh 

Soni, Shrimati Ambika  

Soz, Prof. Saif-ud-Din 

Stanley, Shrimati Vasanthi 

Swaminathan, Prof. M.S. 

Taimur, Shrimati Syeda Anwara 

Tariq Anwar, Shri 

Thakor, Shri Natuji Halaji 

Thakur, Dr. C.P.  

Thakur, Dr. Prabha  

Thakur, Shrimati Viplove 

Tiriya, Ms. Sushila  

Tiwari, Shri Sivanand 

Trivedi, Shri Y.P. 

Uikey, Miss Anusuiya 

Vasan, Shri G.K. 

Vatsyayan, Dr. (Shrimati) Kapila 

Verma, Shri Vikram 

Vijayaraghavan, Shri A.  

Vora, Shri Motilal  

Vyas, Shri Shreegopal 

Waghmare, Dr. Janardhan 

Yechury, Shri Sitaram 

Zhimomi, Shri Khekiho 

NOES – 1 

Shri Sharad Anantrao Joshi 

The motion was carried by a majority of the total membership of the  
House and by a majority of not less than two-thirds of the  

Members present and voting.   

CLAUSES 2 to 6 were added to the Bill 
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 MR. CHAIRMAN: Now, we shall take up Clause 7. There is one Amendment (No.3) by Shri 
M.Veerappa Moily. 

CLAUSE 7 – Insertion of new article 334A. 
Reservation of seats for women to cease after fifteen years 

 SHRI M. VEERAPPA MOILY: Sir, I beg to move: 

 3. That at page 4, lines 3 and 4, for the words, bracket and figure “Constitution (One 
Hundred and Eighth Amendment) Act, 2008”, the words, bracket and figure 
“Constitution (Ninety-sixth Amendment) Act, 2010” be substituted. 

The House divided 

 MR. CHAIRMAN: Ayes - 186 
     Noes - 1 

AYES – 186 

Abdul Wahab Peevee, Shri 

Achuthan, Shri M.P. 

Adeeb, Shri Mohammed  

Adik, Shri Govindrao Wamanrao 

Agarwal, Shri Ramdas 

Ahluwalia, Shri S.S.  

Alvi, Shri Raashid 

Amin, Shri Mohammed  

Anand Sharma, Shri 

Anbalagan, Shri S.  

Ansari, Shri Ali Anwar 

Antony, Shri A.K.  

Apte, Shri Balavant alias Bal 

Ashwani Kumar, Shri 

Azad, Shri Ghulam Nabi  

Bagrodia, Shri Santosh 

Baishya, Shri Birendra Prasad 

Bajaj, Shri Rahul 

Bajwa, Shri Varinder Singh  

Balaganga, Shri N.  

Batra, Shri Shadi Lal 
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Bhartia, Shrimati Shobhana 

Budania, Shri Narendra 

Chakraborty, Shri Shyamal 

Chandrasekhar, Shri Rajeev  

Chatterjee, Shri Prasanta  

Chaturvedi, Shri Lalit Kishore 

Chaturvedi, Shri Satyavrat  

Chavan, Shri Prithviraj 

Condpan, Shri Silvius 

Daimary, Shri Biswajit  

Darda, Shri Vijay Jawaharlal 

Das, Shri Kumar Deepak  

Dave, Shri Anil Madhav 

Deora, Shri Murli  

Deshmukh, Shri Vilasrao Dagadojirao 

Dhawan, Shri R.K.  

Dhinakaran, Shri T.T.V. 

Dhoot, Shri Rajkumar 

Dwivedi, Shri Janardan  

Elavarasan, Shri A.  

Fernandes, Shri Oscar  

Gill, Dr. M.S.  

Gnanadesikan, Shri B.S.  

Govindarajar, Shri N.R. 

Gujral, Shri Naresh 

Hariprasad, Shri B.K. 

Hashmi, Shri Parvez  

Heptulla, Dr. (Shrimati) Najma A. 

Ismail, Shri K.E. 

Jaitley, Shri Arun 

Javadekar, Shri Prakash 

Jha, Shri Prabhat  

Jinnah, Shri A.A. 
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Jois, Shri M. Rama 

Kalita, Shri Bhubaneswar 

Kanimozhi, Shrimati 

Kannan, Shri P. 

Karan Singh, Dr.  

Karat, Shrimati Brinda  

Katiyar, Shri Vinay 

Keishing, Shri Rishang 

Kesari, Shri Narayan Singh 

Khan, Shri K. Rahman 

Khan, Shri Mohd. Ali  

Khuntia, Shri Rama Chandra  

Kidwai, Shrimati Mohsina  

Kore, Dr. Prabhakar 

Koshyari, Shri Bhagat Singh 

Krishna, Shri S.M.  

Kshatriya, Prof. Alka Balram 

Kurien, Prof. P.J. 

Lad, Shri Anil H. 

Lalhming Liana, Shri 

Madhu, Shri Penumalli 

Mahendra Prasad, Dr. 

Maitreyan, Dr. V.  

Majhi, Shri Bhagirathi 

Majitha, Shri Raj Mohinder Singh 

Malaisamy, Dr. K.  

Malihabadi, Shri Ahmad Saeed 

Mangala Kisan, Shri 

Mathur, Shri Om Prakash 

Mishra, Shri Kalraj 

Mohanty, Shri Kishore Kumar 

Mohapatra, Shri Pyarimohan 

Mohite-Patil, Shri Ranjitsinh Vijaysinh 
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Moinul Hussan, Shri 

Mukut Mithi, Shri 

Naidu, Shri M. Venkaiah 

Naik, Shri Pravinonandra Rughnathji 

Naik, Shri Shantaram Laxman 

Nandamuri Harikrishna, Shri 

Nandi Yellaiah, Shri 

Natarajan, Shrimati Jayanthi 

Natchiappan, Dr. E.M. Sudarsana 

Nathwani, Shri Parimal 

Nayak, Dr. Radhakant 

Pany, Shri Rudra Narayan 

Parmar, Shri Bharatsinh Prabhatsinh 

Pasha, Shri Syed Azeez 

Patel, Shri Ahmed 

Patel, Shri Kanjibhai 

Patel, Shri Surendra Motilal 

Pathak, Shri Saman 

Pilania, Dr. Gyan Prakash 

Pradhan, Shrimati Renubala 

Prasad, Shri Ravi Shankar 

Punj, Shri Balbir  

Rai, Shrimati Kusum 

Raja, Shri D.  

Rajan, Shri P.R.  

Rajeeve, Shri P.  

Ram Prakash, Dr. 

Ramesh, Shri Jairam  

Rangarajan, Shri T.K. 

Rao, Dr. K. Keshava  

Rao, Shri K.V.P. Ramachandra 

Rao, Shri V. Hanumantha  

Rashtrapal, Shri Praveen  
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Ratanpuri, Shri G.N. 

Ratna Bai, Shrimati T.  

Raut, Shri Bharatkumar 

Raut, Shri Sanjay 

Ravi, Shri Vayalar 

Rebello, Ms. Mabel  

Reddy, Shri G. Sanjeeva 

Reddy, Shri M.V. Mysura  

Reddy, Dr. N. Janardhana  

Reddy, Dr. T. Subbarami 

Roy, Shri Abani 

Roy, Shri Tarini Kanta 

Rudy, Shri Rajiv Pratap  

Rupala, Shri Parshottam Khodabhai 

Rupani, Shri Vijaykumar  

Sabharwal, Shri Dharam Pal 

Sahani, Prof. Anil Kumar 

Sahu, Shri Dhiraj Prasad 

Sai, Shri Nand Kumar 

Sanghi, Shri Gireesh Kumar  

Sangma, Shri Thomas 

Sarkar, Shri Matilal 

Seelam, Shri Jesudasu  

Sen, Shri Tapan Kumar  

Sengupta, Shri Arjun Kumar 

Shafi, Shri Mohammad 

Shanappa, Shri K.B. 

Shanta Kumar, Shri  

Sharma, Shri Raghunandan  

Sharma, Shri Satish Kumar  

Shukla, Shri Rajeev 

Singh, Shri Arjun  

Singh, Shri Ishwar  
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Singh, Shri Jai Prakash Narayan  

Singh, Dr. Manmohan 

Singh, Shrimati Maya 

Singh, Shri N.K. 

Singh, Shri R.C. 

Singh, Shri Shivpratap 

Singh, Sardar Tarlochan 

Singhvi, Dr. Abhishek Manu  

Siva, Shri Tiruchi  

Solanki, Shri Kaptan Singh 

Soni, Shrimati Ambika  

Soz, Prof. Saif-ud-Din 

Stanley, Shrimati Vasanthi 

Swaminathan, Prof. M.S. 

Taimur, Shrimati Syeda Anwara 

Tariq Anwar, Shri 

Thakor, Shri Natuji Halaji 

Thakur, Dr. C.P.  

Thakur, Dr. Prabha  

Thakur, Shrimati Viplove 

Tiriya, Ms. Sushila  

Tiwari, Shri Sivanand 

Trivedi, Shri Y.P. 

Uikey, Miss Anusuiya 

Vasan, Shri G.K. 

Vatsyayan, Dr. (Shrimati) Kapila 

Verma, Shri Vikram 

Vijayaraghavan, Shri A.  

Vora, Shri Motilal  

Vyas, Shri Shreegopal 

Waghmare, Dr. Janardhan 

Yechury, Shri Sitaram 

Zhimomi, Shri Khekiho 
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NOES – 1 

Shri Sharad Anantrao Joshi 

The motion was carried by a majority of the total membership of the 
House and by a majority of not less than two-thirds of the 

Members present and voting. 

CLAUSE 7, as amended, was added to the Bill. 

 MR. CHAIRMAN: Now, we shall take up clause 8. There is one amendment  
(No. 4) by the hon. Minister. 

CLAUSE 8 – Amendment not to affect representation in the House of the  
People or Legislative Assembly of a State or Legislative Assembly of  

the National Capital Territory of Delhi. 

 SHRI M. VEERAPPA MOILY: Sir, I move: 

 4. “That at page 4, lines 11 and 12, for the words, bracket and figure “Constitution (One 
Hundred and Eighth Amendment) Act, 2008”, the words, bracket and figure 
“Constitution (Ninety-sixth Amendment) Act, 2010” be substituted. 

The House divided 

 MR. CHAIRMAN: Ayes - 186 
     Noes - Nil 

AYES – 186 

Abdul Wahab Peevee, Shri 

Achuthan, Shri M.P. 

Adeeb, Shri Mohammed  

Adik, Shri Govindrao Wamanrao 

Agarwal, Shri Ramdas 

Ahluwalia, Shri S.S.  

Alvi, Shri Raashid 

Amin, Shri Mohammed  

Anand Sharma, Shri 

Anbalagan, Shri S.  

Ansari, Shri Ali Anwar 

Antony, Shri A.K.  

Apte, Shri Balavant alias Bal 

Ashwani Kumar, Shri 
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Azad, Shri Ghulam Nabi  

Bagrodia, Shri Santosh 

Baishya, Shri Birendra Prasad 

Bajaj, Shri Rahul 

Bajwa, Shri Varinder Singh  

Balaganga, Shri N.  

Batra, Shri Shadi Lal 

Bhartia, Shrimati Shobhana 

Budania, Shri Narendra 

Chakraborty, Shri Shyamal 

Chandrasekhar, Shri Rajeev  

Chatterjee, Shri Prasanta  

Chaturvedi, Shri Lalit Kishore 

Chaturvedi, Shri Satyavrat  

Chavan, Shri Prithviraj 

Condpan, Shri Silvius 

Daimary, Shri Biswajit  

Darda, Shri Vijay Jawaharlal 

Das, Shri Kumar Deepak  

Dave, Shri Anil Madhav 

Deora, Shri Murli  

Deshmukh, Shri Vilasrao Dagadojirao 

Dhawan, Shri R.K.  

Dhinakaran, Shri T.T.V. 

Dhoot, Shri Rajkumar 

Dwivedi, Shri Janardan  

Elavarasan, Shri A.  

Fernandes, Shri Oscar  

Gill, Dr. M.S.  

Gnanadesikan, Shri B.S.  

Govindarajar, Shri N.R. 

Gujral, Shri Naresh 

Hariprasad, Shri B.K. 
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Hashmi, Shri Parvez  

Heptulla, Dr. (Shrimati) Najma A. 

Ismail, Shri K.E. 

Jaitley, Shri Arun 

Javadekar, Shri Prakash 

Jha, Shri Prabhat  

Jinnah, Shri A.A. 

Jois, Shri M. Rama 

Kalita, Shri Bhubaneswar 

Kanimozhi, Shrimati 

Kannan, Shri P. 

Karan Singh, Dr.  

Karat, Shrimati Brinda  

Katiyar, Shri Vinay 

Keishing, Shri Rishang 

Kesari, Shri Narayan Singh 

Khan, Shri K. Rahman 

Khan, Shri Mohd. Ali  

Khuntia, Shri Rama Chandra  

Kidwai, Shrimati Mohsina  

Kore, Dr. Prabhakar 

Koshyari, Shri Bhagat Singh 

Krishna, Shri S.M.  

Kshatriya, Prof. Alka Balram 

Kurien, Prof. P.J. 

Lad, Shri Anil H. 

Lalhming Liana, Shri 

Madhu, Shri Penumalli 

Mahendra Prasad, Dr. 

Maitreyan, Dr. V.  

Majhi, Shri Bhagirathi 

Majitha, Shri Raj Mohinder Singh 

Malaisamy, Dr. K.  
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Malihabadi, Shri Ahmad Saeed 

Mangala Kisan, Shri 

Mathur, Shri Om Prakash 

Mishra, Shri Kalraj 

Mohanty, Shri Kishore Kumar 

Mohapatra, Shri Pyarimohan 

Mohite-Patil, Shri Ranjitsinh Vijaysinh 

Moinul Hussan, Shri 

Mukut Mithi, Shri 

Naidu, Shri M. Venkaiah 

Naik, Shri Pravinonandra Rughnathji 

Naik, Shri Shantaram Laxman 

Nandamuri Harikrishna, Shri 

Nandi Yellaiah, Shri 

Natarajan, Shrimati Jayanthi 

Natchiappan, Dr. E.M. Sudarsana 

Nathwani, Shri Parimal 

Nayak, Dr. Radhakant 

Pany, Shri Rudra Narayan 

Parmar, Shri Bharatsinh Prabhatsinh 

Pasha, Shri Syed Azeez 

Patel, Shri Ahmed 

Patel, Shri Kanjibhai 

Patel, Shri Surendra Motilal 

Pathak, Shri Saman 

Pilania, Dr. Gyan Prakash 

Pradhan, Shrimati Renubala 

Prasad, Shri Ravi Shankar 

Punj, Shri Balbir  

Rai, Shrimati Kusum 

Raja, Shri D.  

Rajan, Shri P.R.  

Rajeeve, Shri P. 
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Ram Prakash, Dr. 

Ramesh, Shri Jairam  

Rangarajan, Shri T.K. 

Rao, Dr. K. Keshava  

Rao, Shri K.V.P. Ramachandra 

Rao, Shri V. Hanumantha  

Rashtrapal, Shri Praveen  

Ratanpuri, Shri G.N. 

Ratna Bai, Shrimati T.  

Raut, Shri Bharatkumar 

Raut, Shri Sanjay 

Ravi, Shri Vayalar 

Rebello, Ms. Mabel  

Reddy, Shri G. Sanjeeva 

Reddy, Shri M.V. Mysura  

Reddy, Dr. N. Janardhana  

Reddy, Dr. T. Subbarami 

Roy, Shri Abani 

Roy, Shri Tarini Kanta 

Rudy, Shri Rajiv Pratap  

Rupala, Shri Parshottam Khodabhai 

Rupani, Shri Vijaykumar  

Sabharwal, Shri Dharam Pal 

Sahani, Prof. Anil Kumar 

Sahu, Shri Dhiraj Prasad 

Sai, Shri Nand Kumar 

Sanghi, Shri Gireesh Kumar  

Sangma, Shri Thomas 

Sarkar, Shri Matilal 

Seelam, Shri Jesudasu  

Sen, Shri Tapan Kumar  

Sengupta, Shri Arjun Kumar 

Shafi, Shri Mohammad 
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Shanappa, Shri K.B. 

Shanta Kumar, Shri  

Sharma, Shri Raghunandan  

Sharma, Shri Satish Kumar  

Shukla, Shri Rajeev 

Singh, Shri Arjun  

Singh, Shri Ishwar  

Singh, Shri Jai Prakash Narayan  

Singh, Dr. Manmohan 

Singh, Shrimati Maya 

Singh, Shri N.K. 

Singh, Shri R.C. 

Singh, Shri Shivpratap 

Singh, Sardar Tarlochan 

Singhvi, Dr. Abhishek Manu  

Siva, Shri Tiruchi  

Solanki, Shri Kaptan Singh 

Soni, Shrimati Ambika  

Soz, Prof. Saif-ud-Din 

Stanley, Shrimati Vasanthi 

Swaminathan, Prof. M.S. 

Taimur, Shrimati Syeda Anwara 

Tariq Anwar, Shri 

Thakor, Shri Natuji Halaji 

Thakur, Dr. C.P.  

Thakur, Dr. Prabha  

Thakur, Shrimati Viplove 

Tiriya, Ms. Sushila  

Tiwari, Shri Sivanand 

Trivedi, Shri Y.P. 

Uikey, Miss Anusuiya 

Vasan, Shri G.K. 

Vatsyayan, Dr. (Shrimati) Kapila 
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Verma, Shri Vikram 

Vijayaraghavan, Shri A.  

Vora, Shri Motilal  

Vyas, Shri Shreegopal 

Waghmare, Dr. Janardhan 

Yechury, Shri Sitaram 

Zhimomi, Shri Khekiho 

NOES – NIL 

The Motion was carried by a majority of the total membership of the 
House and by a majority of not less than two-thirds of the 

Members present and voting. 

CLAUSE 8, as amended, was added to the Bill. 

 MR. CHAIRMAN: Now, we shall take up clause 1. There is one amendment  
(No. 2) by the hon. Minister. 

 SHRI M. VEERAPPA MOILY: Sir, I move: 

 2. That at page 1, lines 3 and 4, for the words, bracket and figure “Constitution (One 
Hundred and Eighth Amendment) Act, 2008”, the words, bracket and figure 
“Constitution (Ninety-sixth Amendment) Act, 2010” be substituted. 

The House divided 

 MR. CHAIRMAN: Ayes - 186 
     Noes - Nil 

AYES – 186 

Abdul Wahab Peevee, Shri 

Achuthan, Shri M.P. 

Adeeb, Shri Mohammed  

Adik, Shri Govindrao Wamanrao 

Agarwal, Shri Ramdas 

Ahluwalia, Shri S.S.  

Alvi, Shri Raashid 

Amin, Shri Mohammed  

Anand Sharma, Shri 

Anbalagan, Shri S.  

Ansari, Shri Ali Anwar 
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Antony, Shri A.K.  

Apte, Shri Balavant alias Bal 

Ashwani Kumar, Shri 

Azad, Shri Ghulam Nabi  

Bagrodia, Shri Santosh 

Baishya, Shri Birendra Prasad 

Bajaj, Shri Rahul 

Bajwa, Shri Varinder Singh  

Balaganga, Shri N.  

Batra, Shri Shadi Lal 

Bhartia, Shrimati Shobhana 

Budania, Shri Narendra 

Chakraborty, Shri Shyamal 

Chandrasekhar, Shri Rajeev  

Chatterjee, Shri Prasanta  

Chaturvedi, Shri Lalit Kishore 

Chaturvedi, Shri Satyavrat  

Chavan, Shri Prithviraj 

Condpan, Shri Silvius 

Daimary, Shri Biswajit  

Darda, Shri Vijay Jawaharlal 

Das, Shri Kumar Deepak  

Dave, Shri Anil Madhav 

Deora, Shri Murli  

Deshmukh, Shri Vilasrao Dagadojirao 

Dhawan, Shri R.K.  

Dhinakaran, Shri T.T.V. 

Dhoot, Shri Rajkumar 

Dwivedi, Shri Janardan  

Elavarasan, Shri A.  

Fernandes, Shri Oscar  

Gill, Dr. M.S.  

Gnanadesikan, Shri B.S.  



 246

Govindarajar, Shri N.R. 

Gujral, Shri Naresh 

Hariprasad, Shri B.K. 

Hashmi, Shri Parvez  

Heptulla, Dr. (Shrimati) Najma A. 

Ismail, Shri K.E. 

Jaitley, Shri Arun 

Javadekar, Shri Prakash 

Jha, Shri Prabhat  

Jinnah, Shri A.A. 

Jois, Shri M. Rama 

Kalita, Shri Bhubaneswar 

Kanimozhi, Shrimati 

Kannan, Shri P. 

Karan Singh, Dr.  

Karat, Shrimati Brinda  

Katiyar, Shri Vinay 

Keishing, Shri Rishang 

Kesari, Shri Narayan Singh 

Khan, Shri K. Rahman 

Khan, Shri Mohd. Ali  

Khuntia, Shri Rama Chandra  

Kidwai, Shrimati Mohsina  

Kore, Dr. Prabhakar 

Koshyari, Shri Bhagat Singh 

Krishna, Shri S.M.  

Kshatriya, Prof. Alka Balram 

Kurien, Prof. P.J. 

Lad, Shri Anil H. 

Lalhming Liana, Shri 

Madhu, Shri Penumalli 

Mahendra Prasad, Dr. 

Maitreyan, Dr. V.  
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Majhi, Shri Bhagirathi 

Majitha, Shri Raj Mohinder Singh 

Malaisamy, Dr. K.  

Malihabadi, Shri Ahmad Saeed 

Mangala Kisan, Shri 

Mathur, Shri Om Prakash 

Mishra, Shri Kalraj 

Mohanty, Shri Kishore Kumar 

Mohapatra, Shri Pyarimohan 

Mohite-Patil, Shri Ranjitsinh Vijaysinh 

Moinul Hussan, Shri 

Mukut Mithi, Shri 

Naidu, Shri M. Venkaiah 

Naik, Shri Pravinonandra Rughnathji 

Naik, Shri Shantaram Laxman 

Nandamuri Harikrishna, Shri 

Nandi Yellaiah, Shri 

Natarajan, Shrimati Jayanthi 

Natchiappan, Dr. E.M. Sudarsana 

Nathwani, Shri Parimal 

Nayak, Dr. Radhakant 

Pany, Shri Rudra Narayan 

Parmar, Shri Bharatsinh Prabhatsinh 

Pasha, Shri Syed Azeez 

Patel, Shri Ahmed 

Patel, Shri Kanjibhai 

Patel, Shri Surendra Motilal 

Pathak, Shri Saman 

Pilania, Dr. Gyan Prakash 

Pradhan, Shrimati Renubala 

Prasad, Shri Ravi Shankar 

Punj, Shri Balbir  

Rai, Shrimati Kusum 
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Raja, Shri D.  

Rajan, Shri P.R.  

Rajeeve, Shri P.  

Ram Prakash, Dr. 

Ramesh, Shri Jairam  

Rangarajan, Shri T.K. 

Rao, Dr. K. Keshava  

Rao, Shri K.V.P. Ramachandra 

Rao, Shri V. Hanumantha  

Rashtrapal, Shri Praveen  

Ratanpuri, Shri G.N. 

Ratna Bai, Shrimati T.  

Raut, Shri Bharatkumar 

Raut, Shri Sanjay 

Ravi, Shri Vayalar 

Rebello, Ms. Mabel  

Reddy, Shri G. Sanjeeva 

Reddy, Shri M.V. Mysura  

Reddy, Dr. N. Janardhana  

Reddy, Dr. T. Subbarami 

Roy, Shri Abani 

Roy, Shri Tarini Kanta 

Rudy, Shri Rajiv Pratap  

Rupala, Shri Parshottam Khodabhai 

Rupani, Shri Vijaykumar  

Sabharwal, Shri Dharam Pal 

Sahani, Prof. Anil Kumar 

Sahu, Shri Dhiraj Prasad 

Sai, Shri Nand Kumar 

Sanghi, Shri Gireesh Kumar  

Sangma, Shri Thomas 

Sarkar, Shri Matilal 

Seelam, Shri Jesudasu  
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Sen, Shri Tapan Kumar  

Sengupta, Shri Arjun Kumar 

Shafi, Shri Mohammad 

Shanappa, Shri K.B. 

Shanta Kumar, Shri  

Sharma, Shri Raghunandan  

Sharma, Shri Satish Kumar  

Shukla, Shri Rajeev 

Singh, Shri Arjun  

Singh, Shri Ishwar  

Singh, Shri Jai Prakash Narayan  

Singh, Dr. Manmohan 

Singh, Shrimati Maya 

Singh, Shri N.K. 

Singh, Shri R.C. 

Singh, Shri Shivpratap 

Singh, Sardar Tarlochan 

Singhvi, Dr. Abhishek Manu  

Siva, Shri Tiruchi  

Solanki, Shri Kaptan Singh 

Soni, Shrimati Ambika  

Soz, Prof. Saif-ud-Din 

Stanley, Shrimati Vasanthi 

Swaminathan, Prof. M.S. 

Taimur, Shrimati Syeda Anwara 

Tariq Anwar, Shri 

Thakor, Shri Natuji Halaji 

Thakur, Dr. C.P.  

Thakur, Dr. Prabha  

Thakur, Shrimati Viplove 

Tiriya, Ms. Sushila  

Tiwari, Shri Sivanand 

Trivedi, Shri Y.P. 



 250

Uikey, Miss Anusuiya 

Vasan, Shri G.K. 

Vatsyayan, Dr. (Shrimati) Kapila 

Verma, Shri Vikram 

Vijayaraghavan, Shri A.  

Vora, Shri Motilal  

Vyas, Shri Shreegopal 

Waghmare, Dr. Janardhan 

Yechury, Shri Sitaram 

Zhimomi, Shri Khekiho 

NOES – NIL 

The Motion was carried by a majority of the total membership of the 
House and by a majority of not less than two-thirds of the 

Members present and voting. 

CLAUSE 1, as amended, was added to the Bill. 

 MR. CHAIRMAN: In the Enacting Formula, there is one amendment (No. 1) by Shri M. 
Veerappa Moily. 

ENACTING FORMULA 

 SHRI M. VEERAPPA MOILY: Sir, I move: 

 1. That at page 1, line 1, for the word �Fifty-ninth� the word �Sixty-first� be substituted. 

The House divided. 

 MR. CHAIRMAN: Ayes - 186 
     Noes - Nil 

AYES – 186 

Abdul Wahab Peevee, Shri 

Achuthan, Shri M.P. 

Adeeb, Shri Mohammed  

Adik, Shri Govindrao Wamanrao 

Agarwal, Shri Ramdas 

Ahluwalia, Shri S.S.  

Alvi, Shri Raashid 

Amin, Shri Mohammed  
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Anand Sharma, Shri 

Anbalagan, Shri S.  

Ansari, Shri Ali Anwar 

Antony, Shri A.K.  

Apte, Shri Balavant alias Bal 

Ashwani Kumar, Shri 

Azad, Shri Ghulam Nabi  

Bagrodia, Shri Santosh 

Baishya, Shri Birendra Prasad 

Bajaj, Shri Rahul 

Bajwa, Shri Varinder Singh  

Balaganga, Shri N.  

Batra, Shri Shadi Lal 

Bhartia, Shrimati Shobhana 

Budania, Shri Narendra 

Chakraborty, Shri Shyamal 

Chandrasekhar, Shri Rajeev  

Chatterjee, Shri Prasanta  

Chaturvedi, Shri Lalit Kishore 

Chaturvedi, Shri Satyavrat  

Chavan, Shri Prithviraj 

Condpan, Shri Silvius 

Daimary, Shri Biswajit  

Darda, Shri Vijay Jawaharlal 

Das, Shri Kumar Deepak  

Dave, Shri Anil Madhav 

Deora, Shri Murli  

Deshmukh, Shri Vilasrao Dagadojirao 

Dhawan, Shri R.K.  

Dhinakaran, Shri T.T.V. 

Dhoot, Shri Rajkumar 

Dwivedi, Shri Janardan  

Elavarasan, Shri A.  
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Fernandes, Shri Oscar  

Gill, Dr. M.S.  

Gnanadesikan, Shri B.S.  

Govindarajar, Shri N.R. 

Gujral, Shri Naresh 

Hariprasad, Shri B.K. 

Hashmi, Shri Parvez  

Heptulla, Dr. (Shrimati) Najma A. 

Ismail, Shri K.E. 

Jaitley, Shri Arun 

Javadekar, Shri Prakash 

Jha, Shri Prabhat  

Jinnah, Shri A.A. 

Jois, Shri M. Rama 

Kalita, Shri Bhubaneswar 

Kanimozhi, Shrimati 

Kannan, Shri P. 

Karan Singh, Dr.  

Karat, Shrimati Brinda  

Katiyar, Shri Vinay 

Keishing, Shri Rishang 

Kesari, Shri Narayan Singh 

Khan, Shri K. Rahman 

Khan, Shri Mohd. Ali  

Khuntia, Shri Rama Chandra  

Kidwai, Shrimati Mohsina  

Kore, Dr. Prabhakar 

Koshyari, Shri Bhagat Singh 

Krishna, Shri S.M.  

Kshatriya, Prof. Alka Balram 

Kurien, Prof. P.J. 

Lad, Shri Anil H. 

Lalhming Liana, Shri 
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Madhu, Shri Penumalli 

Mahendra Prasad, Dr. 

Maitreyan, Dr. V.  

Majhi, Shri Bhagirathi 

Majitha, Shri Raj Mohinder Singh 

Malaisamy, Dr. K.  

Malihabadi, Shri Ahmad Saeed 

Mangala Kisan, Shri 

Mathur, Shri Om Prakash 

Mishra, Shri Kalraj 

Mohanty, Shri Kishore Kumar 

Mohapatra, Shri Pyarimohan 

Mohite-Patil, Shri Ranjitsinh Vijaysinh 

Moinul Hussan, Shri 

Mukut Mithi, Shri 

Naidu, Shri M. Venkaiah 

Naik, Shri Pravinonandra Rughnathji 

Naik, Shri Shantaram Laxman 

Nandamuri Harikrishna, Shri 

Nandi Yellaiah, Shri 

Natarajan, Shrimati Jayanthi 

Natchiappan, Dr. E.M. Sudarsana 

Nathwani, Shri Parimal 

Nayak, Dr. Radhakant 

Pany, Shri Rudra Narayan 

Parmar, Shri Bharatsinh Prabhatsinh 

Pasha, Shri Syed Azeez 

Patel, Shri Ahmed 

Patel, Shri Kanjibhai 

Patel, Shri Surendra Motilal 

Pathak, Shri Saman 

Pilania, Dr. Gyan Prakash 

Pradhan, Shrimati Renubala 
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Prasad, Shri Ravi Shankar 

Punj, Shri Balbir  

Rai, Shrimati Kusum 

Raja, Shri D.  

Rajan, Shri P.R.  

Rajeeve, Shri P.  

Ram Prakash, Dr. 

Ramesh, Shri Jairam  

Rangarajan, Shri T.K. 

Rao, Dr. K. Keshava  

Rao, Shri K.V.P. Ramachandra 

Rao, Shri V. Hanumantha  

Rashtrapal, Shri Praveen  

Ratanpuri, Shri G.N. 

Ratna Bai, Shrimati T.  

Raut, Shri Bharatkumar 

Raut, Shri Sanjay 

Ravi, Shri Vayalar 

Rebello, Ms. Mabel  

Reddy, Shri G. Sanjeeva 

Reddy, Shri M.V. Mysura  

Reddy, Dr. N. Janardhana  

Reddy, Dr. T. Subbarami 

Roy, Shri Abani 

Roy, Shri Tarini Kanta 

Rudy, Shri Rajiv Pratap  

Rupala, Shri Parshottam Khodabhai 

Rupani, Shri Vijaykumar  

Sabharwal, Shri Dharam Pal 

Sahani, Prof. Anil Kumar 

Sahu, Shri Dhiraj Prasad 

Sai, Shri Nand Kumar 

Sanghi, Shri Gireesh Kumar 
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Sangma, Shri Thomas 

Sarkar, Shri Matilal 

Seelam, Shri Jesudasu  

Sen, Shri Tapan Kumar  

Sengupta, Shri Arjun Kumar 

Shafi, Shri Mohammad 

Shanappa, Shri K.B. 

Shanta Kumar, Shri  

Sharma, Shri Raghunandan  

Sharma, Shri Satish Kumar  

Shukla, Shri Rajeev 

Singh, Shri Arjun  

Singh, Shri Ishwar  

Singh, Shri Jai Prakash Narayan  

Singh, Dr. Manmohan 

Singh, Shrimati Maya 

Singh, Shri N.K. 

Singh, Shri R.C. 

Singh, Shri Shivpratap 

Singh, Sardar Tarlochan 

Singhvi, Dr. Abhishek Manu  

Siva, Shri Tiruchi  

Solanki, Shri Kaptan Singh 

Soni, Shrimati Ambika  

Soz, Prof. Saif-ud-Din 

Stanley, Shrimati Vasanthi 

Swaminathan, Prof. M.S. 

Taimur, Shrimati Syeda Anwara 

Tariq Anwar, Shri 

Thakor, Shri Natuji Halaji 

Thakur, Dr. C.P.  

Thakur, Dr. Prabha  

Thakur, Shrimati Viplove 
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Tiriya, Ms. Sushila  

Tiwari, Shri Sivanand 

Trivedi, Shri Y.P. 

Uikey, Miss Anusuiya 

Vasan, Shri G.K. 

Vatsyayan, Dr. (Shrimati) Kapila 

Verma, Shri Vikram 

Vijayaraghavan, Shri A.  

Vora, Shri Motilal  

Vyas, Shri Shreegopal 

Waghmare, Dr. Janardhan 

Yechury, Shri Sitaram 

Zhimomi, Shri Khekiho 

NOES – NIL 

The motion was carried by a majority of the total membership of the 
House and by a majority of not less than two-thirds of the 

Members present and voting. 

The Enacting Formula, as amended, was added to the Bill. 

 MR. CHAIRMAN: We shall now take up the Title. 

The House divided 

 MR. CHAIRMAN: Ayes - 186 
     Noes - Nil 

AYES – 186 

Abdul Wahab Peevee, Shri 

Achuthan, Shri M.P. 

Adeeb, Shri Mohammed  

Adik, Shri Govindrao Wamanrao 

Agarwal, Shri Ramdas 

Ahluwalia, Shri S.S.  

Alvi, Shri Raashid 

Amin, Shri Mohammed  

Anand Sharma, Shri 

Anbalagan, Shri S.  
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Ansari, Shri Ali Anwar 

Antony, Shri A.K.  

Apte, Shri Balavant alias Bal 

Ashwani Kumar, Shri 

Azad, Shri Ghulam Nabi  

Bagrodia, Shri Santosh 

Baishya, Shri Birendra Prasad 

Bajaj, Shri Rahul 

Bajwa, Shri Varinder Singh  

Balaganga, Shri N.  

Batra, Shri Shadi Lal 

Bhartia, Shrimati Shobhana 

Budania, Shri Narendra 

Chakraborty, Shri Shyamal 

Chandrasekhar, Shri Rajeev  

Chatterjee, Shri Prasanta  

Chaturvedi, Shri Lalit Kishore 

Chaturvedi, Shri Satyavrat  

Chavan, Shri Prithviraj 

Condpan, Shri Silvius 

Daimary, Shri Biswajit  

Darda, Shri Vijay Jawaharlal 

Das, Shri Kumar Deepak  

Dave, Shri Anil Madhav 

Deora, Shri Murli  

Deshmukh, Shri Vilasrao Dagadojirao 

Dhawan, Shri R.K.  

Dhinakaran, Shri T.T.V. 

Dhoot, Shri Rajkumar 

Dwivedi, Shri Janardan  

Elavarasan, Shri A.  

Fernandes, Shri Oscar  

Gill, Dr. M.S.  
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Gnanadesikan, Shri B.S.  

Govindarajar, Shri N.R. 

Gujral, Shri Naresh 

Hariprasad, Shri B.K. 

Hashmi, Shri Parvez  

Heptulla, Dr. (Shrimati) Najma A. 

Ismail, Shri K.E. 

Jaitley, Shri Arun 

Javadekar, Shri Prakash 

Jha, Shri Prabhat  

Jinnah, Shri A.A. 

Jois, Shri M. Rama 

Kalita, Shri Bhubaneswar 

Kanimozhi, Shrimati 

Kannan, Shri P. 

Karan Singh, Dr.  

Karat, Shrimati Brinda  

Katiyar, Shri Vinay 

Keishing, Shri Rishang 

Kesari, Shri Narayan Singh 

Khan, Shri K. Rahman 

Khan, Shri Mohd. Ali  

Khuntia, Shri Rama Chandra  

Kidwai, Shrimati Mohsina  

Kore, Dr. Prabhakar 

Koshyari, Shri Bhagat Singh 

Krishna, Shri S.M.  

Kshatriya, Prof. Alka Balram 

Kurien, Prof. P.J. 

Lad, Shri Anil H. 

Lalhming Liana, Shri 

Madhu, Shri Penumalli 

Mahendra Prasad, Dr. 
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Maitreyan, Dr. V.  

Majhi, Shri Bhagirathi 

Majitha, Shri Raj Mohinder Singh 

Malaisamy, Dr. K.  

Malihabadi, Shri Ahmad Saeed 

Mangala Kisan, Shri 

Mathur, Shri Om Prakash 

Mishra, Shri Kalraj 

Mohanty, Shri Kishore Kumar 

Mohapatra, Shri Pyarimohan 

Mohite-Patil, Shri Ranjitsinh Vijaysinh 

Moinul Hussan, Shri 

Mukut Mithi, Shri 

Naidu, Shri M. Venkaiah 

Naik, Shri Pravinonandra Rughnathji 

Naik, Shri Shantaram Laxman 

Nandamuri Harikrishna, Shri 

Nandi Yellaiah, Shri 

Natarajan, Shrimati Jayanthi 

Natchiappan, Dr. E.M. Sudarsana 

Nathwani, Shri Parimal 

Nayak, Dr. Radhakant 

Pany, Shri Rudra Narayan 

Parmar, Shri Bharatsinh Prabhatsinh 

Pasha, Shri Syed Azeez 

Patel, Shri Ahmed 

Patel, Shri Kanjibhai 

Patel, Shri Surendra Motilal 

Pathak, Shri Saman 

Pilania, Dr. Gyan Prakash 

Pradhan, Shrimati Renubala 

Prasad, Shri Ravi Shankar 

Punj, Shri Balbir  
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Rai, Shrimati Kusum 

Raja, Shri D.  

Rajan, Shri P.R.  

Rajeeve, Shri P.  

Ram Prakash, Dr. 

Ramesh, Shri Jairam  

Rangarajan, Shri T.K. 

Rao, Dr. K. Keshava  

Rao, Shri K.V.P. Ramachandra 

Rao, Shri V. Hanumantha  

Rashtrapal, Shri Praveen  

Ratanpuri, Shri G.N. 

Ratna Bai, Shrimati T.  

Raut, Shri Bharatkumar 

Raut, Shri Sanjay 

Ravi, Shri Vayalar 

Rebello, Ms. Mabel  

Reddy, Shri G. Sanjeeva 

Reddy, Shri M.V. Mysura  

Reddy, Dr. N. Janardhana  

Reddy, Dr. T. Subbarami 

Roy, Shri Abani 

Roy, Shri Tarini Kanta 

Rudy, Shri Rajiv Pratap  

Rupala, Shri Parshottam Khodabhai 

Rupani, Shri Vijaykumar  

Sabharwal, Shri Dharam Pal 

Sahani, Prof. Anil Kumar 

Sahu, Shri Dhiraj Prasad 

Sai, Shri Nand Kumar 

Sanghi, Shri Gireesh Kumar  

Sangma, Shri Thomas 

Sarkar, Shri Matilal 
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Seelam, Shri Jesudasu  

Sen, Shri Tapan Kumar  

Sengupta, Shri Arjun Kumar 

Shafi, Shri Mohammad 

Shanappa, Shri K.B. 

Shanta Kumar, Shri  

Sharma, Shri Raghunandan  

Sharma, Shri Satish Kumar  

Shukla, Shri Rajeev 

Singh, Shri Arjun  

Singh, Shri Ishwar  

Singh, Shri Jai Prakash Narayan  

Singh, Dr. Manmohan 

Singh, Shrimati Maya 

Singh, Shri N.K. 

Singh, Shri R.C. 

Singh, Shri Shivpratap 

Singh, Sardar Tarlochan 

Singhvi, Dr. Abhishek Manu  

Siva, Shri Tiruchi  

Solanki, Shri Kaptan Singh 

Soni, Shrimati Ambika  

Soz, Prof. Saif-ud-Din 

Stanley, Shrimati Vasanthi 

Swaminathan, Prof. M.S. 

Taimur, Shrimati Syeda Anwara 

Tariq Anwar, Shri 

Thakor, Shri Natuji Halaji 

Thakur, Dr. C.P.  

Thakur, Dr. Prabha  

Thakur, Shrimati Viplove 

Tiriya, Ms. Sushila  

Tiwari, Shri Sivanand 
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Trivedi, Shri Y.P. 

Uikey, Miss Anusuiya 

Vasan, Shri G.K. 

Vatsyayan, Dr. (Shrimati) Kapila 

Verma, Shri Vikram 

Vijayaraghavan, Shri A.  

Vora, Shri Motilal  

Vyas, Shri Shreegopal 

Waghmare, Dr. Janardhan 

Yechury, Shri Sitaram 

Zhimomi, Shri Khekiho 

NOES – NIL 

The motion was carried by a majority of the total membership of the 
House and by a majority of not less than two-thirds of the 

Members present and voting. 

The Title was added to the Bill. 

 MR. CHAIRMAN: Shri M.Veerappa Moily to move that the Bill, as amended, be passed. 

 SHRI M. VEERAPPA MOILY: Sir, I move: 

That the Bill, as amended, be passed. 

 MR. CHAIRMAN: The question is: 

 That the Bill, as amended, be passed. 

The House divided 

 MR. CHAIRMAN: Ayes - 186 
     Noes - 1 

AYES – 186 

Abdul Wahab Peevee, Shri 

Achuthan, Shri M.P. 

Adeeb, Shri Mohammed  

Adik, Shri Govindrao Wamanrao 

Agarwal, Shri Ramdas 

Ahluwalia, Shri S.S.  

Alvi, Shri Raashid 
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Amin, Shri Mohammed 

Anand Sharma, Shri 

Anbalagan, Shri S.  

Ansari, Shri Ali Anwar 

Antony, Shri A.K.  

Apte, Shri Balavant alias Bal 

Ashwani Kumar, Shri 

Azad, Shri Ghulam Nabi  

Bagrodia, Shri Santosh 

Baishya, Shri Birendra Prasad 

Bajaj, Shri Rahul 

Bajwa, Shri Varinder Singh  

Balaganga, Shri N.  

Batra, Shri Shadi Lal 

Bhartia, Shrimati Shobhana 

Budania, Shri Narendra 

Chakraborty, Shri Shyamal 

Chandrasekhar, Shri Rajeev  

Chatterjee, Shri Prasanta  

Chaturvedi, Shri Lalit Kishore 

Chaturvedi, Shri Satyavrat  

Chavan, Shri Prithviraj 

Condpan, Shri Silvius 

Daimary, Shri Biswajit  

Darda, Shri Vijay Jawaharlal 

Das, Shri Kumar Deepak  

Dave, Shri Anil Madhav 

Deora, Shri Murli  

Deshmukh, Shri Vilasrao Dagadojirao 

Dhawan, Shri R.K.  

Dhinakaran, Shri T.T.V. 

Dhoot, Shri Rajkumar 

Dwivedi, Shri Janardan 



 264

Elavarasan, Shri A. 

Fernandes, Shri Oscar  

Gill, Dr. M.S.  

Gnanadesikan, Shri B.S.  

Govindarajar, Shri N.R. 

Gujral, Shri Naresh 

Hariprasad, Shri B.K. 

Hashmi, Shri Parvez  

Heptulla, Dr. (Shrimati) Najma A. 

Ismail, Shri K.E. 

Jaitley, Shri Arun 

Javadekar, Shri Prakash 

Jha, Shri Prabhat  

Jinnah, Shri A.A. 

Jois, Shri M. Rama 

Kalita, Shri Bhubaneswar 

Kanimozhi, Shrimati 

Kannan, Shri P. 

Karan Singh, Dr.  

Karat, Shrimati Brinda  

Katiyar, Shri Vinay 

Keishing, Shri Rishang 

Kesari, Shri Narayan Singh 

Khan, Shri K. Rahman 

Khan, Shri Mohd. Ali  

Khuntia, Shri Rama Chandra  

Kidwai, Shrimati Mohsina  

Kore, Dr. Prabhakar 

Koshyari, Shri Bhagat Singh 

Krishna, Shri S.M.  

Kshatriya, Prof. Alka Balram 

Kurien, Prof. P.J. 

Lad, Shri Anil H. 



 265

Lalhming Liana, Shri 

Madhu, Shri Penumalli 

Mahendra Prasad, Dr. 

Maitreyan, Dr. V.  

Majhi, Shri Bhagirathi 

Majitha, Shri Raj Mohinder Singh 

Malaisamy, Dr. K.  

Malihabadi, Shri Ahmad Saeed 

Mangala Kisan, Shri 

Mathur, Shri Om Prakash 

Mishra, Shri Kalraj 

Mohanty, Shri Kishore Kumar 

Mohapatra, Shri Pyarimohan 

Mohite-Patil, Shri Ranjitsinh Vijaysinh 

Moinul Hussan, Shri 

Mukut Mithi, Shri 

Naidu, Shri M. Venkaiah 

Naik, Shri Pravinonandra Rughnathji 

Naik, Shri Shantaram Laxman 

Nandamuri Harikrishna, Shri 

Nandi Yellaiah, Shri 

Natarajan, Shrimati Jayanthi 

Natchiappan, Dr. E.M. Sudarsana 

Nathwani, Shri Parimal 

Nayak, Dr. Radhakant 

Pany, Shri Rudra Narayan 

Parmar, Shri Bharatsinh Prabhatsinh 

Pasha, Shri Syed Azeez 

Patel, Shri Ahmed 

Patel, Shri Kanjibhai 

Patel, Shri Surendra Motilal 

Pathak, Shri Saman 

Pilania, Dr. Gyan Prakash 

Pradhan, Shrimati Renubala 
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Prasad, Shri Ravi Shankar 

Punj, Shri Balbir  

Rai, Shrimati Kusum 

Raja, Shri D.  

Rajan, Shri P.R.  

Rajeeve, Shri P.  

Ram Prakash, Dr. 

Ramesh, Shri Jairam  

Rangarajan, Shri T.K. 

Rao, Dr. K. Keshava  

Rao, Shri K.V.P. Ramachandra 

Rao, Shri V. Hanumantha  

Rashtrapal, Shri Praveen  

Ratanpuri, Shri G.N. 

Ratna Bai, Shrimati T.  

Raut, Shri Bharatkumar 

Raut, Shri Sanjay 

Ravi, Shri Vayalar 

Rebello, Ms. Mabel  

Reddy, Shri G. Sanjeeva 

Reddy, Shri M.V. Mysura  

Reddy, Dr. N. Janardhana  

Reddy, Dr. T. Subbarami 

Roy, Shri Abani 

Roy, Shri Tarini Kanta 

Rudy, Shri Rajiv Pratap  

Rupala, Shri Parshottam Khodabhai 

Rupani, Shri Vijaykumar  

Sabharwal, Shri Dharam Pal 

Sahani, Prof. Anil Kumar 

Sahu, Shri Dhiraj Prasad 

Sai, Shri Nand Kumar 

Sanghi, Shri Gireesh Kumar 

Sangma, Shri Thomas 



 267

Sarkar, Shri Matilal 

Seelam, Shri Jesudasu  

Sen, Shri Tapan Kumar  

Sengupta, Shri Arjun Kumar 

Shafi, Shri Mohammad 

Shanappa, Shri K.B. 

Shanta Kumar, Shri  

Sharma, Shri Raghunandan  

Sharma, Shri Satish Kumar  

Shukla, Shri Rajeev 

Singh, Shri Arjun  

Singh, Shri Ishwar  

Singh, Shri Jai Prakash Narayan  

Singh, Dr. Manmohan 

Singh, Shrimati Maya 

Singh, Shri N.K. 

Singh, Shri R.C. 

Singh, Shri Shivpratap 

Singh, Sardar Tarlochan 

Singhvi, Dr. Abhishek Manu  

Siva, Shri Tiruchi  

Solanki, Shri Kaptan Singh 

Soni, Shrimati Ambika  

Soz, Prof. Saif-ud-Din 

Stanley, Shrimati Vasanthi 

Swaminathan, Prof. M.S. 

Taimur, Shrimati Syeda Anwara 

Tariq Anwar, Shri 

Thakor, Shri Natuji Halaji 

Thakur, Dr. C.P.  

Thakur, Dr. Prabha  

Thakur, Shrimati Viplove 

Tiriya, Ms. Sushila  

Tiwari, Shri Sivanand 
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Trivedi, Shri Y.P. 

Uikey, Miss Anusuiya 

Vasan, Shri G.K. 

Vatsyayan, Dr. (Shrimati) Kapila 

Verma, Shri Vikram 

Vijayaraghavan, Shri A.  

Vora, Shri Motilal  

Vyas, Shri Shreegopal 

Waghmare, Dr. Janardhan 

Yechury, Shri Sitaram 

Zhimomi, Shri Khekiho 

NOES – NIL 

Shri Sharad Anantrao Joshi 

The motion was carried by a majority of the total membership of the 
House and by a majority of not less than two-thirds of the 

Members present and voting. 

 MR. CHAIRMAN: The Bill, as amended, is passed by the required majority. The House 
stands adjourned till 11 a.m. tomorrow morning. 

The House then adjourned at twenty four minutes past seven of the clock till eleven of the clock 
on Wednesday, the 10th March 2010. 




